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LOK SABHA

Thursday, March 26, 1964/Chaitra 6,
1886 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Purchase of Textile Machinery

Shri Vasudevan Nair:

Shri Wa.nor.
*754.
L Shri Daji:

Will the Minister of Finahce be

pleased to state:

(a) whether it is a fact that Gov-
ernment have asked Japanese Gov-
ernment for a loan of $15 million for
the purchase of Textile Machinery;
and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkesh-
wari Sinha): (a) and (b). Yes, Sir.
The Government of Japan are consi-
dering to extend a suppliers’ credit for
textile machinery.

Shri Warior: May I know whe-
ther this machinery is something diffe-
rent from the machinery produced or
fabricated in this country?

Shrimati Tarkeshwari Sinha: We
are also producing scme of these tex-
tile machinery here, but it does not
really satisfy the total requirement of
textile machinery for this country for

2680 (Ai) LSD—I1.

7526

industrial use. Thevefore this will
be procured from Japan.

Shri Warior: May I know whether
the allocation of this machinery is
also decided upon by the Government
and, if so, some details of that?

Shrimati Tarkeshwari Sinha: Cer-
tainly, the allocation of this machinery
would be decided by the Government
and a list has been furnished to them
about the requirement of particular
type of machinery that we would like
to have from Japan.

Shri Daji: Can Government tell us
as to what types of textile machinery
are proposed to be imported under
this scheme?

The Minister of Finance (Shri T, T.
Krishnamachari): It practically
covers the entire range because what
we produce in this country, namely,
spinning frames, carding machines and
some of the ancillaries, is not ade-
quate. Then, we are not producing
as yet blowroom machinery in any
considerable quantity. So, it covers
the entire range of machinery, even
those that are being manufactured in
the country,

Shri Ramanathan Chettiar: May I
know whether this loan assistance will
be able to cover the requirements for
the new units that have been licensed
recently?

Shri T T. Krishnamachari: Our
total requirements under the Plan are
considerable. The amount of textile
machinery needed ‘both for purposes
of replacement as well as for new
units is of the order of Rs. 320 crores.
Our own production is unlikely to
reach even a third of it. So, it is
difficult to say whether this particular
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credit which will be of the order of
about Rs, 8 crores will cover new
units or old units. The allocation is
being done by the appropriate minis-
try.

Shri A, P. Jain: What percentage of
the total material required during the
period of the use of this loan will the
machinery purchased out of this loan
represent?

Shri T. T. Krishnamachari; As, 1
said, the total amount of machinery
that will be needed will be of the
order of Rs. 320 crores during the
Plan period. Our production is likely
to be about a fourth of it. As I said,
this credit is for about Rs. 8 crores;
so, the hon. Member would see that
it will cover a very small part of our
needs.

Eradication of Diseases

*755. Shri Hari Vishnu Kamath:
Will the Minister of Health be pleased
to state:

(a) the diseases which are the
greatest, rather worst, killers in our
country; and

(b) the measures taken or being
taken to eradicate or control them?

The Deputy Minister in the Minis-
try of Health (Dr, D, S, Raju): (a)
The following diseaseg are considered
to be the major causes of mortality
in India:

e T

Fevers. .

Shri Hari Vishnu Kamath: Fevers?
What kind of fevers?

Dr. D. S, Raju: I am coming to
that, Fevers, Respiratory diseases (in-
cluding Pulmonary tuberculosis),
Dysentery and Diarrhoea, Smallpox
and Cholera.

(b) ‘Health’ being a State subject,
the State Governments are primarily
responsible for taking measurcs
against various diseases. The Central
Government have however initiated
and are assisting with Grants-in-aid
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and in other ways the promotion of
country-wide campaigns for the era-
dication of malaria and smallpox and
for the control of TB and other major
communicable diseases. The malaria
eradication campaign has been in ope-
ration since 1958 and is expected to
be completed in areas covering about
up to 80 million people by the end of
March, 1964. More units will com-
plete their work and enter main-
tenance phase every year, The small-
pox eradication campaign is expected
to be completed in 1965. The control
of Tuberculosis is being effected by
the establishment of clinics and domi-
cillary treatment and it is hoped that
there will be at least one clinic in
each district by the end of the Third
Plan. B.C.G. Vaccination is also going
on. Improvements in water supply in
urban and rural areas which is being
given high priority will lead to a great
deal of reduction in Cholera and other
intestinal disorders.

Shri Hari Vishnu Kamath: Is it a
fact that in some modern, so-called
highly civilised countries cancer and
heart disease are the greatest killers
today and, if so, do the Government
propose to accelerate the pace of
modern civilisation in our country, or
slow down, rather arrests the pace so
as to prevent the aggravation of
cancer and heart diseases in our
country?

Dr. D. S, Raju: So far as cancer
is concerned, I think, it is much more
common in European countries and
other advanced countries. But our
problem is communicable diseases
which are claiming the highest toll.

Mr, Speaker: He wants to know
whether the Government is going to
accelerate the pace of modern civili-
sation or arrest its pace in order to
prevent such diseases.

Dr, D. S. Raju: We are doing both.

Shri Hari Vishnu Kamath: How
can he do both?

Mr, Speaker: He says, civilisation
must bring in the prevalence of cer-
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tain diseases. Now, if the civilisation
is allowed to come in, then those dis-
eascs are also likely to come in.

The Minister of Health (Dr. Sushila
Nayar): It is not the matter of civili~
sation as much as the fact that in the
early stages every country is over-
whelmed by the communicable dis-
eases. They absorb all their atten-
tion. As soon as these diseases are
controlled, the other diseases, like, the
cancer, degenerative cases of old age,
heart diseases, etc, come into promi-
nence and attract more attention. In
the Western countries, they have
reached the second stage. In India,
we are in the first stage. But as my
hon_ colleague has stated, we are not
neglecting the problem of cancer and
heart discases and we are working in
those fields also.

Shri Hari Vishnu Kamath: Is it a
fact that the emphasis in modern
medicine ig more on the preventive
aspect than on the curative aspect of
the matter and, if so, does the Gov-
ernment propose, besides providing,
as far as they can, good food and a
clean environment to the people, to
explore the possibilities of Hathayoga
from the preventive angle and Hom-
ceopathy and Ayurveda from the
curative angle, rather than ‘the ex-
pensive Allopathic therapy?

Dr, Sushila Nayar: At the moment,
all the communicable disease control
programmes are primarily preventive
programmes. Homoeopathy and Ayur-
veda are primarily curative approaches
and they are being used by the State
Governments .in geveral places where
they consider fit,

Shrj Hari Vishmu Kamath: The
Minister was not attentive. I asked
about the preventive angle, the value
of Hathayoga . . .

Mr, Speaker: He not only brings
in Hathayoga in his suppementary
but he practises it.

Shri Hari Vishnu KEKamath: I am
thankful to you for the light you have
thrown on the subject.
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My question was that in modern
medicine, the emphasis is more on the
preventive aspect that on the curative
aspect. Therefore, have the Govern-
ment cxplored the possibilities of
Hathayoga from the preventive angle?

Dr, Sushila Nayar: There are two
approaches to prevention. One is the
control of communicable diseases by
the various methods that we are fol-
lowing. The other is improving the
general health of the individual so
that they are more resistant to disease.
For the latter, we are resorting to
improvement of nutrition on the one
side and in some cases we have used
also the exercises under the yoga
system and naturopathy etc. There
are research schemes to evaluate the
effect of these methods on the health
of the individual.

Shri Kapur Singh: Are Govern-
ment aware that by common con-
sensug worry is adjudged as the worst
killer, and if so, what do Government
propose to do to eliminate the wor-
ries specifically generated by the rul-
ing party?

I think that the hon, Minister is pre-
pared to answer it.

Mr, Speaker: She may answer it.
But in this particular case, it is the
hon, Member who has created worries
and not the hon. Minister.

Shri Kapur Singh: The House is
vitally concerned about this matter.
The hon. Minister is prepared to
answer it.

Dr. Sushila Nayar: Leaving aside
the unnecessary attack on the ruling
party, I agree with the hon. Member
that worry is one of the very impor-
tant factors causing bad heatlh, We
have programmes for the promotion
of mental health. Under some of
these programmes, some of the hon.
Members will greatly benefit.

Shri Hari Vishnu Kamath:
the Ministers also will benefit,

Shri Kapur Singh: The latter part
of my question remains unanswered.

I hope
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Mr. Speaker: It is the latter part
of the question to which the hon.
Minister has actually answered.

o MfwwT 1| : @ aF AGAY
FT G § WET so BT @I AT WAt #F
Y & AR W | A 4T 9 F7 g4
SURTTT §F &1 F79 § A1 g7 4T 7
3 nfar IaET  awE ¥ fag I
WA A FA e @At § @
& foa 11 %3 faUg THT w7 FEAFA
qRI[WMHETIT @RI 7

qETH WA . W UE i WEAN
I AT OF SR | AT 1R
f& Al i wrowgies Al
AT S 7gr & 1 WY /A A3l
FOT W (T X ATLHE

310 Mifarg T1@ (A 37 StEAT G
o fr wmA E L

WweT WEIA WM AT Ao
ufes §arfas o= 912 Tga § wrie
FI FAfaa G FT I TG ST

g

st o ATo faardy @ AFT W A
FaawT 3 IR qeqd wIiow & o
AT & 1 st wgar g o owed
TET AT T AT Y F0 WL @
FIAT 4T 39 &1 q< KT o siewm ?
LT TE ST AAT § i wor <R AT
ST FGTEI § AT OFA & FW g0 AT

37

o @Al WA . WA BAR
gt wWHT Wy g % 4
AfF= gq T 7AW & geqd & gidr
GRS Bt AR ERUE S C R
Z1RE ) WA qaArT § w0
to {Widgs o7 T4 T # swd &
SET /O &7 NF T iaT a1 A(H 04
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T AA(TAT JER AT T FATS g1 TAT
¢ AR A AT W TG 5 ug e
T FTR ZaT forT St | 3R wETT
&R IW  ag WA Fq G T
AT &1 W18 AL TE0 THAA & G
gio®T R

Shri Bishwanath Roy: May I know
whether the attention of Government
has been drawn to the fact that while
in some regions of North India,
specially in the terai region, malaria
becomes prevalent in an epidemic
form in some months of the year, a
report ig sent by the eradication de-

partment that malaria hag been eradi-
cated in those areas?

Dr. Sushila Nayar: In the border
areas, particularly adjoining the
other countries namely East Bengal
and Nepal, we are aware that there
are cases of malaria because of the
migration of population from one side
to the other. That is why about 25
units in the border areas are still con-
tinuing the spray operations and
various other operations. So, we are
not relaxnig our efforts in those areas.

Shrimati Savitri Nigam: May I
know whether the hon. Minister’s
attention has been drawn to the news
item published in today's newspapers
that a child has gone blind and an-
other child has died because of defec-
tive small-pox vaccine, and if so,
whether she is going to arrange for
a laboratory test of all the vaccines
before they are sent out for purposes
of vaccination?

Dr, Sushila Nayar: I have seen the
newspaper report that the hon, Mem-
ber is referring to. So far as the
case of blindness of one child is con-
cerned, that is being examined by not
only our own experts but even inter-
national experts. It is true that the
child is reported to have lost its eye-
sight fifteen days after the vaccina-
tion. But the experts say that the
changes in the eye are not such as
can be associated with any encepha-
litis due o small-pox vaccine, How-
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ever, we have referred it to the WHO
and various other agencies. We are
doing everything possible to investi-
gate the case. So far as the question
of the vaccine being responsible for
these varioug things is concerned, I
would like to submit that we have
vaccinated about 20 crores of people.
There are 17 or 18 cases reported of
complications as a result of vaccina-
tion; a rate of jesg than one in a
crore of vaccinations is an incidence
very much lower than the incidence of
complications anywhere in the world.

Committee on Transport Policy and
Coordination

+
Shri Hari Vishnu Kamath:
Shri Umanath:
"756-% Shri Bade:
Shri Ram Harkh Yadav:
Will the Minister of Planning be
plecased to state:

(a) whether the Committee on
Transport Policy and Co-ordination
has submitted its report;

(b) if not, the reasons for the delay;
and

(c) whether the Committee’s work
is being expedited?

The Deputy Minister in the Minis-
try of Labour and Employmeat and
for Planning ' (Shri C. R. Pattabhi
Raman): (a) to (c). Attention is in-
vited to the replies given tv Starred
Questions Nos. 312 ang 344 answered
on 2nd December, 1963 and 27th Feb-
ruary, 1964 respectively. The Com-
mittee on Transport Policy and Co-
ordination has been recently recon-
stituted and it is hoped that the final
Report of the Committee will be
available in the course of the next
five months or so.

Shri Hari Vishnu Kamath: The
statement laid on the Table says that
the Committee has been considerably
handicapped in its work by inade-
quacy of necessary data. Is it a fact
that the former Chairman, Shri Neogy,
resigned from this Committee in dis-
gust, almost in despair, not merely
because of lack of co-operation from
State Governments in so far as sup-
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pPly of necessary data was concerned,
but also because our Embassies abroad
used to sit pretty over his letters and
communijcations in regard to this
matter until they were prodded and
goaded by the Prime Minister himself?

Shri C. R. Pattabhi Raman: A de-
tailed answer was given in the state-
ment laid both in December and on
the other occasion, in February, The
question relating to his resignation
was also answered there, There were
three reasons. The letter from the
Home Minister was also referred to.

Shri Hari Vishnu Kamath: Is it a
fact that since the resignation of Shri
Neogy the work of the Committee has
been more or less in the doldrums?
If the answer is in the negative, what
stage has it reached? Is the Gov-
ernment in a position to state at
least roughly when the final report
will be submitted?

Shri C, R. Pattabhi Raman: In
four or five months, as indicated.

Shri Harish Chandra Mathur: There
were two reasons particularly men-
tioned. In this about which concern
was also expressed on the floor of the
House. One was the intervention of
the World Bank study and the other
the complete official-ridden committee
which blocked the work of the Chair-
man and did not permit progress.
What were the reasons for Govern-
ment not to accept the Chairman’s
views on these points? How do they
say that they did not overlap or obs-
truct?

Shri C. R, Pattabhi Raman: With
great repsect, I would say that the
position has not been correctly stat-
ed. The reasong are these: The first
concerned the work of the World
Bank study team on coal transport
and its relationship with the work of
the Committee. There was no ques-
tion of overlapping or any redun-
dancy in the work of the Committge
as regards this. The second was In
relation to the proposal to reconsti-
tute the Committee. We felt it was
not necessary ‘to do so because a lot
of time had already passed. Thirdly
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the them Labour Minister, the pre-
sent Home Minister, had written to
say that the report should be expe-
dited in four or five months. By that

time, a number of questions had been
asked in Parliament.

Shri Harish Chandra Mathur: How
does he say that it did not overlap?
After all, the Chairman was not also
a chicken. When he stated that there
was overlapping, he must have given
the reasons and shown how there was
overlapping.

Mr, Speaker:
to argument.

This is entering in-

Shri Harish Chandra Mathur: What
were the issues involved? It is not a
question of argument; it is a question
of information.

Mr. Speaker: How do they say
there was no overlapping—that is
entering into argument,

Shri Daji: Is it a fact that the
World Bank team’s terms of reference
were subsequently enlarged to include
transport by all meang and transport
of all goods?

Shri C. R. Pattabhi Raman: The
team wanted to have a complete idea
of rail, road and canal transport.
They were concerned with it in a
general way. It did not overlap at
all.

Assistance to States

+

( Shri Kachhavaiya:

Shri P, C. Borooah:
| Shri Bishanchamder Seth:
| Shri Dhaon:

Shri B. P, Yadava:

Shri Subodh Hansda:
| Shri Onkar Lal Berwa:
| Shri Vishwa Nath Pandey:

Will the Minister of Plamming be
pleased to state:

*757.

(a) whether Government have of
late decided to increase Central assis-
tance for the States’ Development
projects for 1964-685 by about Rs. 55
crores; and
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(_b) how much of this additional
assistance would go to Assam and
other States individually?

The Deputy Minister in the Minis.
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) and (b). A statement is
laid on the Table of the !louse.

Statement

(Rs. crores)

States Central assistance
intimated to States
on on
26-9-1963 22-1-1964
I 2 3

Andhra Pradesh 39.50 43.05
Assam 14-40 22.10
Bihar 47 40 s51.80
Gujarat 19.70 2I1.95
Jammu & Kashmir 13.40 13.95
Kcrala 22.00 26.20
Madhya Pradesh 39.30 47.20
Madras 4030 43.45
Maharashtra 36 .00 36.10
Mysore 22.20 29.75
Orissa 29 0o 34.20
Punjab 29.10 32.10
Rajisthan 31.90 39.55
Uttar Pradesh 78.00 78.30
West Bengal 36.8%0 38.80
ToTAL : 499.00 558.50

st ®gA1T AW, F U ST
agar g fe o ga-ufer ooqi & Q0
w1 <Y E qz Peafam wy F o
SAM—ag Ffe T ar a7 wrat § 9rg

Sty ?

Shri C, R, Pattabhi Raman: Really
it was to be financed through Central
assistance of Rs, 500 crores and States’
resources of Rs. 350 crores. State-
wise allocation of Central assistance
of Rs. 499 crores was also indicated.

I shall read four or five sentences

as I think it is necessary to give the
details.

The aggregate for the draft plans
1964-85 proposed by the State Gov-
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ernments amounted to Rs. 1,001 crores
against which the Working Groups
recommended an outlay of Rs. 1,048
crores and the outlay which emerged

after discussion amounted to Rs. 941

crores. In the resources Working
Group the States’ resources were esti-
mated at Rs, 353 crores. With the
Central assistance allocated at Rs. 499
crores there was a gap of Rs. 89 crores
under the State Plans. The position
regarding this gap was discussed with
the Ministry of Finance on 4th Janu-
ary, 1964 and it was agreed to increase
the allocation of Central assistance to
States to Rs, 575 crores, of which
Rs. 558.5 crores has been allocated to
States and Rs. 16:5 crores kept back—
Rs. 15 crores for augmenting outlays
on Agricultural Programmes and
Rs. 1'5 crores for a few important
socia] service programmes,

st wgTT AW, §F Ag SOAA
wgar § f5 SfF 7o w3w g qer
2w § AR I9 &7« afw & g 2
g FA F, AT FI7 gLHFR 99 T
F1 g 9 fa=re X @ &

Shri C, R. Pattabhi Raman: For
Madhya Pradesh, it was Rs. 39-30
crores. Now this has gone up to
Rs. 47:20 crores.

ol WHRTC ot TTAT @ AW, F
7 e S § 5 fe-fee oet
A 99 &1 € Tl F1 F7 qdET @
TR USEQT F AT 52T Afer /7 A7FT
oY, 99 F a & FAFETAA0E

Shri C. R. Pattabhi Raman: May
I read the figures?

Mr, Speaker: For all the States it
need not be read. Of course, every
‘State must have said that they want
more. He wants to know only about
Rajasthan.

Shri C. R. Pattabhi Raman: For
Rajasthan, from Rs. 31'90 it has gone
up to Rs, 3985 crores.
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it HIHTT TR AT HET F7 g
& ST 4 SRy i F7 a0 F7 47 )
7 39 & Ay oaT S| Afw § faaw
wr g, A1 59 F fag serv wfw 4
ST ?

Mr, Speaker: For famine condi-
tions, is the amount separate, or is it
included in this?

The Minister of Finance (Shri T. T,
Krishnamachari): It is not included.
The amount spent on famine relief is
not included in this. The problem
itself is that in regard to famine con-
ditions in Rajasthan some other
things have to be done, These methods
are being looked into by Government,
not only to provide famine vcliei. If
as a result of famine, certain other
expenditure has to be undertaken for
purposes of relief, then that will be
looked into.

Shri Hari Vishnu Kamath: Rather
inaudible. ! i

Shri Ranga: Perhaps you, Sir, could
hear the answer, but we could not.

Mr. Speaker; That is being looked
into. If more funds are needed, they
may provide.

Shrimati Yashoda Reddy: The hon.
Minister said just now that the Cen-
tral Government had given extra funds
to the States, The Finance Minister had
said that the Government of Andhra
Pradesh had requesteq that either the
Nagarjunasagar project should be
taken up by the Centre or extra funds
should be provided. So, I want to
know whether specific provision for
this has been made by the Planning
Commission, so as to relieve the de-
velopment pressure on the State of
Andhra Pradesh.

Shri T. T, Krishnamachari: It is a
matter which it is not possible for
us to go into in this House. The
States do have a very legitimate case
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for implementing the schemeg they
have on hand. Of course, they have
not got the resources, but the Centre’s
resources, too, are not unlimited. That
is where the Planning Commission
comes in to discuss with the States
and the Central] Government and to
define certain priorities. So, the
methodology of it is rather difficult
for us to discuss. At the moment
what hag been said is the amount
mentioned by my colleague. Beyond
that, I do not think I can add to the
information of the House.

=t fagg 71y qUUIT © W 7z IO
R & ;T {91, TA{wr, wemw,
ST M AT, & faay & ey
¥ gt T 6T FREr fagas €714y )
I GFRY § UdE w0E A w0 {XdiE
LEHIT FT T FI G, IW & AL G
g foreart & faany & fog s7#1T T e
o Wiy frar g, e aw famw & fuw
FE H FET SEAT A F qF 7
Shri C. R, Pattabhi Raman: The
question refers to the backward areas
in Uttar Pradesh, so far as I can un-
derstand it. Separate answers have
been given with regard to the help
and the pilot gtudies which took
place.

Shri Bibhuti Mishra: In view of
the Prime Minister’s repeated state-
ments that the per capita income of
Bihar is the lowest compared to all
other States in India, may I know
whether the Government contemplate
to give more additional assistance for
the development of Bihar?

Shri T, T. Krishnamachari: Subject
to the overall position of the Central
resources, the requirements of every
State will be considered.

st e AW, F AR ST
wrgaT g f oo o F1 &1 TS Wgrat
7T YT § AT IW H{ ¥ AT G
gfrsrr-Fearer & fer &y € &, 39 FT AN
sy ?
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Shri C. R, Pattabhi Raman: Ag I
said, it comes under the Social Wel-
fare Board. It is rather a different
heading. But I may point out that for
Punjab, from Rs. 29:10 crores, it has
gone up to Rs. 32:10 crores.

Shri Basumatari: May I know
whether this is correct or not; namely,
due to the heavy floods in Assam last

Mr. Speaker: If representatives
from every State desire to put ques-
tions, even one qustion may take
more than 15 minutes or so!

Shri Basumatari: This is with re-
gard to planning, and Assam is spe-
cifically mentioned in part (b) of the
question. I wanted to know whether
this is correct or not namely, the
Assam Government wanted an addi-
tional allotment for giving relief on
account of the heaviest floods that
took place in Assam last year but it
was refused. I want to know whe-
ther this is correct or not.

Shri C. R. Pattabhi Ramam: The
answer to it follows from what the
hon. Finance Minister said just now in
regard to Rajasthan. In Rajasthan
and Assam, if there are gpecial condi-
tions, they will merit special treat-
ment.

Unemployment among Graduates

3
o758 f Shri Bibhuti Mishra:
* \_ Shri Maheswar Naik:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that the
number of unemployed graduates in
the country is increasing year after
year;

(b) the latest position in this re-
gard; and

(c) if so, whether Government
have thought over this problem and
taken any decision thereon?
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The Deputy Minister im the Minls-
try of Labour and Employment and
for Planming (Shri C. R. Pattabhi
Raman): (a) and (b). While no pre-
cise information is availablie regard-
ing the total number of unemployed
graduates in the country, it appears
from the statistics of the number of
graduates including post-graduates on
the Live Registers of the Employ-
ment Exchanges at the end of each
year, that the number of unemployed
graduates in the country is showing
an increase every year. Relevant
figures for the period 1960—83 are
given below:

Year No. of graduates on the
Live Register at the end
of the year
1960 46,584
1961 55,786
1962 63,784
1963 67,830

(c) The problem has been under
consideration of the Government for
some time, and the Third Plan pro-
grammes are cxpected to tackle it to
some extent.

Shri Bibhuti Mishra: I want to
know what plan the Government Lave
got for giving employment to these
persons.

Shri C. R, Pattabhi Raman: It is
already contained in the third Plan:
graduates from the employment ex-
changes include graduates in engi-
neering, medicine, etc. For instance,
at the end of the year, we want higher
technically-skilled men, so far as doc-
tors and engineers are concerned and
also for the big industries and small-
scale industries. I can give the figures
if necessary.

Shri Bibhuti Mishra: 1In spite of
all the efforts, there are so many
graduates unemployed. So, I want to
know what further steps the Govern-
ment are contemplating to take, to
give them employment. The Third
Plan up till now has failed in this
respect.

Shri C. R, Pattabhi Raman: As I
have already indicated, there is no
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attempt to conceal the fact that the
number of unemployed graduates is
increasing. But there is also the Act
with regard to the compulsory notifi-
cation of the vacancies which has been
passed. Great use is being made of it
by the Employment Exchanges, Many
more are getting registered now than.
before. In the universities, we have:
advisory bureaux where they have got
to register themselves, and these:
Bureaux give suitable iadvice re-
garding the employment opportunities..

s 97 fagr$) JgTay  w@r g
T JaeR ¥ gOU T R grede
Rrafas gra M aquew 1o #
FT ferar § AR foal & 1 A <ot
FAF & qg W SiTg &Y fRadr & 7
Mr. Speaker: How many out of

these graduates have been actually
employed?

Shri C. R, Pattabhi Raman: I can
furnish the figures. I do not have
them now.

Shrimati Yashoda Reddy: Has it

ever occurred to the Planning Com-
mission or the Minister of Planning
to find out the break-up as to how
many agricultural graduates, med¥eal
graduates and technical and engineer-
ing graduates are there, and with the
collaboration of the Ministry of Edu-
cation, are they thinking of trying to
reorient their education to study this
problem and give suitable employ-
ment?

Shri C. R, Pattabhi Raman: So far
as the live registers are concerned,
they are a bit deceptive. ‘There
cannot be the same accuracy with
regard to them as there is
in other cases. For example, there
may be people who are already em-
ployed, but who register themselves,

thinking that they will get better
employment opportunities. So, it is
a very complex problem.

Shrimati Yashoda Reddy: My

question has not been answered.

Shri C. R. Pattabhi Raman: I have
not got a break-up with regard to-
agricultural graduates,
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Shri S§. M, Banerjee: May I know
whether the graduates include only
arts graduates or science graduates
also? May I also konw what has
happened to the schemce of creating
50,000 posts of teachers to provide
employment to the graduates?

Shri C, R. Pattabhi Raman:
Actually in many cases, we want skil-
leq people and we are training them.
There are many vacancies which have
‘not been filled because of suitable
technical people not being available,
It is a mixed question. The hon.
Member referred to the 50,000 posts
of teachers, We are keeping it in
mind. We are seeing to it that they
have ample opportunities provided
for them.

Mr. Speaker: He wants to know
whether the number of graduates
mentioned by the hon. Deputy
Minister relates only to arts gradu-
ates or it includes science graduates
also?

Shri C, R. Pattabhi Raman: 1
‘want notice for that.

=t gae fag @ 9 OF a6
a FEdr & 5 Tedrae Eo Ay T
AT W F1 €L § AR @ T
qxgl dsqiaer ggm a9 foe @ 8,
T T ®A FT 7

AR WERET T FT F@IE TGl
T fagr @ §

Shri Swell: From the figures quot-
-ed by the Minister, it is obvious that
the number of unemployed graduates
in the country is great. Is it a fact
‘that this is because of the neglect of
our under-graduate education result-
ing in low standard of our graduatcs
and they find themselves unable to
avail of the avenues of employment?

Shri C. R, Pattabhi Raman: 1.
cannot answer about the low stan-
.dard. The fact remains that so far
.as the number is concerned, it is
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increasing. But a man who likes to
register himself today may withdraw
his name tomorrow...

Shri Swell: My question was, whe-
ther the standard of our graduates
is low because of our neglect of
undcr-graduate education?

Shri C, R. Pattabhi Raman: Not
to my knowledge, Sir,

Shri P. R. Chakraverti: Has the
Government evolved any plan to
evaluate the merits and efficiency of
the graduates under different nomen-
clature—medical, engineering, art etc.
and find out their chances of utilisa-
tion?

Shri C, R, Pattabhi Raman: 1 can
get the figures; it concerns the sister
Ministry; I can find out.

Shri J. N. Hazarika: May I know
how many of the unemployed
graduates are arts graduates and how
many of them are likely to get em-
ployment during the fourth Plan?

Mr, Speaker: That information is

not with him.

o Mg 1@ : BT qF AR
FT FETY FT G & FAT 98 GET AL
g AR 2@ FE O FTT & qAA AT
mar & fF gary fenr wgfa # afcadw
g A § AR fady fawrfr
g § g3 &7 FreT § afor
agy & o W E?

Shri C. R. Pattabhi Raman: It is
about the edueational pattern, which
concerns the sister Ministry.

Shri Sham Lal Saraf: May I know
whether Government has taken upon
itself to provide employment for all
the unemployed graduates and if not,
what attempts have been made to
provide avenues for them so that they
may find employment on their own?

Shri C, R, Pattabhi Raman: There
are various bureaus in various uni-
versitieg and colleges. )Apart from
that, under the Apprentices Act, it is
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compulsory for all employers  to
notify vacancies. I have referred to
another enactment also. So, we are
trying to improve the situation,

Shri Sham Lal Saraf; That is not
my point. Has the Government
taken upon itself to employ all these
unemployed graduates and, if not,
what attempt has been made to pro-
vide avenues or opportunities for
them to take independent avocations?

Shri C. R, Pattabhi Raman: The
Plan indicates already that we are
going to have rural industrialisation.
That is likely to absorb a number of
them. Apart from that, there are
various heads enumerated in the third
Plan under which these graduates
will be absorbed.

Shri Daji: The Minister has stated
various schemes and plans and he has
also said that despite all these, the
number has risen. As a result of
this, I would like to know whether
the Government are considering any
other specific scheme like the scheme
of 50,000 teachers to absorb these un-
employed graduates?

Shri C. R. Pattabhi Raman: That
scheme jtself will absorb a number
of graduates.

Mr, Speaker:
like that? !

Any other scheme

Shri C. R. Pattabhi Raman: It is
constantly being considered. That is
all I can say.

Shri Kapur Singh: Have the Gov-
ernment any reasons to believe that
university graduation itself consti-
tutes @ major impediment against
getting useful employment and, if so,

what do Government propose 1o do
in the matter?
Shri C. R. Pattabhi Ramam: What

impediments, Sir? I did not catch
the second part of the question.

Some Hom. Members rose—

Mr, Speaker: Shri Ranga.
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Shri Ranga: Are we to understand
that the Government has decided to
give the vcry first priority to provid-
ing employment to the educated un-
employed alone and relegate to a
lower priority the question of pro-
viding employment to the uneducated
or the non-graduate unemployed?

Shri C. R. Pattabhi Raman: It does
not follow. Two months back the
first all-India seminar of the Univer-
sity» Employment Bureau was held at
Banaras. That has been followed up.
I do not want to read about the
various seminars and discussions
here. '

Some Hon. Members rose—

Mr. Speaker: Let us go to the next
question. We have only finished five
questions in 40 minutes. "

U.CP.TE.

+759. Shri Himatsingka; Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether there is any proposal
to send a delegation of engineers to
some of the countries of U.C.P.T.E.
(Union for the Co-ordination of Pro-
duction and Transmission of Electri-
city); and

(b) if so, the purpose of the visit?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
1t is intended to send a few engincers,
drawn from the Central Water and
Power Commission and State Electri-
city Boards, to the countries of
U.CP.TE. and to the US.A. in order
to obtain first hand knowledge of the
integrated operation of power systems
in these countries.

Tikkerpara Dam Project

+
Shri Surendranath Dwivedy:
Shri G. Mohanty:
Shri Kishen Pattmayak:
2760, { Shri Ram Sewak Yadav:
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Shri Onkar Lal Berwa;
Shri R. S. Pandey:
L Shri Ramachandra Ulaka:

Will the Minister of Irrigation and
Pewer be pleased to state:

(a) whether the Planning Commis-
sion has given its approval to the
Tikkerpara Dam Project in Orissa;
and

(b) whether this project is includ-
ed in the Central Schemes to be im-
plemented during the course of the
Third Five Year Plan?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) and (b).
No, Sir.

Shri Surendranath Dwivedy: Am I
to understand that this project which
is going to displace about five lakhs
of people and which will require
about Rs. 300 crores, whose founda-
tion stone was laid, unfortunately, by
the Prime Minister—we regret that
his illness was largely due to that—
has never been discussed at any stage
either in the Planning Commission cr
in the Cetral Water and Power Com-
mission or with any other authority
of the Government or even the Prime
Minister, and still the State Govern-
ment is going on working on this
project?

Dr. K. L. Rao: I replied this ques-
tion earlier.

Shri Surendranath Dwivedy: What
was the reply? Sir, he has not rep-
lied to this question,

Dr. K. L. Rae: Not today, but I

have replied to it earlier.

Shri Suremdranath Dwivedy: What
was the reply?

Mr. Speaker: That reply cannot be

repeated now, but a reference as to

when it was answered can be given.

Dr. K. L. Rao: T would not be able
to say that off-hand.

Mr. Speaker: Then he may answer
it now.
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Dr. K. L, Rao: I said then that the
Central Government does not have any
details about this project, and the
stone laid by the hon. Prime Minis-
ter was not the foundation stone but
a commemorative stone.

Shri Hari Vishnu Kamath:
memorating what?

Com-

Shri Surendranath Dwivedy; My
question was whether at any stage
there was any discussion at all with
any authority of the Government on
this question?

The Minister of Finance (Shri T. T.
Krishnamachari): The position is
fairly well known. Even as early as
1948 when the Hirakud scheme was
taken up, two other phases of Tik-
kerpara Dam were outlined. So it is
part of an integrated scheme as
originally contemplated. My col-
league had mentioned on a previous
occasion when he answered this ques-
tion that the stone laid by the Prime
Minister was a commemorative stone
indicating that the work will be
taken up. The details as to the
nature of the work, what is going
to be the expenditure, what is going to-
be the pattern, whether it is going tc
follow the pattern originally intend-
ed in 1948 or variations have to take
place merely because of the complex
of the Hirakud scheme now in opera-
tion, and other matters are under in-
vestigation, When it will actually
come into being as a scheme, we can-
not yet say.

Shri Surendranath Dwivedy: Am I
to understand that the Government
of India is not at all associated with
this project at the present stage, be-
cause in a statement made by the
Chairman of the Planning Board of
Orissa in the Assembly he says—it
was published in the papers—that the
State Government in consultation
with the engineers of the CWPC had
worked out the details of this project.
There are notices served on the
people asking them to give assist-
ance for the survey being under-
taken under the auspices of the Gov-
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-ernment of India in that area. The
notice is with me,

Shri T. T. Krishnamachari: The

hon, Member is quite correct. It
says that notices are being given.
‘The intentions have been mentioned. ..
In regard to taking up a survey of
this scheme and assessing the poten-
tialities. The nature of the scheme
will be determined later. Whether
the Government of India is commit-
ted or not does not arise at the
moment. In fact, the Government of
India is interested in any scheme that
is worthwhile. But at the present
moment,. we are in the stage of sur-
veying the schemes and determining
the contours before which nothing can
be said about it,

Shri Ranga; Shri Dwivedy’s ques-
tion was not answereq at all. Was
the Planning Commission or the
CWPC ever consulted? That was
the specific point on which he want-
ed a reply. But no reply was vouch-
safed. On the other hand, the
Finance Minister gives us a sample
of the kind of laxity of control that
seems to have come to prevail in the
Union Government.

Shri T. T. Krishnamachari: I would
like to say that this matter was dis-
cussed at a certain high level. The
Deputy Chairman of the Planning
Commission, also knows about the
surveys that are being made. So,
there is no point in my hon. friend
trying to come to the rescue of a per-
son who can well take care of him-
self.

Shri Ranga: Where does he come
in, Sir? He is not the Planning
Minister or the Irrigation Minister.

Shri T. T. Krishnamachari: The
laxity, if anything is in the under-
standing of the position rather than
in Government’s contemplation of the
ultimate nature of the scheme.

Shri A. P. Jain: Is this type of
commemorative stone laid for the
first time or has it been laid for in
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any other project before and, if so,
for what project?

Dr. K, L. Rao: As my senior col-
league has stated the Government of
India is interested in all big projects.
Therefore, they would always bless
and definitely give encouragement to
the investigation of such big projects.

Shri A. P. Jain: My question was
whether this is the first occasion that
a commemorative stone was laid.

Shri G. Mohanty: May I know if
this Tikkerpara project was part of
a bigger plan known as Hirakud dam
project during Dr. Mahatab’s time?

Dr. K. L. Rao: At the time of first
drawing up the basin-wise study of
the Mahanadi river, Tikkerpara dam
was one of the projects which was
under consideration,

€FrETT AYAT

*ogR. st frmTig wivdm ¢ P
TqreeT Gl Tg A F. gAT Al
f&

(%) @ar =@ 9= & fF arefra %
T@TEeq qET X WAL A AAL frAr @
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. (@) afz g, a1 37 9T FET A
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[(a) No, Sir.
(b) Does not arise.]
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Dr. L. M. Singhvi: May I know
whether any survey or assessment
has actually been made of the re-
sources which may be required for a
comprehensive national health insur-
ance programme; if so, what is the
magnitude of the resources required
and, if no survey has beeff made,
why not?

Dr. Sushila Nayar: It is not only
money but personnel also that is re-
quired for this scheme if it is to run
successfully, which we do not have
at present.

Dr, L. M. Singhvi: My question was:
entirely different.

Mr. Speaker; That has not been
made. No survey has been made.
Money is not the only consideration.
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Shri S. M. Banerjee: Some time ago
the hon  Minister assured this House
that the scheme of contributory health
service is going to be implemented in
the case of pensioners at least in
Delhi. I would like to know as to
what has happened to the scheme and
whether pensioners will be covered
by it before they actually die.

Dr. D. S. Raju: That is still under
consideration, that is, for the pen-
sioners,

An Hon. Member: We will not let
them die.

Shri Kapur Singh; Apart from the
non-availability of adequate resourc-
es, material or non-material to
which the hon Minister has just now
referred, have the Government stud-
ied the evils that have arisen in the
wake of nationalisation of health
service in the United Kingdom?

Dr. Sushila Nayar: Several of our
officers have studied the National
Health Service Scheme in Britain and
I myself have had the privilege of
studying it to some extent. I must
say that it is one of the best schemes
going anywhere in the world.

Social Security Measures

*764, Shri Harish Chandra Mathur:

© Will the Minister of Finance be pleas-

ed to refer to the reply given to

Starred Question No. 69 on the 13th
February, 1964 and state;

(a) the specific matters relating to
the programme for social security
referred to the Committee of Officials
and when it is expected to sybmit its
report; and

(b) the composition of the Com-
mittee?
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The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkesh-
wari Sinha): A statement is laid on
the Table of the House,

STATEMENT

The matters referred to the Com-
mittee relate to formulation of Social
Security measures for Government
servants (Central and - State) and
generally for all employed persons,
in regard to:—

(a) Pensions and allied benefits
for the family;

(b) educational facilities for
children of Government em-
ployees;

(c) medical facilities;

(d

(e) financial security in terms of
purchasing power; and

housing facilities;

~

(f) old age pensions, etc.

The Committee considers each item
from time to time after collecting
relevant facts, and makes its recom-
mendationsg to Government.

2. The Committee consists of the
following officers:—

(1) Shri V. T. Dehejia, Secretary,
Ministry of Finance, Depart-
ment of Revenue and Ex-
penditure— (Chairman)

(2) Shri P. M. Menon, Secretary,
Ministry of Labour and Em-

ployment.

(3) Shri L. P. Singh, Special Sec-
retary, Ministry of Home
Affairs.

(4) shri P, C. Mathew, Special
Secretary, Ministry of Finance,

(5) Shri G. C. Katoch, Joint Sec-
retary, Ministry of Finance—
(Member—Secretary).

In addition, Shri S. Bhoothalingam,.
Secretary, Department of Coordina-
tion, and Shri B. N. Datar, Chief,
Labour and Employment Division of’
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the Planning Commission, are asso-
ciated with the work of the Commit-
tee.

Shri Harish Chandra Mathur:
When was this committee constitut-
ed, what important recommendations
has it made during the course of the
year and what has happened to them?

Shrimati Tarkeshwari Sinha; This
committee has been studying a very
wide range of prohlems concerning
.all the items which I have given, Be-
cause of the nature of its problems
and the wide range that it has to
cover it will take some time for this
committee to finalise all its recom-
mendations. But the committee has
decided that where the subject has
been tackled its recommendation will
be available to Government. Some
of these schemes have been tackled
and the Government has taken those
schemes into consideration, like, the
family pension scheme for Central
Government employees, old age pen-
sion scheme which is also now under
the active consideration of Govern-
ment. It is before the Governmcnt.
What I wanted to explain was that as
the committee goes on making its re-
commendations, they will be con-
sidered by the Government from
time to time.

Shri Harish Chandra Mathar: I
know that it is almost like a stand-
ing committee and it will go on mak-
ing recommendations. But my ques-
tion was whether it has made any
recommendation during the course of
the year and, if so, what has happen-
ed to them. If you are satisfied that
it has been answered, I will ask an-
other question.

The Minister of Finance (Shri T. T.
Krishnamachari): The committee was
initially set up to, advise the Finance
Ministry in regard to certain schemes,
like, the family pension scheme for
Central Government employees and
in connection with the work of the
committee the larger aspect of social
security was also considered. My
hon, colleague, the Minister ot
Labour, has, I believe, announced in
the House that his Ministry is taking
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up the larger aspects, whereas this
committee would be concerned large-
ly with Government servants and
the need for filling certain gaps in
their requirements. It is not the
question of a Committee being asked
to rceport on the whole gamut of sub=-
jects. But they deal with particular
problems from time to time. As 1
said, it is on the recommendation of
this Committee that we are in a posi-
tion to give some relief to pensioners.
Government has introduced a scheme
of family pension for Government
servants. Other things are being con-
sidered. From time to time their
decisions, if accepted by the Govern=-
ment, will be made known.

Shri Harish Chandra Mathur; The
answer is confined only to the ser-
vices and the question of social secu-
rity: as indicated is a much larger one.
May I know what consideration Gov-
ernment has given to this larger
question and what are the important
issues which are under consideration
in a larger measure and what can be
expected during the course of the
year?

Shri T. T. Krishnamachari: I can-
not say what can be expected be-
cause these are matters under inves-
tigation. I repeat what my colleague
the Labour Minister has said in this
House. The matter is being examin-
ed. Broadly, when the Committee
was constituted it was asked to con-
cern itself generally about all em-
ployed persons in regard to penmsion
and allied benefits for the family,
educational facilities, medical facili-
ties, housing facilities, financial secu-
rity in terms of purchasing power, old
age and the like. As I said, it is
very difficult for me to give a time-
schedule and much would depend on
what the sister Ministries also do in
the matter. The Government looks
at the problem as a whole. As and
when we take decisions, we will make
them known,

Shri Hari Vishnu Kamath; The
statement laid on the Table shows
that it is a very limited scheme. Are
Government’s resources not adequate
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éhough to launch a comprehensive
scheme of such dimensions as is
described in some English speuaking
countries by the picturesjyuely ex-
pressive phrase security from the
womb to the tomb’ and does Gov-
ernment visualise the time, roughly
ever when the resources will be ad-
equate enough to have such a com-
prehensive scheme?

Shri T. T. Krishnamachari: My
friend hag raised a very big question.
Gnvernment have to face a popuiation
of 450 million....

Mr. Speaker: If it is from the
womb to the tomb, it must be big.

Shri T. T. Krishnamachari: It is a
very picturesque expression. It is a
very big problem which is {:ighten-
ing. Bu{ we are not going to be
irichtened. We propose to tackle 1,
if pessible, sector by sector.

Shrimati Renuka Ray: From the
statement laid on the Table and [iom
what the hon. Minister says, it ap-
pears that the Committee is going into
the question cf generally, all em-
ployed persons. In that case, does
1he Minister feel that this Commit-
tee consisting of very busy officials
will be able to give its mind fully to
this verv important question, and if
not on a comprehensive basis at lcast
on a wider basis consider the iutro-
duction of social security measure.

Shri T. T. Krishnamachari: I weculd
like again to repeat what my col-
Jeague hag said. We have started it
and now the Labour Ministry is
taking it up and every assistance will
be given to that Ministry 1o complete
the scheme or part of the scheme as
1s possible from time to time.

st o Ao 13 : A faaw =fufy
Faqi fan an § wa¥ g ¥ frar g
“The Committee considers cach
item from time to time after
collecting relevant faczic ...”"
& SiAar arz7i g fr atafy w1 fmfo
F7 297 9T, 97 afafa § 9 w14 frar §
2680 (A1) L.SD—2
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st arewma fargn - mY Ty
Az F 2747 waw 2 faar o ww
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Shri S. M. Banerjee: One of the
items which is to be considerad by
this Committee is educational facili-
ties for children of the Government
employees. 1 want to know whether
the Minister is aware that according
to the Pay Commission’s recommen-
dations, education allowance is given
only to those whose sons stay ten
miles away from their parentz—-other
pcople do no: get it; supposing my
son stays in Delhi, I do not get il—
and. if so, whether this Committee is
going to take a decision to rec-
tify this anomalous position and what
is the reaction of the Government?

Shri T. T. Krishnamachari: 1 am
grateful to the hon. Member for
drawing my attention to obvious
lacuna in the Pay Commission’s re-

commendations, This will also be
examined.
Shrimati Savitri Nigam: Kecping

in view the hardships which the
widow and the children of a3 deceas-
ed Government servant have to iace
in leaving the house suddeaiy, may
I know whether Government are
thinking of giving topmost priority
for a decision regarding the housing
facilities to be provided to the family
of the deceased Government servant?

Shri T. T. Krishnamachari: It is a
suggestion for action and will be con-
sidered.

Indo-Nepalese River Valley Projects

+
( Shri Bibhuti Mishra:
Shrimati Maimoona Sultan:
Shri P. C. Borooah:

*765.

Will the Minister of Irrigation and
Power be pleased to siate:

(a) whether he visited Ncepal in
the last week of February, 1964 to
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havg talks régarding Indo-Nepalese
River Valley Projects; and

(b) if so, the specific matters dis-
cussed by him with Nepal Govern-
memnt and the result thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao); (a) Yes, Sir.

(b) Discussions were held regard-
ing:

(i) release of land required for
the construction of Gandak

Prosect and Nepal bund in
Nepal;
(ii) minor amendments to the

Gandak agreement; and

(iii) release of land for Western
Kosi Canal alignment in
Nepal.

His Majesty’s Government have
agreed to release the lands required
for Gandak Project immediately.

Agreement has been reaciied re-
garding draft minor amendments to
the Gandak agreement.

With regard to release of land for
Western Kosi Canal, it was agreed to
discuss further.

Shri Bibhuti Mishra: May I know
the nature of the minor amendments
in the Gandak agreement?

Dr. K. L. Rao: They are of a techni-
cal nature. One of them consists in
giving operation facilities to the Nepal
Government for the canal under which
the Nepal Government have got a
large amount of ayacut to be served,
namely the Don branch canal. There
are two other technical items of a
similar nature.

Shri Bibhuti Mishra: May I know
how far this agreement will help in
the expeditious completion of the
Gandak, project?

Dr. K. L. Rao: I am glad to submit
that the work on the Nepal bund
which has been held up for years has
started as a consequence of this.
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Shri Shree Narayan Das: What
were the difficulties expressed by the
Nepal Government with regard to the
Western Kosi Canal and has any date
been fixed for further discussion in
this regard?

Dr. K. L. Rao: The difficulties ex-
pressed were that His Majesty’s Gov-

.ernment felt that in the Saptari area

through which the canal passes, the
people have got to be given certain
facilities in order to counteract the
difficulties of yielding up their rich
lands for this alignment. No date has
as yet been fixed for discussion.

Shri K. N. Tiwary: May I  know
what assistance has been given to the
Nepal Government in the matter of
electricity and water?

Dr. K. L. Rao: In the Gandak pro-
ject, the power-house will be built by |
the Government of India and then
handed over when the Nepal Govern-
ment develop a power of the MW. In
the case of the Kosi project, we
are giving half the power at cost price.

Shri K. N. Pande: May I know
whether the construction work will
be completed before the rainy season
starts?

Dr. K. L. Rao: That is our hope.

Government Employees Owning Houses

*767. Shri Rishang Keishing:
Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether Government have issu-
ed orders that those Government ser-
vants who have their own houses in
Delhi wil] not be allotted Government
quarters;

(b) the number of Government em-
ployees who live in Government quar-
ters although they have their own
houses in Delhi; and

(c) the reasons for allowing thcse
employees to live in Government quar-
ters?
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The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Yes. If an exception is
made the officer will be treated as a
non-official and charged market rent.

(b) About 340 in so far as General
Pool residences are concerned.

.

(¢) These aliotments were made a
long time ago and it would be difficult
to go into the reasons for allotment in
each case. However, each case is now
being reviewed.

Shri Rishang Keishing: What are the
conditions under which government
officials who own houses here in Delhi
can live in government quarters and
rent out their own houses?

Shri Mehr Chand Khanna: There
are a number of officers who own
houses in Delhi but are still living in
government residences. So we have
divided the problem into two parts:
(1) as regards those who own houses
and have been living in government
houses and (2) as regards those who
have their own houses and wish allot-
ment of government residences. As
regards the latter category, 1 have
stated that if an officer whn owns a
house wants a2 gavernment residcnce,
we are going to treat him as a non-
offinial and charge him full market
rent. As regards previous cases, each
is heing looked into.

Mr. Speaker: The Question Hour is
over.

WRITTEN ANSWE!S TO
QUESTIONS

Enquiry into Affairs of M /s. Sahu Jain
Group of Companies

*761. Shri A. K. Gopalan: Will the
Minister of Finance be pleased to state:

(a) whether the Inspector appointed
to go into the affairs of M/s. Sahu-
Jain Group of Companies has submit-
ted any interim report to Government;
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(b) if so. the
report; and

main contents of the

(c) the action taken thereon?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) No interim report has yet
been submitted by the Inspector.

(b) and (c). Do not arise.

faqwt & fawz afemr faoma &

faq st
JS st Tw daw qam
st feemr qeTa

F11 faato, smame qar qRata @&

IE FATA F FAT FI9 5

(%) =0 ag &= § fF 7 aifasr
faarer #Y garve & foag feeey # o T
faqm & @Iwe ASF 39 917 F47 o
®Z F) g7 4T ST @7 wrEE B war

.

w&3

(@) afz gf 4Y 71 =% wrarad
1 amlent #7197 § 7.8 wwgEe
73 & fir Fadr & g arfasr frarme
Farr Sfag adt g WK

() afz &, @ 77 a@R faama
F foaar #r€ T 9T 3 *7 fa=nT a3

Wy

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) In the layout plan of
Jangpura Colony which was approved
by the Delhi Development Provisiona!
Authority in.1957, as well as by the
Delhi Municipal Corporation, a site for
a primary school was provided near
the Eros Cinema. The site was allot-
ted tc the Jain Education Society on
application.

(b) Yes, from a section of the
residents.

(c) It is not considered desirable to
cancel the allolment made necarly itwo
years ago.
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D.Ps. from East Pakistan

r Shri P. R. Chakraverti:

| Shri Onkar Lal Berwa:

| Shri Dhuleshwar Mezna:
*768. { Shri D. C. Sharma:

| Shri H. N. Mukerjee:

| Shri Prakash Vir Shastri:

| Shri Brij Raj Singhr

Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether the displaced poreons
from East Pakistan have been rearh-
ing Mana, tho fransit camp» at Daipur,
on way ‘0 Dandakaranya in thousands;

(b) the total number so far received
from West Bengal, after the January
holocaust in East Pakistan;

(c) whether the lands dulv re luim-
ed are now ready for fresh settlemen®
of migrants; and

(d) the decision ‘aken by the Gov-
ernments of Oricsa, Madhva  Pradesh
and Maharashira in releasing lands in
favour of D.D.A.?

The M.r'ster of Works, Housiny ond
Rehabilitaticn (St Mebr Chand
Kharna): ‘1) and (by. Yes. Upio the
20th Marrh 1904, 6536 families compris-
ing 273%8 persons  had reach~d the
Mana Transit Centre.

(¢) The lands already reclaimed or
in the proeess of reclamation will hard-
1y suffice {o meet the necds of the
old migrants and the tribal population.

(d) The Governments of Madhyva
Pradesh and Otissa have been appro-
ached to release additional lands for
reclamation by the Dandakaranya
Development Authority for the new
migrants. It is hoped that they will
be shle to do so.

Impact of Decontrol of Prices

( Shri Warior:
| Shri Daji:
| Shri Vasudevan Nair:
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| Shri B. P, Yadava:
i Shri Bishanchander Seth:
*769, { Shri Dhaon:
| Shri Harish Chandra Mathwr:
Shri P. C. Borooah:
Shri ». N. Chaturvedi:
|_ Shri Maniyangadan:

Will the Minis‘er of Finance he
pleased to state:

(a) whether Government have mace
any «ppraisal of the immediate impact
of decontrol in respect of prices of 16
commoditics  effected in  Decrmber
1963; and

(b) if 50, the result thereof.

The Depuiy Minister in the Mims-
try of Finance (Shrimati Tarkesuwari
Sinha: (a) Yes, Sir.

(LY In the case of the majority cf
the commoditics, only cx-factory
prices were fixed and there was no
control over wholesale or retail pnices.
Following decontrol, exr-factory prices
of some of the commodities have gane
up and in some cases muarket prices
have oo  increascd. The prices of
tvres and ‘ubes increased by 6 per
cent and of caustic soda ‘by some 10
per cent. There was a 37 per cent
increas in the prices of ravon varn
and a small increase in the prices of
washing soap of particular varieties.
Prices of soda ush have gone up at
certain centres, the increase ranging
upto 6 per cent. In the case of other
commodities, there was either no in-
crease in prices or in fact a decline,
as in the case of staple fibre and sheet
glass.

Cardiac and Neuro-Surgery

*770. Shri Hari Vishnu Kamath: Will
the Minister of Health be pleased to
state:

(a) the names of countries which
have registered in recent years the
biggest advance in cardiac and neuro-
surgery;

(b) whether Government have devis-
ed any modus operandi of collabora-
tion with them; and

(e) if so, the broad features thereof?
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The Minister of Health (Dr. Sushila
Nayar): (a) Cardiac Surgery and
Neuro-Surgery have advanced con-
siderably in many centres in various
parts of the world. Most of these
centres are connected with vagious
Universities and/or are affiliated to
Hospitals. The countries where ad-
vanced work in Cardiac Surgery and
Neuro-Surgery is being done are the
United States of America, Canada,
Great Britain including Ireland and
countries like, Norway, Sweden, Den-
mark, Italy, Switzerland, Germany,
Poland. France, Russia, Japan Austra-
lin and New Zealand.

(b) and (c). In order to keep abreast
of the latest development in the above
two kinds of specialities abroad, the
Government of Indin and the  State
Governments have been sponsoring
suitable medical officers for training
abroad in the above two specialities in
different countries of Europe and have
also encouraged and organised  visits
of eminent Cardiac and Neuro-Sur-
geons to India for giving demonstra-
tion of their skill.

Power Projects

( Shri Maheswar Naik:
*771.{ Shri S. C. Samanta:
|_ Shri Kolla Venkaiah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether several power projects
originally meant for execution in the
fourth plan have been approved
by the Planning Commission on
priority basis for implementation dur-
ing the current plan;

(b) the number of such projects to-

gether with the installed capacity and.

the estimated cost of expenditure for
each of them; and ’

(c) the locations thereof and how
soon they are expected to be commis-
gioned?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) to (c). A state-
ment giving the requisite information
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is laid on the Table of the House.

| Placed in Library, See No. LT-2590/
64].

Bank Credit

Shri P. C. Borooah:
*772. { Shri D. C. Sharma:
_ Shri Maheswar Naik:

Will th: Minis'er of Finante be
pleased to state:

(a) whether with a view to check
hoarding of essential consumer goods
the Reserve Bank has of late taken
steps to regulate credits against such
goods;

(b) if so. the precise measures so
adopted; and

(c) the goods against which credits
are to be so regulated?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) Yes.

(b) Under the Reserve Bank’s re-
cent directives, the ceiling limits on
advances by scheduled banks against
the security of paddy and rice have
been further restricted, the limits in
respect of advances on the security
of groundnuts are being lowered with
effect from the 1st May 1964 and the
limits in respect of other foodgrains
(excluding wheat) are being continu-
ed. Advances on the security of sugar
and oilseeds other than groundnuts are
subject to margin requirements which
were prescribed in April 1963 and
December 1959 respectively. Banks
have also been advised to bring down
the level of clean advances.

(¢c) The commodities covered by
these directives are paddy and rice,
other foodgrains (excluling wreat),
groundnuts and other oilseeds (ex-
cluding cottonseeds) and sugar.

Press for Parliament

*773. Shri Hari Vishnu Kamath: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether the project ®r  the
construction of a separate Press for
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Parliament is progressing according to
plan;

(b) if so, the stage at which it has
reached; and

(c) if not, the reasons therefor?

The Minister of Works, Housing and
Rehabilitation (Shri  Mchr  Chand
Khanna): (a) {o (c). Expenditure
sanction of Rs. 146 lakhs for the new
press on the Ring Road, Delhi, has
already been issued. Detailed plans
and estimates are under preparation.
The construction work is likely to
start within the next few months.

As the printing work has increased
greatly, it is not intended to close
down the Minto Road Press. After
the Ring Road Press starts functioning,
the distribution of Parliamentary work
between this press and the Minto Road
Press will be considered.

Local Development Works in Orissa

1543. Shri Ramachandra Ulaka: Will
the Minister of Planning be pleased to
state:

(a) the total amount given so far
to Orissa for local development works
in the State during the first year of the
Third Five Year Plan; and

(b) the amount proposed to be
allocated for Orissa for the said pur-
poses during 1964-65?

The Deputy Minister of Labour and
Employment and Planning (Shri C. R.
Pattabhi Raman): (a) A central grant
of Rs. 22:905 lakhs has been released
to the Government of Orissa for the
Local Development Works Programme
during the first year of the  Third
Five Year Plan.

(b) The State-wise allocation of
funds for the Local Development
Works Programme for 1964-65, is un-
der consideratfon.
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Generation of Electricity in Orissa

1544. Shri Ramachandra Ulaka: Will
the Minister of Irrigation and Power
be pleased to state:

(3) the present capacity of Orissa
for generating electricity;

(by whether there is any proposal
to increas~ the quantum of power in
that State during 1964-65; and

(c) if so, the details thereof?

The Minister of Irrigation and Power
(Dr. K, L. Rao): (a) 287,460 KW.

(b) and (c). No additional generat-
ing capacity is expected to be com-
missioned in 1964-65. However, in
1965-66, 187,500 KW of capacity is ex-
pected to be installed at Talcher
Thermal Station.

Inquiries against Officials of Danda-
karanya

1545. Shri Ramachandra Ulaka: Will
the Minister of Works, Housing and
Rehabilitatiom be pleased to state:

(a) the number of inquiries institut-
ed against the officials of Dandakar-
anya Project during 1963-64 by the
Special Police Establishment; and

(b) the number of cases in which
inquiries have been completed and
punishment awarded?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Nil.

(b) Does not arise.
Ballemela Dam

1546. Shri Ramachandra Ulaka“
Will the Minister of Irrigation and
Power be pleased to state:

(a) the latest progress made so far
regarding the construction of Balle-
mela Dam Project in Korapur District
(Orissa); and

(b) when the project would be com-
pleted?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a). Drillling
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at the site of the surge tank ang for
the tunnel, and site clearance for the
head works, penstock alignment and
tail-race have been completed. Con-
struction machinery worth Rs, 3 croreg
is being procured. A Russian offer
for electrical plant and equipment is
under examination.

(b). The First Unit is expected to
‘be put into commercial operation in
1969-70 while the entire project i
expected to be completed in early
Fifth Plan period.

Loans for Construction of Dams

1547. Shri Yashpal Singh: Will the
WMinister of Irrigation and Power be
pleased to state:

(a) the loang given to various
‘States which are outstanding for the
construction of Dams;

(b) whether some of the States have
.asked for the extension of time limit;
.and

(c) if so, the reaction of the Cen-
tra} Government thereto?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) to (c)
The requisite  information is being
«collected and will be laid on the Table
-of the House.

Hindustan Housing Factory

1548. Shrimati Savitri Nigam: Wil
the Minister of Works, Housing ana
Rehabilitation be pleased to state
‘whether the Hindustan Housing Fac-
tory propose to produce cheap house
buailding material suitable for middle
fncome groups?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
‘Khanna): The Factory is contemplat-
ftng the setting up of a prefabrication
plant to manufacture housing com-
ponents which will make building
eonstructinn cheaper and quickyr.
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Salandi Dam Project

1549. Shri G. Mohanty: Will the
Minister of Irrigation and Power be
pleased to state:

(a) when the Salandi Dam Projzct
in Orissa is expected to be completed;

(b) whether there is any plan to
recast the old project; and

(c) the present position in regard
to ils construction?

The Minister of Yrrigation and
Power (Dr. K. L Rao): (a) By 1067~
68.

(b) The Project was recast in 1963
and the revised Project was approved
by the Planning Commission in Janu-
ary, 1964.

(c) The work on construction of
dam, pick up barrage and canals are
1n progress. About 50 per cent worlk
on excavation of foundation in dam,
5 per cent of masonry, about 20 per
cent of earth work in canalg and
about 25 per cent of excavation of
foundation of pick up barrage were
completed upto end of December,
1963.

Expenditure incurred upto the end
of December, 1963 is reported to be
Rs. 178.1 lakhs,

fam§ aqr arg fraAw A
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Electricity Boards

1551. Shri Harish Chandra Mathur:
Wil]l the Minister of Irrigation and
Power be pleased to state:

(a) the names of the Electricity
Boards which are being run on com-
mercial lines and the steps proposed
to be taken to bring all the Boards on
thig line; and

(b) the advice, if any, the Central
Government have given to the State
Governments in this matter?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The
State Electricity Boards set up by the
State Governments under Section 5
of the E(S)Act, 1948, are charged with
_the general duty of promoting coord:-
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nated development of generation, sup-
ply and distribution of power within
their respective States in the most
efficieny and economical manner, with
particular reference to such develop-
ment in areas not for the time being
served or adequatcly served by any
licensee as defined in Section 18 of
the Act referreq to above. As such
the Boards are required to supply
electricity even to such arcas whicl
are not ini‘ially remunerative. On
the other hand, Section 59 of the Act
provides that the Boards shall not,
as far as practicable and after taking
credit for anv cubventicns from State
Governments  under Scection 63,
carry on their  operaticns  under
the Act, at a lass. and shall adjust
their charges accordingly from time to
time. The returns earned by various
Boards durine the vear 1961-62 were,
however, generally very low, A state-
ment indicating the financial results,
for 1961-62, of the various Boards s
laig on the Table of the House.
[Placed in Library, See No. LT-2591/
64]. In this condext the following
steps have been taken,

(i) The Planning Commission has
set up a Working Group consisting of
the representatives of the Ministry of
Irrigation and Power and Finance,
Planning Commission, Central Water
ang Power Commission and some of
the major State Electricity Boards to
examine and make recommendations
on price policy or electricity under-
takings. The report of the Group is
expected by April, 1964. ,

(ii) A Committee of State Ministers
with Shri R. Venkataraman, Minister
of Industries, Madras, as its Convenor,
has been set up to examine the fin-
ancial working of the various State
Electricity Boards and to recommend
measures for the improvement of the
financial position of the Boards. The
report of the Committee is expected
by October, 1964.

(b) This Ministry has not given any
advice to State GovVernments, in this
behalf.
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Flats on Shahjahan Road, New Delhi

1552, Shri P. C. Borooah: Will the
Minster of Works, Housing and Re-
habilitation be pleased to refer to the
reply given to Unstarred Question No.
1973 on the 19th December, 1963 and
state:

(a) whether any of tbe flatg buiit
opposite the U.P.S.C. DbuildiLg on
Shahjahan Road, New Deiki have
since been allotted to the empioyees
of the proper category and if : =, how
many; and

(b) the up-to-date progress since
made in the construction work and
whether  necessary — amenitjes like
water anAq electricity have been pro-
vided in the flats which have already
been constructed and if so, in how
many?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). 8 flats of type
V., 32 of type VI and 3 of type VII
have since been completed and allot-
ted to entitlej officers, Water, elec-
tricity and other necessary amcnities
have been provided in these flats.
Work on the remaining 36 fiats of
type V and 19 of type VII is in pro-
gress. These are expected to be ready
for allotment by October this year,
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Power Required for Electric Trains

1554. Shri Yashpal Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that no
uniform tariff rate ;s chargeq from
Railwayg for using power for running
the trains; and

(b) if so, the action Government
propose to take in the matter?

The Minister of Irrigation and
Power (Dr. XK. L. Rao): (a) Yes.
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(b) The Power supply to the Rail-
ways for traction is being met by
different State Electricity Boards
D.V.C. ete. ang each of these bodies
has fixed different rates for the sup-
ply. However, ai the intance of the
Railway Board, this subject ic being
discussed. No conclusious have yet
‘been reached.

Power Generation in Bihar

1555, J Shri P, R. Chakraverti:
1 Shrimati Savitri Nigam:

Will the Minister of Irrigation and
Power be pleased to state: i

(a) whether the Bihar Governnient
‘have urged the Centre to riduce the
price of coal in the State for proper
developmeny of Power generation;

(b) whether it is a fact iliat the
power stations in Bihar are charged
Rs. 47 per ton of coal as against Rs. 15
.per ton in other States;

(c) whether the Union Government
‘have taken into account the factcrs
responsible for high electriciiy rates,
specially for industrial use, thercby
causing industrial backwardness; and

(d) if so, whetner the discrepancy
in the price of coal in Bihar vis-a-vis
other States will be set right?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No

(b) and (d). Coal is sold at control-
led prices by collierieg to &ll con-
sumers, including Tower Stations in
Bihar or eleswhere. The cost of coal
delivered at the powecr stations will
include the cost of transport from
collieries depending inter alia on the
distance and mode of transportation.
At Barauni thermal station in North
Bihar, the delivereq cost of coal is
Rs. 34.50 per ton. At Pathratu thermal
station in South Bihar,
construction, the delivered cost of coal

would be Rs. 24 per ton.
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(¢) The production ang distiibution
of power in Bihar ig the responsibi-
lity of the State Electricity Board
which has been constituted by the
State Government urdéer the provi=
sions of the Electriity (Supp.v; Act,
1048, The Board is inter alia charged
with the gencral duty of promoiing
the coordinated wevelopment of the
generation, supply and distribution of
electricity within the State in the most
efficient and economical manner with
particular reference to such develop-
ment in the area not for the time be-
ing served by any licensee. This
clearly indicates thay one of the main
duties of the Boarq is to provide elec-
tricity to under-developed areas which
initially are mostly unremunerative.
Under the Act, the Board is also re-
quired to carry on its operations in
such a manner tha; it does not run
at a loss and for this purpose it is
requireq to adjust its rates of supply
from time to time.

The Board has differen! tariffs for
power supply in North Rihar and in
South  Bihar. The rates in South
Bihar are comparable to thosc else-
where in the region. In North Bihar
the supply has been mainly from
isolated small diesel sets with hLigh
cost of generation, The high rates of
generation angd supply in Nowth Bihar
are for this reason and not because
of high prices of coal Since the
Commissioning of the 4rst twe units
of Barauni thermal station in North
Bihar, it has been decided by the State
authorities to reduce the tariff rates
in the areas served by this station.
From 1-4-1964, in these areasfi the
tariff would be the same as in South
Bihar.

Dam between Paonta and Tajewala

1556. Shri D. D, Puri: Will the Min-
ister of Irrigation and Power be
pleased to state:

(a) whether Government have taken

a decision on the proposa] to construct

a dam between Paonta and Tajewala
i
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to harness the waters of Yamuna
River for irrigation and Power gen-
eration; and

(b). if so. the nature of the decision
taken?

The Minister of Irrigation and
Power (Dr. K. L. Kao): {a) and (b).
The proposal to construct the Koch
Dam Project on the river Yamuna be!-
ween Paonta and Tajewoia has heen
abandoneq according to decisions
taken in an inter-State meeting held
on 7th November, 1963,

Khadakwasla Dam

J Shri Nath Pai:
7 Shri Jedhe:

Will the Minister of Irrigation and
Power be pleased to state:

1557.

(a) whether the (Government of
Maharashtra have approached the
Union Government fcr aid for recon-
structing the Khadakw asala Dara; and

(b) if so,
thereto?

Government’s response

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
No request has been received from
the Government of Maharashtra for
financial or other assistance except for
an opinion of the Central Water and
Power Commission on their proposals
for repairs to the Dam.

Medical College

1558. Shri Subodh Hansda: Will the
Minister of Health be pleased to state:

(a) whther the plan to utilise the
services of well-qualified and experi-
enced private doctors ag part-time
teachers in Medical Colleges has been
finalised;

(b) whether any financial provision
has been made for this purpose during
1964-65; and

(c) if so, the amount thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) There is no plan to
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utilise private doctors as part-time
teachers. The policy is to have full
time personnel. In a few colleges
however suitable private doctors have
been employed on a parl-time or
honorary basis to make up for short-
ages of full time staff.

(b) and (c). Do not arisc.
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New Thermal Power Stations

1561. Shri P. R. Chakraverti: W:l!
the Minis‘er of Irrigation and Power
be pleased to state:

(a) whether Government have dc-
cided to set up a neiwork of largc
thermal power stations near collieries
in Bengal and Bihar region; and

(b) if so, whether the Certral Gov-
ernment will finance and manage these
power stations?

The Minister of Irrigation and Power
(Dr. K, L. Rao): (a) Large thermal
Power stations already in Operation
near the collieries in Bengal Bihar
region are:—

255 MW

165 MW
60 MW

Bokaro (DVC)

Durgapur (DVC)

Durgapur (W. Bengal)
In addition, the following new ther-

mal power stations are under construc-
tion in the above area:—

Chandrapura (DVC) 420 MW

Pathratu (Bihar) 400 MW
and following extensions to the exist-
ing power stations are in progress:

Durgapur (DVC) 140 MW

Durgapur (W. Bengal) 375 MW

(b) These power stations have been
or are being executed, financed and
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managed by the Damodar Valley Cor--
poration or the State Electricity Board
concerned. As regards the power sta-
tions owned by the D.V.C., the Centre
contributes one third share of their
capital cost according to the DVC Act.

Power Requirement of West Bengal

1562. Shri Mohammad -Elias: Wil
the Minister of Irrigation and Power
be pleased to state:

(a) the total demand of power of
West Bengal during each rear of the
Fourth Five Year Plzn as assessed by
the Electric Power:Survey Committee
and how much of the samc relates to
the Damodar Vallay which should he
met by the D.V.C. as per the Act; and

(b) the likely daficit of power in
West Bengal excluding DVC area
during the Fourth Five Year Plar
when compared with present sanction-
ed capacities for Weet Bengal (exclud-
ing DVC) and how this is proposed to
be met?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) and (b). A state-
ment containing the requisite informa-
tion is laid on the Table of the House.
[Placed in Library. See No. LT-2592/
64].

Aid from German Democratic Republic

1563. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether the Cerman Democratic
Republic has shown its willingness to
offer long-term aid to India; and

(b) if so, whether Government pro-
pose to accept such aid?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). Yes.
Sir. They had indicated that they are
willing to discuss projects needing long
term aid. ‘This is under consideration.
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Srisailam Hydro-Electric Proje:t

( Sh:i S. B. Patil:

1564. 7 Shri R. G. Dubey:

Will the Minister of Irrigatiom and
‘Power be pleased {0 state:

(a) the quantity of power to be pro-
duced at the Srisailam Hydro-electric
Pewer Project;

(b) the quantity of water allowed
for other purposes;

(¢) whether it is a fact that the
Myvysore Government have not agreed
to “his scheme; and

(d) if sn, th» rcas—ns therefor?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) 224,000
KW@ 60 per ceni 'vad factor on ihe
basis of water releascs from Srisailam
lim:ted to 180 Tme. ft.

‘hY No other releuse is contemplat-
cod a' present.

ey Yos.

a5 Thev have gu:tioned the basis
of th: computaions of ult maly re-
loase of 180 Tme.ft. They ulso desire
that o decision on Srisalien  <hould
peng 111 Godavari Link investizations
are conenleted  and final allocations
are made.
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Jama Masjid

1566 f Shri Ram Harkh Yadav:
'\ Shri Maheswar Naik:

Will the Minister of Health be pleas-
ed to state:

(a) whether it is a fact that the
Jama Masjid in D lhi is going to have
a new se'ting;

(b) if so, the details of the scheme;
and

(c) the approximote oexpenditure
likely to be incurred thereon?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c¢). The area around
Jama Masjid is being redeveloped.
The scheme comprises three projects,
viz.

(i) Redevelopment of area arvound
Jama Masjid—Estimated cost Rs. 4:36
lakhs.

The object of this project is to
develop a piazza. with basement shops
below, the arca lying immediately to
the east of Jama Masjid. Areas to
th» north and sou'h will be planted
with ornamental trees. There will be
improved electrification, including
flood lighting of Jama Masjid and
lighting of pathways.

(ii) Construction of basement shops
-—Estimated cost Rs. 7:28 lakhs.

This project aims at the removal
of uglv and poorly huilt shopz sur-
rounding Jama Masjid and the re-
habilitation of traders in 73 basement
chops, cach with a floor arca of 139
square feet.

(iii) Remodeclling of the arca to the
east of Jama Masjid—Estimated cost

—Rs. 9:74 lakhs.
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In keeping with the importance of
Jama Masjid, it is proposed to re-
model the area to the cast of Jama
Masjid and provide a park there. Two
areas for the parking of cars and
vehicles have also been proposed.
There will be, apart from lawns, ped-
estrian walks and pathways,  water
channels and pools with fountains of
cascades, a reflecting pool etc. Palm
trees and other ornamental trees and
shrubs will also be planted. Water-
tight lights for the fountains have
been proposed.
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Rural Water Supply in Rajasthan

1569. Shri Harish Chandra Mathur::
Will the Minister of Health be pleas-
ed to state:

(a) the provision made for Rurai
Water Supply in Rajasthan for 1964-
65;

(b) whether it is a fact that it has.
been cut down from Rs. 1 crorc sug-
gested by Central Ministry to Rs. 20~
lakhs; and

(c) the steps being taken to restore
the cut?

The Minister of Health (Dr. Sushila
Nayar): (2) to (c). The State Govern-
ment had proposed a provision of”
Rs. 33 lakhs for rural water supply
schemes in the S*ate Plan for 1964-65.
The Working Group recommended a
provision of Rs. 100 lakhs for this:
purpose. The State Government has
not intimated the allocation actually-
made.
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U.N. Special Fund

Shri P. C. Borooah:
1570. Shri Maheswar Naik:
Shri Vishwa Nath Pandey:
Will the Minister of Finamce be
pleased to state:

(a) whether the Director of United
Nations Special Fund visited India re-
cently; and

(b) if so, the places he visited in
. India and the particular issues discus-
sed with him during the wvisit?

The Minister of Finance (Shri T. T.
Krishnamachari) (a) and (b). Mr.
Myer Cohen, Director of the Bureau
of Operations of the United Nations
Special Fund was in India from the
28th February to 11th March 1964
His programme, which was arranged
by the Resident Representative of the
United Nations Technical Assistance
Board in New Delhi, included visits
to the Special Fund assisted projects
in Calcutta, Bombay and Poona for
the purpose of observing the progress
made by those projects. He a'sn had
discussions in New Delhi with the
officials of the concerned Ministries
about the projects already under im-
plementation with the assistance of
the Special Fund and, in a general
way, about future projects for Special
Fund financing. The discussions were
of a general and exploratory nature.

Rehabilitation of Goldsmiths in Delhi

[ Shri Ram Harkh Yadav:

1571 \ Shri Yamuna Prasad Mandal:

of Finance be

Will the Minister
pleased to state:

(a) the measures adopted by Gov-
ernment for the rehabilitationn of
Goldsmiths in Delhi; and

(b) whether these facilities are
available to all the Goldsmiths in
other parts of the country?
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The Minister of Finanoce (Shri T. T.
Krishnamachari): (a) The Delhi Ad-
ministration has adopted the following

measures:— ~.

(i) Special consideration in the
matter of admission and award of
freeships is given to children of
displaced goldsmiths in recognised
Basic, Middle, High and Higher
Secondary Schools.

(ii) Certain seats have been
earmarked for displaced goldsmiths
for training in Polytechnics and
Industrial  Training Institutes.
Scholarships are also to be paid to
them.

(iii) Priority and relaxation in
age-limit have been accorded to
displaced goldsmiths in recruit-
ment to Government service.

(iv) Loan assistance is admissi-
ble to displaced goldsmiths for
settlement in industry or other
productive purpose.

(b) Similar facilities are generally
available in other parts of the coun-
try. The Government of India have
communicated to all State Govern-
ments and administrations of Union
territories the outline of a scheme on
these lines. The dectails are, however,.
left to their discretion.

Slum Clearance im Rajasthan-

[ Shri Dhuleshwar Meena:

1572, 1 Shri Ramachandra Ulaka:

Will the Minister of Works, Housing"
and Rehabilitation be pleased to state

the amount allotted for slum clearance
in Rajasthan during 1963-64?

The Mirister of Works. Housing and
Rehabilitatién (Shri Mehr  Chand
Khanna): Rs. 200 lakhs-—Rs. 150 lakhs
as Central assistance and Rs. 0'50:
lakh by the Government of Rajastham.
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Applications for House-Building Loans

1573 Shri Dhuleshwar Meena:
" \_ Shri Ramachandra Ulaka:

Will the Minister of Works, Housing
:and Rehabilitation be pleased to state:

(a) the number of applications re-
ceived from Central] Government ser-
‘vants in Rajasthan for house-building
advances as on the 31st January, 1964;

(b) the number of applications ap-
proved by Government; and

(c) the amount of loan granted to
Centrul Government employces of
Rajasthan upto the end of 31st
January, 19547

The Minister of Works, Housing and
Rehatilitation (Shri Mehr Chand
Khanna): (a) 66.

(b) 47.
(¢) Re. 4'43 lakhs.

Small Savines Certificates

4 { Sh-i Dhulechwar Meenn:

.
157 Sh-i Ramachandra Ulaka:

Will the Minis‘cr of TFinanve be
pleasad to state the amount collected
through the Small Savings Certificates
in Delhi durine the period from May
to Dccember 19637

The Minister of Finance (Shri T. T.
Krishnamachari): Rs. 1:67 crores, net,
approximately.

Goverament Quarters in New Delhi

1575. Shri S. M. Banerjee: Will the
Minister of Werks, Housing and
Rehabilitation be pleased to state:

(a) whether he is aware that in all
the centrally located areas, viz., Gole
Market, Aram Bagh, Chitragupta
Road, Minto Road, New Delhi many
Government quarters are in occupa-
tion of Government servants who are
actually entitled to much higher
classes of accommodation;

{b) whether he 1s also aware that
'such officials have refused to vacate
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the quarters even when they were
offered accommodation of their ownm
class elsewhere; and

(c) if so, whether there is any pro-
posal to amend the rules regarding
aliotment to ensure eviction of such
officials and remove the resultant
hardship to low-paid Government
employees who are thus deprived of
allotment of houses of their class near
their office?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) to (c). A house is allot-
ted to a Government officer according
to the allotment rules taking into
consideration his entitlement on the
basis of his emoluments at the time
of allotment. Duec to acute shortage
of accommodation in the general pool,
it so happens that with the passage
of time while the emoluments of the
Government officer increase and he
hecomes eligible for aliotment of a
bigger house, he has to wait for allot-
ment of a bigger housc in his turn
and in the meantime coniinue in the
previodas  house. According to the
revised allotment rules which came
into force on 15th Mav, 1963, it has
bheen provided that where an officer
declines  the allotment of a bigger
house when offered to him, he is
required to pay the rent in respect of
the residence declined by him or of
tin residence occupied by him which-
ever is higher and he is further
debarred for rew allotment for a
period of 6 months.

Shops in Ramakrishnapuram

¢ Shri R. Barua:
1576. { sShri Kachhavaiya:
LShri Brij Raj Simgh:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

(a) the basis on which allotment of
shops in Ramakrishnapuram, New
Delhi has been made;

(b) whether it is a fact that the
legitimate claims of eligible squatters
have been ignored; and
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(c) if so, the reasons therefor?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Allotment of shops in
Ramakrishnapuram have been made
keeping in view the balanced repre-
sentation of various trades and the
capacity of the allottee.

(b) If an eligible squatter satisfled
the above consideration, his case
could also be considered along with
others.

(c) Does not arise.

Mid Term Appraisal of Third Plan

1577. Shri P. C. Borooah: Will the
Minist~~ of Planning be pleased to
refer to page 179 of the appendix lo
the Third Plan Mid Term Appraisal
wherein it is stated that “The rela-
tively less developed regions in d:ffe-
rent States present special problems
ard call for sustained and integrated
development” and state:

(a) the areas in Assam that have
been considered to be faliing in the
category of ‘“relatively less developed
regions”; and

(b) the resources being pooled and
the provision being made for the sus«
tained and integrated development of
these areas?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) In reply to Planning
Commission’s letter dated August 4,
1962 on the subject of Indicators of
regional development the Government
of Assam have indicated the follow-
fng backward areas:

Autonomous hill districts of
(i) Khasi and Jaintia
(ii) Garo
(iii) Mikir; and
(iv) Mizo district.
(b) The Planning Commission
approved an accelerated programme

of development for Mizo District with
an addition outlay of Rs. 150 lakhs

2680 (Ai) LSD—s3.
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during 1963-64. Programmes of deve-
lopment under roads, water supply,
education, soil conservation etc. are
being accelerated.

Information in regard to other back-
ward areas is being collected from the
State Government and will be laid
on the Table of the House in due
course.

Srisailam and Pochampad Projects

1578. Shri Laxmi Dass: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Central Govern-
ment have sanctioned any loan to the
Andhra Pradesh Government for the
Pochampad and Srisailam projects in
the State:

(b) if so, the amount sanctioned;
and

(c) the terms thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No.

(b) and (c). Do not arise.

Nagarjui:asagar Dam

1579. Shri Laxmi Dass: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the progress so far made in the
construction of Nagarjunasagar dam
in Andhra Pradesh;

(b) whether the construction of the
dam and the hydro-electric power
house is likely to be completed by
1966;

(c) the total amount of loan so far
given to the Andhra Pradesh Govern-
ment for the construction of Nagar-
junasagar project; and

(d) the rate of interest and the
date from which it is to be calculated?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) 63 per
cent of the total work on masonry
and concrete for the Dam has been

done.
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(b) It is expected that the construc-
tion of the Dam to F.RL. (4) 546
would be completed in 1967. But by
June 1966 season, the Dam would be
constructed to a height sufficient to
let out water into the Canhls for
development of irrigation in the Canal
system. The Hydro-electric scheme
has not been approved so far.

(c) Rs. 6,821.23 lakhs.

(d) The rate of interest in the case
of loans sanctioned on and after the
20th December, 1962, for meeting the
works expenditure is 5}1% per annum,
while the rate for the loans sanctionad
prior to that date is 43% per annum.
The loan of Rs. 3,64,23,243 sanctioned on
25th June, 1963, to meet the interest
charges would, however, bear an
interest of 4}% per annum.

The interest is calculated from the
date the loan is adjusted against the
State Government.
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Quarters on Panchkuin Road,
New Delhi

1581. Shri J. B. S. Bist: Will the
Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether as a result of recon-
struction of the Panchkuin Road
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Quarters their number has almost

doubled;

(b) whether any request has been
received from the Government of
India Press, New Delhi for the iruns-
fer of some of these quarters to the
Press Pool for allotment to Class IV
employees of the Press; and

(c) if so, the decision taken in the
matter?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) 611 Type I quarters at
Panchkuin Road were demolished and
720 are being constructed on the site.

(b) No.
(c) Does not arise.

Recovery of Rent Arrears

1582. Shri Hem Raj: Will the
Minisier of Works, Housing and
Rehabilitation be pleased to state:

(a) whether any time limit has
been fixed by the Directorate of
Estates for the recovery of arrears of
rent from the retired officials or the
dependents of retired and deceased
officials;

(b) if so, the limit so fixed; and

(c) the number of such cases pend-
ing in the Directorate where the
demands are more than six years old
from 1963 backwards?

The Minister of Works, Housing and
Rehabilitation (Shri Méhr Chand
Khanna): (a) and (b). The rent for
the accommodation allotted to the
Government officials is recovered at
Source from their monthly pay bills.
Under the circumstances, the question

of fixing any time limit does not
arise,

(c) Only in the case of one Gov-
ernment officer the closing of his final
accounts is pending with regard to
the recovery of the difference between
the rent paid by him under Funda-
mental Rule 45A and due from him
under Fundamental Rule 45B pertain-

ing to the period of break in his
service,
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Loans to Refugees in Punjab

 Shri Gulshan:
1583, < Shri Y. N. Singha:
 Shri P. H. Bheel:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

(a) the total number of refugees
who were granted loans up to Rs. 200
per family in Punjab State;

(b) whether Government declared
later on that these loans would not
be recovered;

are now
refugees in

recoveries
from the

(c) whether
being made
Punjab; and

(d) if so, the reasons therefor?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a), (¢) and (d). The
required information is being coliected
from the State Government of Punjab
and will be placed on the Table of
the House in due course.

(b) Small urban and rural loans
(for non-agricultural purposes) upto
Rs. 300 and educational loans (in
India) irrespective of amount paid to
the non-claimant displaced persons
from West Pakistan upto 31st March,
1954 are being remitted provided the
eligible loanees submitted their appli-
cations to their respective State
Governments before the target dates
fixed for the purpose.

Standing Counsels in Income-Tax
Department

1584. Shrimati Jyotsna Chanda: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that Gov-
ernment had offered new terms of
appointment to the Standing Counsels
to the Department of Income-tax of
various zones which were much dero-
gatory to the terms and conditions on
which they were appointed and in
consequence of which their remunera-
tion was reduced; and
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(b) whether any of the Standing
Counsels has refused to accept the
new terms and if so, whether their
services have been terminated?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Standing Coun-
sel in the various charges in the
Income-tax Department are engaged
after mutual settlement of terms for
a period of one year generally in the
first instance. The engagement is,
thereafter, renewed from year to year
if the arrangement is found mutually
convenient. The engagement is ter-
minable by one month’s notice on
either side.

It was decided some time ago in
consultation with the Ministry of Law
that the terms of engagement of all
the Standing Counsel in the Income-
tax Department should be in a
Standard Form. Since then, while
considering proposals for fresh or
continued engagement of Counsel, the
terms of ergagement have, as far as
possible, been drawn up in the pres-
cribed Standard Form. The terms in
the Standard Form, involving ration-
alisation of the terms in some res-
pects, are adopted only after mutual
consultation in each case.

(b) The terms in the Standard Form
have been accepted by the Standing
Counsel in most cases. In one case,
the terms were not acceptable to the
Counsel and his engagement has been
terminated.

Kathmandu-Trisuli Road

1585. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the up-to-date progress made
in the construction of XKathmandu-
Trisuli Road; and

(b) the amount spent thereon so
far?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Most of
the cross-drainage structures have
been completed except a few cause-
ways, which are nearing completion.
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Among the works completed are two
main bridges on the rivers Tadi and
Trisuli which were recently inaugu-
rated by His Majesty, the King of
Nepal. Structures like retaining wall
etc. are in progress and are expected
to be completed shortly.

The work of soling and gravelling
in reaches aggregating to about 14.5
miles i5 in progress and will be com-
pleted before June, 1964. The road
will then be truckable throughout the
year except for minor dislocations
during heavy rains.

(b) The work in the years earlier
to February, 1963 were done by
Regional Transport organisation.
After the road was taken over by
Trisuli Project Administralion the
expenditure incurred to end of Feb-
ruzry, 1974 is about Rs. 18 lakhs.

Plantation Housing Scheme in Kerala

1586. Shri P. Kunhan: Will the
Mini-tor  of Works, Housing and
Rehabilitation be pleased to state:

(a) the total financial assistance so
far given to the Kerala Government
for constructing houses wunder the
plantation labour housing scheme in
the State;

(b) the amount so far utilised; and

(c) the number of houses so far
constructed with estate-wise bhreak-
up?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanma): (a) Rs. 2.73 lakhs.

(b) and (c). The total amount dis-
bursed by the State Government to
planters upto the end of December,
1963, is reported to be Rs. 2 lakhs. The
number of houses completed till then
was 124. The estate-wise break up
of houses has been called for from
the State Government and will be laid
on the Table of the Lok Sabha as
soon as it is received.
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Shortfall in Assistance to Punjab

1587. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that there
has been a shortfall in the assistance
given in the first three years of the
Third Plan to the State of Punjab;
and

(b) it so, the steps being taken to
remove the difficulty by releasing the
promised amount?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir. Except
in respect of one scheme, for which
a claim to the extent of Rs. 2.75 lakhs
has yet to be finalised, assistance for
1961-62 has been finally settled and
there has been no shortfall. For
1962-63, final adjustment is yet to be
completed on the basis of actual out-
lays by the State Government but
provisional payments have been made
already. For 1963-64 also, no final
sanction of central assistance has so
far been made under any head of
development; but ways and means
advances have been reieased and pro-
visional payments are being made by
the administrative Ministries con-
cerned.

(b) The amounts payable are being
determined and final payments being
made on the basis of actual outlays
that are reported by the State Gov-
ernment. Ways and means advances
and provisional payments are sanc-
tioned in the meanwhile, pending final
settlement.
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Research Schemes in Punjab

1589. Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state: ’

(a) whether any research schemes
have been sanctioned by the Central
Board of Irrigation and Power m
Punjab for 1984-63;

(b) if so, the details thereof; and

(c) the total amount allotted for
such schemes during 1963-64?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) to (c).
No new research scheme for 1964-65
for Research Stations in Punjab has
so far been sanctioned. They will,
however, continue studies during the
next financial years on the problems
allotted to them earlier. A sum of
Rs. 1 lakh was sanctioned as grant-in-
aid during the current financial year
to the Research Institute at Amritsar.

Irrigation amd Power Potential in
Punjab

1590. Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Government of
Punjab have approached the Central
Government for additional help for
devcloping power and irrigation poten-
tial during 1964-65; and
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(b) if so, the decision taken by the
Central Government in this regard?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) Under consideration.

Quarters im Ramakrishnapuram

J Shri Hem Barua:
\_ Shri Kachhavaiya:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

(a) whether it is a fact that some
Government quarters at Ramakrishna-
puram, New Delhi are lying vacant
for the last few years; and

(b) if so, the reasons for not allot-
ting the quarters so far?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). Information is
being collected and will be laid on
the Table of the Sabha.

1591,

Multipurpose Project in Manipur

1592. Shri Rishang Keishing: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether a survey to start a
multi-purpose project was carried out
by the Central Water and Power Com-
mission at the Loktak Lake in Mani-
pur and whether the scheme has been
approved;

(b) if so, the main features of the
scheme;

(c) the estimated
scheme; and

(d) when it will be started and
completed?

cost of the

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The
investigations were commenced by
the Central Water and Power Com-
mission and were later continued by
the Manipur Administration. The
Project Report prepared by the Mani-
pur Administration has been scruti-
nised by the Central Water and Power
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Commission and it is now to be modi-
fied by the Manipur Administration
in the light of the comments of the
Commission. The scheme has not yet
been approved.

(b) It is a multipurpose project.
Water from the Loktak Lake is to be
diverted into the neighbouring Leima-
tok valley to utilise a head of about
900 ft. Initially only two generating
units of 1000 KW of capacity each are
to be installed. The power genera-
tion will be later increased to 5000
KW by installing 3 more generating
units of 1000 KW capacity each. The
ultimate stage will be capable of
producing about 40,000 KW of conti-
nuous power or 80,000 KW at 50 per
cent load factor.

(¢) The cost of the first stage with
provision for generation of 2000 KW
of electricity was originally estimated
by the Manipur Administration at
Rs. 2.48 crores, excluding the cost of
transmission lines. The cost may,
however, change when the scheme is
revised in the light of the comments
oftered by the Central Water and
Power Commission.

(d) It would be possible to com-
plete the scheme in about 3 years
after the work is taken in hand.

Cellular Concrete Plants

1593 J Shri Ramachandra Ulaka:
* \_ Shri Dhuleshwar Meena:

Will the Minister of Works, Housing
and Rehabilitation be pleased to refer
to the reply given to Starred Question
No. 413 on the 5th December, 1983
and state:

(a) whether the proposal to set up
two cellular concrete plants using fly-
ash with Polish coilaboration has since
been considered by Government; and

(b) it so, the decision taken?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chanad
Khanna): (a) and (b). The matter is
#l under consideration.
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Kalkaji Colony, Delht

1595. Shri Hari Vishnu Kamath:
Will the Minister of Works, Housing
and Rehabilitation be pleased to refer
to the reply given to Unstarred Ques-
tion No. 2066 on the 18th April, 1963
and state:

(a) whether the development of
land for the proposed Kalkaji Colony
for the displaced persons from East
Pakistan gainfully employed in Delhi
has since been completed;
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(b) if so, the approximate cost of
the land per square yard;

(c) whether any programme has
been chalked out for the allotment of
land to the displaced persons;

7601 CHAITRA 6,

(d) if so, when the land is pro-
posed to be allotted;

(e) the basis or criteria for such
allotrnent; and

(f) the number of families likely to
be benefited by the scheme?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) No. It is likely to be
completed by the end of this year.

(b) The cost will be known after
the development works have been
completed.

(c) The drafts of application form
and lease deed are being finalised.
Applications will be invited as soon
as the forms are finalised.

(d) Early next year.

(e) The main criteria are that the
displaced person is already settled in
Delhi, is gainfully employed and does
not own a house for his own.

(f) About 1,550.

12.00 hrs,
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER DEFENCE OF INDIA
Act, Customs AcT, BENGAL FINANCE
(SaLes TAx) AcTt AND CENTRAL Ex-
CISES AND SALT AcT

The Deputy Minister in the Ministry
of Fimance (Shrimati Tarkeshwarl
Sinha: I beg to lay on the Table—

(i) a copy of the Defence of India
(Fourth Amendment) Rules,
1964 published in Notification
No. G.S.R. 381 dated the 2nd
March, 1964, under section 41
of the Defence of India Act,
1962. [Placed in Library. See
No. LT-2586/641.

1886 (SAKA) Estimates

Committee

(ii) a copy each of the following
Notifications under section 159
of the Customs Act, 1962: —

(a) G.S.R. 180 dated the 1st
February, 1964.

(b) G.S.R. 448 dated the 14th
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March, 1964. [Placed in
Library. See No. LT-2587/
64].

(iii) a copy of Notification No,
F. 4(45)/63-Fin(E) published
in Delhi Gazette dated the
22nd February, 1964 continu-
ing the Delhi Sales Tax
(Amendment) Rules, 1963,
under sub-section (4) ot sec-
tion 26 of the Bengal Fin-
ance (Sales Tax) Act, 1941,
as in force in the Union Ter-
ritory of Delhi. [Placed in
Library. See No. LT-2588/
64].

a copy each of the following
Rules under section 38 of the
Central Excises and Salt Act,
1944: —

(a) The Centra] Excises (Third
Amendment) Rules, 1964
published in Notification No.
G.S.R. 446 dated the 14th
March, 1964,

.

(b) The Central Excise (Fourth

Amendment) Rules, 1964

published in Notification No,

G S.R. 447 dated the 14th
March, 1964.

[Placed in Library. See No. LT-
2589/64].

(iv)

——

ESTIMATES COMMITTEE
FORTY-NINTH REPORT

Shri A. C. Guha (Barasat): I beg to
present the Forty-ninth Report of the
Estimates Committee on the Ministry
of International Trade—State Trading
Corporation of India Limited, New
Delhi.
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Srri B. K. Das.
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Attention Notice
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12.04 hrs.
DEMANDS FOR GRANTS—contd.

DEPARTMENT OF POSTS AND TELEGRAPHS.
—contd.

Mr, Speaker: Further discussion
and Voting on the Demands for Grants
under the control of the Department
of Posts and Telegraphs and also the
cut motions moved.

We have 2 hours and 25 minutes
left. How long will the hon. Minister
take?

The Minister of Law (Shri A K.
Sen): About 30 or 40 minutes at the
most.

Mr. Speaker: I will call him at
2 p.M. Shri B. K. Das may continue-
his speech.
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Shri B. K. Das (Contai): The hon.
Deputy Minister indicated yesterday
that in the matter of telephones, the
number in the registered waiting list
is 2.4 lakhs. He also pointed out that
3t did not reflect the potential demand,
because the demand will certainly go
up with industrial and other deveiop-
ments in the States, but he did not
&ve any indication as to how this
dem:nd was to be met. He only said
that some steps would be taken dur-
ing the Fourth Plan,

The number of new telephone con-
nections that are being installed every
year is to the tune of 65,000. At this
rate, it will take at least four years
to make up the backlog that is there
at present. I think that some active
steps shou!d be taken so that some-
thing can be done even during the
period of the Third Plan.

The number in the waiting list for
Telex is about 1,000, We are in short
supply of cables, telephone materials,
te.eprinters etc. We have got the
Telephone Industries at Bangalore, the
teleprinter factory in Madras and also
the cable factory at Roopnarainpur.
There is scope for expansion of all
these factories, and I think that more
units should also be established in
respect of telephone, teleprinter and
cable manufacture. I hope that plan-
ning will be done from now on so
that in future we shall be able to make
up the backlog that is there at pre-
sent, and be able to meet the demands
at least to a certain extent.

There is a complaints organisation
working under this Ministry, which
takes note of the complaints placed
before the different circles and dis-
poses of them. In 1963 there were
€,42,203 complaints, of which 6,28,408
were disposed of; that is, at the end
of the year there were 13,897 com-
plaintg in arrears. In 1960, 1961 and
1962 also there were certain arrears.
It we add them up, we find that at
the end of 1963 the number of com-
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plaints in arrears would be something
like 18,000. I think complaints should
be enquired into more speedily, and
there should not be arrears to this
extent. I have experience of a com-
plaint relating to the Orissa Circle
regarding a money order made last
Aprii, but nothing has been done
about it so far. From the figures
given in the Report we find that the
total number of complaints is growing,
but the percentage of complaints has
not gone up. In 1962, it was 0-0119
per cent and in 1963 it has not gone
up. It remains the sume.

Lastly, I wish to draw the attention
of the hon. Minister to two matters
which have been, I believe, placed
before him. The first is about the
RMS section starting from and termi-
nating at Howrah which should be
placed under the West Bengal PMG
circle. This matter was presented
long ago, as far back as 1960, and
since then no final decision has been
taken. I hope the hon. Minisier will
look into this matter.

The other matter which requires
consideration i3 about the postal
administration of the Howrah town

post office and sub-offices. The
representation is about  placing
them under the Chslcutta admi-

nistration. 1 hope the hon. Minis-
ter will look into this matter also.
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g g ) araT ¥ WX ZA G, ar
QAT A1 FT 9 R AR AT G
I[AAT T3 § AR 99 F, afem F, 5%
TF JIFT W, FH FE 9T 2 |

R Agl uw fsmEhe dE g,
formm wiafat & @ gfaumat N
FZT FA Z | AR FEA H——wom
el & A A N AR WA
aEfs & ARG ¥ W—gw @y w1
aadr e fF g7 awafai & fad
afrad aft &\ WX gw wT $4-
Fifeat &7 91 3@, qt man i g
IT AN @A ¥ v wFET, qraAl
/7 3T 35491 F1 975 & {7 77 frew
&1 73 gaard §, 7 3TF AT qve
faurr & sl & far @ oy &
#¢ wedr glaard 4 & 1 ¥ g
TR & 9g wra & fF g awi & fag
F&t ¥ Ikl 3 glaad saeed A
g |

gt IR F oqX H AUTAR
agT & faprad g & 1 F F Frwraa
T 4T | WX OF A< q7 ag faedt
¥ oF S HT qaET A v FT AT
frar 1 83 agr @ @ R oga &
q &HIT0 FTH FQ &, Iq 3T § wH
AT FI7 qfFA ¢ | A AT g GI
g3 & o zafad a4t & fadl & @@
afir s & fag agh T wH FO

CHAITRA 6, 18868 (SAKA)

for Grants 7610

¥ agT T g | AT Y gETe
g f5 99 Sg & TR FETE
arfge, @fF T 7°r w=dl @ ¥ I
X 7R |

AT § A A€ qoEd s
Fdl §, saw femfer -sw 51 &
Far | faadr st & 9T S w e <gAr
AR g 99T &,

wEmR wRA : AT dEEd
FEIT & ferafer w1 ¥ oy 7+ wq ?

st o fro q@w: 4y agl TFNT
# & qF Fqrw war @1 A A
Fqr 9 v 3% fomicn &= § 4
STTEAT & | WU FI1E FioT ATAT STAL
S ¥ 3T CFHSAT T, JOIHHT
A f g < frar s, afww
aqHT & st & A @ Tw7
F FEAAAF SAAEAT F T §,
Tg A1 A A9 Tl

faQdy T & AAG T, A
aifaF, 75 F a fF Ao awa
¥ g2 €2 gai § f T miwEg
F1 TAAH &1 T & W § o
& ¥ F I W R, A AT A
21 W o & A, AR
¥ S EAHE AIET &, ST TF L
faraa & 1 (IO G § AT T HA
e §, 3 A, g7 alw wd
V19 § FHAG § | IT T AT WA
w1 O § Q) < gerfermEey WAt
ool & 1 AfF T O AW ¥ awal A
qg7s & fa¥ 7€ fawwa gt @, Tl
SAH! 31 &7 weTfermcy @Al Tsal
§ T gw g fe ot 9F weT
@ T § W anE gL a9
g7 fefgaee & gew ¥ &
=g |
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[ =t ate 0 qTa ]
AT T qXT AT { a3 qree
TIET F7 A FTH T 727 ], AT gAw
& 5 ag #19 71§ e @@ G g
fafesm &1 F17 Wi w9 wr &, TR
ErAE G I e A I A G R
eEiF Tvg # owE fa-wfa-fa
ST W R ) AT qgi W g TF
g T g g2 d& wiwied g
) g9 ¥ T3 TEe AHT F1 I€T 4,
e ag & gra & faar war &0
qIX 9 FH 17 afa § 99 @ |
o ogaa § fo ovEw 9 & Q@
AT TR )

T & fag A oF @ dee
wifeR 7= g1 R 1 & qe & A
1 AT 2 SuE TR A A
W TR AT FUF $0F T a7
g wu & frg wwEr & oA A
g & W3 e g 0w sw el @
& T AT FTH AR W FIA W7
TqA HT AR |

TR qg aqd & s« J=waa
T I FTH I @I | A G50t &
@ & 7 wga fer qegw
¥ IABA | AW oW g

3T FRE W 7= § 9w ¥ o aga
! T Ao AT wwdc g ) e
FY T g A THIT B IET T F A

¢ a@) gL OF angel Gwad &)
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forasl eAwA ® T g, EAwE
fer sy sfeld

IR Ttk W g g9 gafs,
adf gl e ) faw S s
@ T owww ¥ oAl a3
| A TREAT FT ZAEH A F
T @ & aw FE GdT W

Shri Warior (Trichur): Sir, 1 shall
open my remarks on these Demands
by referring, again, to the tender
accepted ot the Bell Telephone Com-
pany. More things have come to light.
Yesterday, the Deputy Minister was
pleased to explain certain facts
brought forward in this debate. But
there are more facts to be cleared, and
it is g serious matter which cannot
be explained away like that.

Sir, the telephone system jis, of
course, a very convenient communica-
tion system for the advancement of
the country, for our industries and for
our other purposes, At the same time,
it has also a very great strategic im-
portance because all our messages in
regard to our defence, our economic
matters and our planning in general
go through this system. We know
that the technically advanced coun-
tries have advanced much in this res-
pect. They are using the telephone
system and telecommunication system
for intelligence purposes. In that
matter we are only novices, and we do:
not know in what ways these things
are operated because the know-how
is with the foreigners.

This matter about the Bell Tele-
phon, Company was raised here as &
Short Nolice Question and the hon.
Minister was pleased to reply at that
time without giving the real facts of



7613 Demands
the matter. The Bell Telephone Com-
pany is only a subsidiary of the Ame-
rican Telephones. The other com-
panies are the French Company and
the Italian Company.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Swiss and Japanese.

Shri Warior; Swiss and Japanese
also. This is an international net-
work.

Shri Hari Vishnu Kamath: Swedish
rather.

Shri Warior; No,
This is wunder the
the American telephone system.
What happened in Tunisia was
that this company was only entrusted
with the laying of cables., They only
know about the laying of cables. It
is not the laying of cables for which
the contract is given here, but the
contract is for the cross-bar telephone
excha:re. Both gre different. Here
the Miuister should be able to tell us
whether this company has got any
experience at all in this particular
department of cross-bar exchange
system. We would like to know
whether they are manufacturing it or
they are only transferring the contract
for the installation of these to one of
their sister companies, either the
French Company or the Italian Com-
pany. That point must be cleared.
Again, it was the French company that
was blacklisted in Tunisia—that is
true—and not this company. But they
are sister companies—one is Belgium
and the other is French. If it is not
the French it must go to the Italian
Company. So the matter is very
much complicated in that way. Also,
thig contract is not for the laying of
cables. it is for installation of equip-
ment. and therefore we say that this
company should not be given the con-
tract. If the Government had taken
some pains—I do not know whether
they did take any pains—to  know
from at least the friendly Tunisian
Government what this company’s ante-

not Swedish.
control  of
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cedents are then they would have
reaiised that the company is not above
blame. We would like to know whe-
ther they are experienced in this line
and whether they were implicated in
the French company’s affair 1n
Tunisia. We have got here photostat
copies of the Tunisian papers but,
unfortunately, they are in French. All
these go to show that they are not
above blame.

Then, on technica] know-how the
foreign technical personnel will be in
charge of the exchange system for a
number of year; until our own tech-
nical hands take over the work from
them. Now, suppose the Defence
Ministry gives a message which is
secret to one of its offices through the
exchange. That can very easily be
connected by a link wire with Ame-
rican or cther intelligence department
that is operating here. As we¢ all
know, e¢very country is operating some
agency, whether legal or illegal, for
intel'igence purposes in every other
country. Therefore, if for technical
know-how we depend upon these
people entirely, how are we sure that
these messages are not transmitted to
those countries which are not so
friendly as they pose to us? So, 'he
question of security arrangement s
also involved in this matter. I hope
the Government will be in a position
to clarify that point.

Then, I want to know whether this
company has got any research and
development department of its own.
Because, in a state of emergency, we
do not know what will happen in
future. Suppose we are not ahle to
get the results of the research depart-
ment of the company with which we
are entering into a contract, whom
can we depend upon in an emergency?
That i3 a very important question
They may bolt away and some other
company may not be able to come
into the picture. So, particular
attention has to be paid to that aspect
also, especially when we are in an
emergency.
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[Shri Warior]

The Minister has stated that the
experts in the Ministry have examin-
ed the tender. ] wish to know wue-
ther all the experls have agreed una-
nimously on accepting this tender or
there was some over-riding opinion
by somebody and actually some people
who had disagreed on this contract
had to keep mum or they were silenc-
ed. I wish to know that because my
information is that it was not a
unanimous decision and it wa« not
accepted by all. Particularly the
gentleman whose name the Minister
mentioned when the question was
raised here, Shri Vasudevan, it is
reported, has over-ruled the opinion
of the technical experts. I do not
know whether Shri Vasudevan has
got the technical capacity—I am not
referring to the political capacity—
to over-rule the opinion of technical
people. Anyhow, things ike that have
come to light. So. 1 wish to know
from the Minister whether this is true
or not.

Then, again, there is another serious
doubt. Though notice of this question
was given much earlier, before the
Cabinet cou'd take , decision, acci-
dentally or otherwise, it was not pos-
sible for us to raise it before the
Cabinet took the decision. Sir, you
know the history of this question.
The question came up in the House
after the Cabinet took a final decision
in the matter. If only the question
had been raised earlier. T think the
Cabinet would have been apprised of
the consequences and implications of
the decision and. quite likely, it would
have taken a different view: I do not
know. Anywav, T wish to know whe-
ther the Cabinet was ‘unanimous.
wheéther the Cabinet was informed of
al' the details, whether the Govern-
ment have got reports from the
friendly Tunisian Government to place
before the Cabinet before a decision
was taken in this matter.

Mr. Speaker He cannot know whe-
ther the Cabinet was unanimous or
not.
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Shri Warior: It might have been
divided or unanimous. What opinions
were expressed there? I would aiso
like to know whether gll the reports
were made available to the Cabinet.

Mr. Speaker:
closed here.

That cannot be dis-

Shri Warior: 1 am sorry for that
They are protected, no doubt; but we
are not protected like that; that is the
difficuity.

Shri C. K. Bhattacharyya: I telieve
it cannot be discussed here too.

Shri Hari Vishnu Kamath: It can be
discussed here if it js disclosed.

Mr. Speaker: If somebody asks
what the opinion of a particular Min-
ister of the Cabinet was, it cannot be
given here. That information will
not be available.

Shri Warior: Last time when this
question was discussed, the Minister
was pleased to say that there would
be a saving of about Rs. 40 lakhs by
the acceptance of this tender. I do
not know the exact amount. But the
point is whetker in the long run this
will result in a saving or the cost of
production will be more. There are
certain equipments which can be sup-
plied at a lower rate but in the work-
ing of those equipments the cost of
production might be much more than
the cost of production of other equip-
ments which might initially be costing
a bit more. T do not know that. I
think, the hon, Minister can clarify
that point also as to whether the Gov-
ernment had received any appraisal
of the cost of production and the
whole scheme of production with their
time schedule and target and com-
pared that with the data contained in
the affers of other companies.

Then, T wish to know what was the
expert opinion about the other ten-
ders. Were those tenders vetted and
screened bv the same expert opinion
or only this company’s tender had

gone through all those processes?
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What was the opinion of the experts
regarding the offers from the other
companies, like, the Japanese or the
Swedish company?

Then, is it a fact that in this affair
the P. & T. Board was not taken into
confidence? There is a serious talk
going on that the P. & T. Board was
not actually consulted or taken into
confidence in the earlier stages itself
and that the whole thing was hatched
up afterwards for a fina] approval or
something. It was put through or got
through.

I will also request the Ministry and
for that matter the whole Government
to review the whole position before
the finalisation of the tender and the
acceptance of the offer. If it is not
possible to do anvthing like that at
present, then they should see to it
that we do not have a repetition of the
experiences of the Tunisian Govern-
ment whereby our most vital infor-
mation and intelligence is leaked out
through scme other technical methods
to other countrics which may now be
very favourab'e or not so very favour-
able or semi-favourable but after-
wards not favourable at all. That is
as much as the Bell Company is con-
cerned.

Coming to the system of budgeting,
in the P. & T. also more or less the
same system is fnllowed and there is
always overbudgeting. The PAC in
its Ninetieth Revort had caustically
remarked that this should not be so.
I hope. thic will also be looked into
by the Ministry because in this Report
they have said . . |

=t wwT (397w) : woAw w7,
A H wrw g

Mr, Speaker: The bell is being rung.
Now there is quorum.

Shri Warior: Shall I begin?

Mr. Speaker: He has now to con-
clude and not begin.
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Shri S. M. Banerjee (Kanpur): He
has to begin after the quorum bell.

Shri Warior: I will leave this ques-~
tion of budgeting. Some hon. Mem-
bers have said that there is chronie
under-estimation of revenue. The
PAC in it; Ninetieth Report, on page
2, has particularly rtemarked about.
that and, I hope, the Ministry will
be pleased to look into that.

Coming to certain demands of the
employees, that also must be present-
ed. Much has already been said gbout
the RMS staff and I do not cover all
those points, As regards the outstation
aliowance, instead of giving incentiveg
and encouragement to workers, what-
ever existed there has been taken
away. For instance, formerly for the
first six hours it was computed as
eight hours’ day work; that, means
one hour and 20 minutes for every’
hour that they had to work in the
night. But now that minimum has
been raised to ten hours and agnything
less than ten hours is paid only on the
basis of onc hour and ten minutes for
every hour. Why should those ten
minutes he taken away from the
workers and why are they not given
allowance for that?™

Another thing is that this zllowance
of 50 nP. is the maximum allowance
for the corters. It had been fixed in
1952 after long discussion and expert
opinion. Now things have changed
very much. This sum of 50 nP. is
intended to cover extra expenditure
incurred by those people in the RMS
who go in the trains and work out of
station. Out-of-station allowance is
intended for those extra expenses on
food and trave'ling from their resi-
dence to the station etc. 50 nP. will
be very inadequate. Everybody knows
that. So. it must be reviewed and
some enhancement must be made in
it.

It iz also necessary that other cate--
Rories who also get lesser than this
should also be taken into considera--
tion. For the first six hours this out-

station allowance ig not given. RMS:
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[Shri Warior]

sorters or other people who go and
work in those trains in which they can
return within six hours to their own
station are not given the allowance.
Why should they be stingy? I do not
know. They are also doing the same
job and it is only a question of a few
hours.
may not return, they are not given
this allowance. I think, this must be
-extended to them alsa.

About the extra-departmental staff,
in many States the recommendation of
the Rajan Committee has not been
imp’emented properly. That complaint
has come from the emp'oyees of the
P. & T. This department constitutes
one of the major branches of tke
P. & T. Department. There are about
2 lakh pecple engaged in different
categories in different States. In
Orissa, Bengal, Andhra and Central
‘Circle particularly these recommenda-
tions contained in the Rajan Commuit-
tee’s Report are not implemented pro-
perly; as also in certain parts of UP.
‘That is the complaint. This must be
looked jnto.

Not only that, these allowances for
the extra-departmental emplayees
were fixed some four or five years
ago. It is high time that it is review-
ed and some enhancement is made. It
is also given to our other categories
of employees and this extra-depart-
‘mental staff should not be left glone.

Only one point more and 1 will
finish. The extra-departmental staff
also comes within the purview of the
Conduct Rules, rule 5. Rule 5 says
that the employee can be summarily

dismissed; the only thing is that there —

‘i8 a provision in rule 6 for giving them
'an opportunity to give a petition or
appeal. No opportunity is provided
to them to answer the charges made
against them to defend themselves
and to explain their positicn and get
‘Justice. If rule 5 is made applicable
‘to the extra-departmental staff, I
think, it is quite reasonable that some
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provision must be made to give them
permanency of tenure.

With these words, I conclude.

Shri Harish Chandra Mathur
(Jalore): Mr. Speaker, Sir, I would
like to spotlight your attention and
the attention of the House only on
two points. When the P. & T. Board
was constituted, many of us here gave
expression to our doubt about this
half-way house that we are going to
have. We gave our views on that
matter and the Minister in-charge,
when he announced this policy deci-
sion, was good enough to tell us and
assure the House that he would make
a review after about a year's time and
let the House know about the func-
tioning of it. We have had absolutely
no such review. 1 would rather like
the hon. Minister to tell us how the
promise given by his predecessor is to
be judged, whether they have taken
any review about the functioning of
the P. & T. Board.

Sir, so far as my information goes,
nothing to do with the constitution as
it is, there is an atmosphere of dirty
intrigue at the top-most level in the
P. & T. Board. It is really unfortu-
nate. If the head of the P. & T. orga-
nisation itself is something to which a
strong exception can be taken, then
you can imagine it will reflect through.
out the Department. I would like
to invite your attention to the fact
that one of the Members of the Board
has already asked for a prematiire re-
tirement. It is a very serious matter.
He is one of the senior most officers.
Why does he ask for premature re-
tirement? I also understand that the
seniority of all the Members is going
to be disturbed and there is seething
discontent among the Members. This
had been decided three years earlier.
I hope the hon. Minister will give s
judicious and a judicial look into the
matter and assure the Board and as-
sure the House that nothing which
cannot stand the scrutiny will be done
in the Board and demoralise the Board.
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1 also understand that recently dur-
ing this emergency an additional post
of a Member was created and all
Jjustifications were given but then im-
mediately after six months the post
was abolished as if it was a child’s
fun or as if the assessment of work of
a Member could not have been judged
earlier. If the posts are created and
abolished like this, it only gives the
impression of nepotism and favouri-
tism prevailing at the highest level.

The only other point which 1 want-
ed to refer was the one which had
been mentioned by my friend regard-
ing the purchase and manufacture of
a new automatic cross bar telephone
exchange. 1 am not concerned with
the political aspect of it and I have
no information whether the company
to which the contract has been given
is desirable and as to how it has func-
tioned. But the facts have been giv-
en to us—of course, from interested
quarters—and I do not care from
where the facts come. If they are
facts, then certainly this House has
got to take a very serious note of
them. The facts as given to us are
that the very vital information regard-
ing this contract was suppressed and.
1 understand, the view of the Techni-
cal Member of the Board who had
given a particular assessment was
suppressed. The hon. Minister told
me the other day that they had con-
sulted the technical people and their
views were taken into consideration.
And then he mentioned the name of
Mr. Vasudevan. I do not know who
Mr. Vasudevan is, what his rank and
position is and all that. But it is a
definite information. 1 lay a very
serious charge that facts were sup-

pressed and if what I am informed is.

correct then this contract would re-
sult in a serious loss to the Govern-
ment apart from the political aspect
of it.

About the supply part, I understand
there were first five competitors.
‘When they recalled the tenders, the
number dropped down to three and
they recalled the tenders again be-
cause there were no comparative basis.

2680 (Ai) L.SD.—4.
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This is the unfortunate way in which
it functions. Then, there were exten-
sions of time for the decision of the
tender, once, twice, thrice and finally
when it was decided it was decided in
a clumsy manner, in a slip-shod man-
ner and in a whole-and-corner fashion.
So many objections have been raised.
I will now give certain facts. What I
am told is, the prices for supply of
equipment today are; LM.E—Rs, 3-11

crores; N.EC.—Rs. 2'90 crores and
B.T.M.—Rs. 3.30 crores. This is how
it has been worked out. Now, the

economics of cost of production and
foreign exchange component required
would be like this: L.M.E.—Rs. 269
crores—this is the total manufacturing
cost; N.E.C. Rs. 314 crores and B.T.M.—
Rs. 329 crores. Here also we are los-
ing. If the total production goes upto
2 lakh lines, this would be the posi-
tion: L.M.E —Rs. 59°20 crores; N.E.C.—
Rs. 62°80 crores and B.T.M.—Rs. 6580
crores. I do not know how far these
facts are correct. But it appears to
me that this is a case which should
immediately go to the Vigilance Com-
missioner who has been appointed by
Mr. Nanda. It is such cases which
create a very wrong climate in our
country. The questions are being
raised and they are answered in a
half-hearted manner. We must have
full facts and the hon. Minister would
do well to let this case be examined
independently and the House be as-
sured that there were no facts which
were suppressed, that the advice of
the Technical Member was not ignor-
ed and that this is not against the in-
terests of the country.

Shri C. K. Bhattacharyya (Rai-
ganj): Mr. Speaker, Sir, one of the
good things that this Department has
done .is the issuing of commemorative
stamps in relation to the political,
social and cultural history of India.
I make a suggestion to the hon. Mini-
ster that on the 25th of May next falls
the anniversary of Ras Bihari Bose.
That hero of revolutionary age is par-
ticularly associated with Delhi. The
hon. Minister would do well to issue a
commemorative stamp for Ras Bihari
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[Shri C. K. Bhattacharyya]
Bose on the 25th May. If he can

accede to my request I shall be happy.
I may simply point it out to him that
as a matter of public importance, it
would be very gracious and at the
same time a very pleasant act for the
public also. Of course, if he had the
power to do so. I would have suggest-
ed to him to rename one of the roads
either in New Delhi or in Old Delhi
in the name of Ras Bihari Bose. But
I know that he has not got that autho-
rity. So, I do not press upon him for
that. The other concerned Ministry
might take up that suggestion of mine.

The next suggestion that I wish to
place before him is for a direct tele-
phone link or a direct telephone line
between Calcutta and north Bengal.
This northern area of West Bengal
State is deprived of in many ways and
one of the grievances of that area is
that there is no direct telephone con-
nection with Calcutta. All telephone
lines have to pass through Kathiar in
Bihar. The result is that when I call
for a connection to Balughat or Rai-
ganj headquarters of West Dinajpur
district, T have to wait for 2 hours
or 36 hours. Then, the ring comes
saying, the lines in Kathiar are all
engaged, and so I cannot get a con-
nection. I may cite one case for the
information of the hon, Minister. On
one occasion there was very urgent
necessity for having a direct telephone
connection with the S.D.O. of Islam-
pur, one of the sub-divisions of the
district. Not being able to get my-
self a connection, I ran to the Secre-
tariat and met the Chief Minister and
I requested him to secure the connec-
tion for me or hitiself and talk with
the S.D.O. there. The Chief Minister
himself failed to get a connection.
He first tried to have the connection
through Kathiar but that failed and
then he tried to have the connection
through Siliguri but that also failed.
The connection could not be had. 1
wonder how the administration of an
area can be run when the capital of
the State has no direct telephone con-
nection with the area itself. The
S$D.0. of Islampur told me that he
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himself had been trying for long to
get the connection. Even the S.D.O.
hag got no telephone connection. The
only telephone connection that he has
got is a telephone in the local post
office and if anyone has got to contact
the S.D.O., one has to telephone to
the post office and the post office peo-
ple would send a messenger to ‘S.D.O’s
quarter and then he would come to
the post office and then only even the
Chief Minister of the State can have
a talk with the S.D.O. of that sub-
division.  This is the position in the
northern areas. 1 have been trying
for this for long, of course, through
correspondence with the Department
itself. 1 want to place it before the
hon. Minister now so that he may
kindly take it up and see that matters.
are expedited without any further de-
lay.

Yesterday, Shri Himatsingka, him-
self related to Calcutta in various
ways, drew the attention of the House
as well as of the hon. Minister to the:
fact that the rates for telephone calls
for Calcutta were higher than those:
of Delhi and Bombay. When the late
Dr. P. Subbaravan made these changes
we drew his attention to this that Cal-
cutta was being treated in this rather
unjust way and should not be put un-
der a difficulty like that. But that
discrimination has not been removed
till now. Tt should be tackeld imme-
diately.

There was another suggestion made
by Shri Hamatsingka in regard to the
uniform of the postal workers, the
peons and the postmen. One of the
reasons why the postal workers do not
appcar in uniform nowadays may be
that the uniforms are outmoded and
outdated. They were introduced dur-
ing the British regime; they are more
in the nature of a livery which the
younger men of these days may not
like to wear. Therefore, the uniform
requires to be replaced.

In fact, the whole uniform of the
Calcutta police had to be replaced
under our new regime. The police iq,
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Calcutta used to be known by the
term ‘lal pugree’. The press reporters
when writing about the Calcutta police
would describe them as ‘lal pugree’;
and cartoonists and newspapers would
devote their attention only on the
pugree. So, what the police chief had
to do was this; he removed the pugree
altogether anq introduced the cap.
But even after the pugree has been re-
moved and caps have been introduced,
I find that our press reporters are still
using the term pugree to describe
them, and cartoonists put a pugree on
the head of the police constable, even
though the pugree has been removed.
That is how the uniform gets associated
with certain undesirable ideas and is
not liked by persons with a modern
mind.

Mr. Speaker: Why should pugree
be considered as undesirable?

Shri C. K. Bhattacharyya: Because
whenever the policeman came, the red
turban appeared first, and whenever
he entered a house, it was the red
turban which entered first, and, there-
fore, that attracted notice, and
people used to know that the police
was coming.

Shri Hari Vishnu Komath (Hos-
hangabad): He meant the red pugree
and not the black pugree.

Mr. Speaker: Then, the hon. Mem-
ber should refer only to the red pugree
and not the black pugrec.

Shri C. K. Bhattacharyya: I was
not referring to all pugrees but only
to the lal pugree. It was the red tur-
ban that became a matter of attrac-
tion for the press as well as for the
cartoonist.

Mr. Speaker: Shri Yashpal Singh
has got a red turban.

Shri C. K. Bhattacharyya: His is
not a red turban; but it is of the red
and purple mixed variety,

Shri Hari Vishnu Kamath: It is
pale red.
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Shri C. K. Bhattacharyya: And it
fits in with his complexion also.

I would suggest to the hon. Minister
that he may call for a meeting of the
postal workers or a conference of the
postal workers and have from them
an idea as to what would be the uni-
form which would be to their liking
and which can be introduced. If that
is done, I believe that the nniforms
difficulty would be removed in no
time.

The P. & T. Department has been
known for its punctiliousness all
through. Even under the British re-
gime, it was one of the departments
which was the most punctilious in its
work. But, now at times it fails. Of
course, it is fairly punctilious, but at
times it fails. On one occasion, the
Registrar of the Calcutta University
sent a telegram to me and sent a
letter confirming the telegram. The
letter came first and the telegram
came the next day. I made a present
of both these two to the late Dr. P.
Subbarayan. What happened after-
wards was that the money paid for
the telegram was refunded to the
Registrar of the Calcutta University.
At least that much was done. But it
would have been proper if the tele-
gram came first and before the letter
arrived. Instead of the money being
refunded, the telegram should have
been allowed to come first,

When T speak of punctiliousness, 1
would rcfer to one instance. When
the 1930 Civil Disobedience Movement
was going on, there was a regular
campaign of oppression in parts of
West Bengal, and particularly Midna-
pore from which my hon, friend Shri
B. K. Das comes. While this cam-
paign was going on, we got photos of
what was being done there, and those
photos were put in covers and sent
by post to the merbers of the then
Central Legislative Assembly as well
to the newspapers in the ‘State and
outside the State. One of the papers,
namely The Modern Review which
was being edited by the late
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Mr. Ramananda Chatterjee who was a
renowed man of his time made a com.
ment that “the Postal Department of
the Government has faithfully brought
to us pictures like these, because
these pictures could not be mentioned
in those days.” What he did was
that he mentioned the Postal Depart-
ment first and then came the despcrip-
tion of the pictures. So, even to that
extent, the Department was acting
punctiliously and knew what its duties
were. I would suggest to the hon.
Minister that that kind of punctilious-
ness should be observed and stuck to.

Mr. Speaker: Now, Shri Mohan
Nayak. The hon. Member is not pre-
sent here. Is there any other Member
who wants to speak? I find none. So,
I have to call the hon. Minister. But
the hon. Minister also is not present
here just now.

Shri Warior: At least, we could
have got a little more time when we
were speaking.

Shri Yashpal Singh (Kairana): The
time that is saved could be utilised
for discussion on the Demands of the
Ministry of Food and Agriculture.

Shri Warior: Shri Harish Chandra
Mathur had cut short his speech.

Shri Harish Chandra Mathur; I had
only two points to make.

Mr. Speaker: I did not ring the bell.

Shri Harish Chandra Mathur: But
I had given you an assurance in the
beginning that I would make only two
points.

Shri C. K. Bhattacharyya: I was
just now referring to punctiliousness.

Shri Hari Vishnu Kamath: Not
punctuality but punctiliousness.

The House cannot
But then the
earlier that he

Mr. Speaker:
wait in this manner.
Minister was told
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would be called upon to speak at
2 PM

Shri Ranga (Chittoor): Let us get
this hour saved for the Demands for
Grants of the Food and Agriculture
Ministry.

Mr. Speaker: Yes, we can save it,
if the hon. Minister comes in just now.

Shri Liladhar Kotoki (Nowgong):
May I speak, Sir?

Mr. Speaker: Yes.

Shri Liladhar Kotoki: I am glad to
get this opportunity to make a few
observationg on this very important
subject. I had not sent in my name
earlier because only a few days ago
I had participated in the discussion
on another subject, and today also, I
am going to participate in the discus-
sion on the Demands for Grants relat-
ing to the Ministry of Food and Agri-
culture. Nevertheless, I would like to
make a few suggestions to the Depart-
ment of Posts and Telegraphs.

Some of the observations which my
hon. friend Shri C. K. Bhattacharyya
had made apply not only to North
Bengal but to the entire north-east
region. This is a matter which we
have been urging off and on. I ad-
mit that some steps have already been
taken to improve the situation there.
Nevertheless, there is a lot mcre to
be done,

13.00 hrs.

So far as telegraph connection bet-
ween Assam and the rest of India is
concerned, there is much to be desired.
As regards telephone connection, it is
still worse. I am glad that very re-
cently a post of Postmaster General
has been created. I hope he is taking
steps to improve the situation there.
More particularly after the emer-
gency, that region has assumed great-
er and greater importance and there
must be communication established by
post, telegraph and telephone by way
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of direct link between the capital of
the State and Calcutta and Delhi.
Sometime ago we were told in the
Consultative Committee that they
were going to have a multi-line or
microwave communication between
Assam and the rest of India. I would
iike to know the progress made so
far in this direction.

There is another suggestion I would
make. Every Block Headquarter
should have at least one PCO and a
telegraph station. This is very
urgently needed particularly in the
north-eastern region in order to have
quick communication. It is known to
the House how that area has to face
the problem of maintenance of inter-
nal security and has to cope with ex-
ternal danger from all sides of the
border, both north and east. Unless
we have this means of communication,
it will be very difficult, when an
emergency arises, to reach certain
pockets where security force; or the
police could go for rescue of the peo-
ple who may be in danger. Some such
thing happened very recently in the
State. Therefore, I humbly urge the
Ministry to give very careful thought
to this suggestion that block head-
quarters must have at least one PCO
and a telegraph station.

Since I have a little more time, I
will refer to one more matter.

Mr. Speaker: Simply fur that rea-
son, he may not continue.

Shri Liladhar Kotoki: I will sit
down as soon as the Minister comes.

Mr. Speaker: I have got ancther
Member to accommodate.

Shri Liladhar Kotoki: I will finish
in a minute.

Shri Shinkre (Marmagoa) rose—
Mr.. Speaker: He is late.

Shri Liladhar Kotoki: I know there
are various areas not only in the State
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of Assam, to which I belong, but in
hilly areas where even postal commu-
nication, much less telephonic com-
munication, has still to be extended.
The reasons I have advanced in the
case of Assam apply to the entire
north-eastern region, more particular-
ly the hilly areas. 1 would urge the
Ministry to give careful thought to
this not only from the point of view
of providing communications but also
from the point of view of defence,
border security and also internal
security in those areas.

Shri Prabhat Kar (Hooghly): Al-
though the postal rates—stamp, post-
card, telephone and telegram—have
increased, the service is not only not
maintained but it has to 5 great ex-
tent deteriorated.

As regards telegram service, I was
just hearing what Shri C. K. Bhat-
tacharyya had to say, that the tele-
gram which was sent to him by the
Registrar of Calcutta Univers'ty arriv-
ed a day later than the letter confirm-
ing the telegram. There are cases
where telegrams have not reached
their gestination even in geven days.

I understand that today there is a
machine called Telex utilised by com-
mercia] firms by which a message can
be delivered simultaneously and rcply
received. This is used by commercial
houses in big cities like Calcutta,
Bombay and Madras, There is no loss
of time in this process. I do not
know why the same machine is not
utilised by the P, and T. department
by which a telegram received in the
CTO can be passed on to the cities
concerned without any loss of time,
without waiting for the line to be
cleared. In this way, we will be able
to do away with the congestion as a
result of which telegrams are not re-
ceived in time. In fact, there should
be a notification that ordinary tele-
grams would not be received, because
thevy are delayed much more than
ordinary letters. A telegram sent to-
day from here at 10 O'clock will not
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reach Calcutta even tomorrow after-
noon; it may reach its destination day
after tomorrow. That being so, it is
no use confusing the public by say-
ing that the telegram has been sent.
It is better to say that it will be sent
only as ordinary mail. So the extra
moncy should not be taken from the
ignorant public, that is accepting an
ordinary telegram which is never sent
through the telegraph but 1s sent as
an ordinary letter, This practice
should be stopped. 1 think it should
be stated that only telegrams bearing
the mark ‘Express’ would be accepted.
Also the Telex machine should be
used.

Coming to difficulties in regard to
post offices in rural areas, often it is
found that M.O. forms are in short
supply. So also there is shortage of
other forms. When the post offices
are maintaineg by Government, I
do not know why this should be the
case. Is it that the quota is not be-
ing given to the post offices sufficient-
ly in advance in accordance with their
requirements? Or is no assessment
made and supplie; made according to
their requirements to the regional
headquarters or State Headquarters?
Anyway, this generally happens in
the rural areas, where already be-
cause of the distance of post offices.
people have to go to a long way to
get these things. If after this they
do not get what they want and are
told to come the next day or two
days it is a suffering for the public.
This should be looked into ang it
must be ensured that forms are not
in short supply.

Some of the post offices are in a
very bad condition. T can give the
jinstance of the post office at Ranaghzt,
which 1 have visited. During the
rainy season, the ground floor is un-
der water, and I do not know how
they can maintain even their stocks.
Water comes into the room. In spite
of repeated requests, nothing has been
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done. The same condition prevails ju
varjous other post offices. Consider-
ing the importance of post officeg in
communications, if they are kept in
such a wretched condition, I do not
know how the people can work. 1
have seen them, during the rainy sea-
son, sitting under the roof with an
umbrella overhead. I do not know
whether the hon, Minister js aware
of these things. He should kindiy
look into the matter, At Jeast it does
not loock well. I can understand their
having an umbrella if they are under
a tree, but sitting under a roof, with
an umbrella overhead......

Shri Hari Vishnu Kamath: Double
protection, double shelter!

Shri Prabhat Kar: So, I would like
this to be taken into consideration.
As I have said, the Post and Telegraph
Department should utilised the Telex
machine which is used by commer-
cial firms, so that telegrams are sent
in time. It is no good saying that
you will refund the money. A tele-
gram js sent for an urgent purpose,
angd that purpose is not served if you
refund the money after seven days
saying that you are sorry. 1 would
request the hon. Minister to look intg
it.

While the RMS headquarters is m
Gaya, the main train gtarts from How-
rah station, and because of this de-
lays occur in letters reaching their
destinatinrn, 1 do not know how it
has happened. This should be look-
ed into.

Shri Shinkre: Now that there is
extra time, I would like to be given a
chance. 1 will take only five minutes.

Mr. Speaker: We are six hours be-
hind schedule. ’

Shri Shinkre: Anyway, not more

than five minutes.
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Shri Hari Vishnu Kamath: He is a
new Meaber from Gea. He may be
given 3 chance.

Mr. Speaker: All right.

Shri Shinkre: I thank you for
giving me this unexpected chance to
8ay a few words.

I do not know if the Department of
Posts anq Telegraphs has become
somewhat complacenty because of tco
much praise being showered on them.
It is true that they have made some
progress, but I would like to brirg
to their notice that in most of the
countries in Europe, the system
adopted at present is same-day de-
livery service, no matter how big the
country. A letter posted anywhere in
the country must be delivered within
24 hours, no matter what the distance.
The hon. Minister might contend tha:
thjs is a huge or vast country and
such a system cannot be adopted herc,
but I would like to point out to him
that the United States is equally
wvast and big, where also this 24-hour
or same-day delivery service is adopt-
ed and has been working for so
many years now.

If thig postal service is given a
fresh push by the Ministry, I think
that the pressure on the telegraph
lines will be considerably reduced,
and one will not be all the
time under a dilemma, sending a tele-
gram and Jetter at the same time, and
‘hoping that at Jeast one of them mighy
reach the destination before the ap-
‘pointed time.
Ministry to set before themselves the
task of considering the postal service
in this perspective and they must
adopt a certain time-limit within
which every letter must be delivered
within the country. If the distances
are too big, they can set themselves a
mileage; a letter, let us say, up to
600 miles, must be delivereq within
24 hours, and beyond that within 48
hours. That should be the maximum
time they should allow themselves,
‘because, now that there is a3 consider-
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able network of air services in tii
country, they can easily introduce au
least a two-day delivery service with-
in the country,

The commission chargeq on money
orders is at the uniform rate of K.
150 per Rs. 100. ] think it shoud
be insignificant or just a token charge.
Aiter all, mrom one deparitment to the
other the moncy is being transferr.u
only on paper. Aiter some time, they
may have to make some adjustments.
There are branches of the State Bank
everywhere now, something like 1,300
branches in the country. So, I see
no reason why they should charge
such a high commission as Rs. 1.50.
It makes it definitely very costly for
the poor people to send money orders,
because, besides this commission, they
have also to meet some other inciden-
tal expenses. I do not know what
happens in other parts of the count:y,
but in my part of the country, if an
illiterate man has to send z money
order, besideg the commis-ion charg-
ed by the post office, he has to p~v
some commission to a literate m:n to
fill up the form and other things. o,
that also should be taken into con-.-
deration. This is g vast country where
illiteracy is still about 80 per cont.
Hence, the commission should be in-
significant, at the rate of 1[4 per cent
or something like that.

Shri Balgovind Verma (Kheri): I
also may be given two or three
minutes.

Mr. Speaker: I am sorry.

The Minister of Law (Shri A. K.
Sen): I am sorry I was not here
when 1 was called.

Mr, Speaker: He is not to blame.

Shri A. K. Sen: You had said you
would call me at 2 Oclock. Se, °
went for a short lunch.

Mr. Speaker: I looked round nobody
stood up. Now it seems Members are
ready,
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Shri A. K. Sen; I am much obliged
for the appreciation, which 1 have
noticed from all sides of the House,
of the difficu't work that the P. and T.
Department has to shoulder and the
vastness of the operations it has to
carry out [rom day to day.

13.18 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

We have to take into consideration
the vastness of the country, the terrific
pressure which our successive Plans
have generated on our old and in-
sufficient facilities of communication,
and also the age of tre equipment
with which we have had to work all
these years. Let us not forget that
we inheriteq a cystem with equip-
ments which were by no means
modern, The Britishers had not
taken much pains to instai the latest
improvements in our system of com-
munication ~ Having rvegard to all
these deficiencies under which the
department had to work. I think 1T
sha'l not pe claimine too much
credit if T cay that the P&T Denart-
ment and its employees have dcre a
wonderful job, particuiurly since the
great burdens which they had to
shoulder after the Chincse attack on
our horders, when we nsd to instal
overnight, as it were, a network of
communications from  Ladakh to
NEFA, cxtending over thourands cf
miles of difficult terrain, for the pur-
poce of keeping our forward posts
in constant touch with their bases as
also with the Government here and
elsewhere.

It will be my endeavour at an
appropriate moment, if ) can. to dis-
close, without giving too much out
by way of secret information, to
select groups of Members of Parlia-
ment the difficult work which the
P &T. Department has done ever since
the emergency was declared. Let us
not forget tine most difficult terrain
over which this work had to be
earried out, tze shortage of equip-
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ment, shortage of supplies and every-
thing. Notwithstanding  all that,
never for a moment have we receiv-
ed complaints that our forward
posts were cut off in communicaticns
from the rest of the country.

Take a simple thing like the Field
Telephone equipment. Every little
unit needs it whiie operating the for-
ward areas. We did not have enough
of them when the emergency started
and the Chinese attack came. The
ITI brought out, on its own resourc-
es, and manufactured the latest type
of Field Telephone Equipments in
hundreds of thousands so that every-
where today it is the Field Telephone
Equipment which is operating and
keeping our troops going.

Similarly, there have been thous-
and and one improvements brought
about in our factories by our research
personnel and in our different work-
shops with the aid of which we have
been able to shoulder this very great
burden, and I am happy to say that
we have shouldered it well. It will be
my duty, as Minister of Posts and
Telegraphs, to extend my thanks and
my congratulations to the vast army
of P&T officers and men operating all
over the country in the difficult areas,
and my deep sense of appreciaticn of
the wonderful work they have dcne,
particularly during the emergency,
and 1 am sure, Sir, that the applause
of the House in joining me and
conveying our congratulations would
be a source of encouragement for
them and will spur them to greater
effort in the cause of the country.

We must not forget that ours is
not a purely commercial undertaking.
We cannot pattern our activities
solely on the basis of earning 3 profit.
The necessity of service to the people
anq bringing the facilities of com-
munication to the door of the
common man in the most remo'e areas
of the country is of paramount im-
portance. It is, therefore, not possible:
always to judge the activities of the
department like ours, as of any public
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utility concern, merely on the basis of
earnings in terms of pounds, shillings
and pence. Many activities have to
be undertaken, though they might
yield losses.

For instance, the policy we have
followed of extending post offices and
telegraph offices in hilly areas and
other backward areas, and tribal
areas, even on the basis of incurring a
certain minimum annual loss, is based
on this consideration: that even
though the establishment of the
offices may yield losses, yet even if
the los; is within a certain limit, we
should extend these facilities to areas
which have been deprived of ‘these
facilities for so long. I must say
that tihs policy has yielded good
results, and from the statistics which
have been furnished to the House,
the hon. Members will find that there
are very few backward areas today
which have not had at least one sub
post office within a reasonable dis-
tance, or within a walkable distance,
if T mav sav so. It is in our policy
to see that there is a post office and
telroraph office within 3 resonable
distance so that one may not have
to walk for days to reach the nearest
post office,

Shri S. S. More (Poona): Tele-
graph office which never deliverg the
telegram!

Shri A. K. Sen: It is true, but
“never” is an exaggeration. There
may be a telegraph office which some-
times has not delivered the telegrams
That is quite true. If the statement
was modified to this extent, it would
have been correct. But in its exces-
give form, if I may say so with
respect, to the hon. Member, it is
ufterly incorrect It is not alwayg the
fault of the telegraph office which is
responsible for the non- delivery
of telegrams. A telegram from De'hi
to a remote village, say in Kerala,
will have to travel two thousands
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of miles of cables, overhcad cables
and circuits through difficult terrain
and so on, and it has not been possi-
ble to lay underground cables con-
necting every part of the country.
Our effort has been in the initial
stages to connect the main cities
running almost parallel to the trunk
roads by coaxial undergrounqd cables,
and the progress has bezn very
great. We expect, before the Third
Five Year Plan ends, to conﬁect the
major cities—Bombay, De'hi, Calcutta,
and Madras—with the coaxial cables.
Once that is done, a great part of the
obstacle will be overcome and much
of the disturbances which inle:rupt
the regular ransmission of telegrams
from one eng of the country to an-
other would be eliminated. And these-
coaxial cableg would permit hund-
reds of channels to be opened
up not only enabling quick and
certain transmission of telegrams
but also open out more channels for
the transmission of more telegrams.
And then we will have to take up
the question Of connecting other re-
mote parts with underground cables.
That must necessarily require fairly
long period of

time. We cannot
achieve it immediately, We then
expect also to connect the main
cities  with automatic subscriber

dialling so far as telephones are con-
cerned and open up a vast network
also of teleprinters and Telex connec-
tions through the aid of coaxial
cables, enabling speedy communica-
tions between one part of the country
and another through for press and
other important bodies.

As 1 said, in the work of opening
post offices and telegraph offices we
cannot be guided solely on the con-
sideration of earning a profitt In
fact, our post offices have, for many
years run, until only recently, on
loss. But we hope that with the
opening of this vast network of
communication facilities, the overa'l
picture from the commercial point of
view also will not pe dismal,
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Then, dealing with the question
of installing better and improved
equipment. various steps have been
taken for quite some time. We were
completely depending for cables and
for telephone and telecommunication
equipment on imports from ou!side
when Independence came. Soon
thereafter, we established the Hin-
dustan Cables Factory at Rup-
narainpur near Calcutta in collabo-
ration witth the British subsidiary
of the International Telephone Cor-
poration, whose name has come up
frequently during the last few weeks
ever since we decided to give a con-
tract to the Belgian subsidiary for
the new telephone factory. This
British subsidiary of the International
‘Telephone Company at Rupnarain-
pur afforded excellent service and the
cable factory which has been szt up
with their collaboration and with
‘their assistance, has done a wonder-
ful job. We are almost on the road
to self-sufficiency in the matter of
cables if we are able to expand its
production such as we want to or
to set up a second factory for cables.
‘But what is important is that the
quality and quantity of cables pro-
duced in the Hindustan Cables Fac-
tory have satisfled everyone of our
ability to produce the very best in the
way of cables which is the hasis of
tele-communication.

Then the Bangalore Telephone
Factory was set up in callaboration
with the British Telephone Company.
The system of British telephones is
called the Strowger system and not
the cross-bar system. It is npow
well-known that it is not an impro-
ved type of automatic telephone and
the more improved and modern type
is the cross-bar type. Because we
need it, the establishment of a second
factory to supply the vast demand
which the su-cessive plans have
generated in the way of telephone
connections was considered necessary.
T+ was considered necessary to set
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up a second factory also to cover up
the vast backlog. You have already
been told by my colleague the
Deputy Minister that there are near-
ly 3 lakhs of unsatisfied subscribers
who are in need of telephone con-
nections, It was decided on the
strength of a loan granted by the IDA
that we should initially purchase
some equipment straightway and also
set up a factory for producing more
telephonic equipment based on the
modern system of cross-bar,

The Bangalore telephone factory
has worked wonderfully. Not only
has it produced telephones, but its
production in other branches tele-
communication like automatic sig-
nalling and other forms of equipment
even with the aid of transistors, elec-
trification of railways and various
other things—is also increasing
Whenever hon, Members are in Ban-
galore, 1 would be very glad and ob-
liged if they visit the telephone fac-
tory at Bangalore and see for them-
selves its working. It is well worth
a visit to see how many new things
we have been able to produce there.

Shri Hari Vishnu Kamath: Yester-
day, the hon. Deputy Minister could
not throw any light on the Priya-
darshini, Is it being manufactured
on a mass scale?

Shri A, K. Sen: We are intending

to do it. In fact, in the process, we
have again made further improve-
ment.

Shri Hari Vishnu Kamath: More

and better Priyadarshinis?

Shri A. K. Sen: Yes; call it by any
name,

Shri Hari Vishnu Kamath: It is
called Priyadarshini; they told me so.

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): He is enamoured of the
name.
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Shri A, K, Sen: Shri Kamath is
always fond of Priyadrashinis. It is
not merely in the line of telephone
manufacture. As I said, I extend a
cordial invitation to all the hon. Mem-
bers who have not visited it yet, to
make it convenient to pay a visit to
the telephone factory at Bangalore
and I can assure them that it will
be well worth paying a visit there.
It is not merely telephones that they
are producing. They are producing
almost everything including hearing
aid for the deaf—the most modern
one.

Wt W W qaar (FE) ¢
Iqiemer wERa. A7 fREe @ed
a3 F A Fw AN F A
fam ar ®reg a7 afgr

Mr. Deputy-Speaker: The bell is
being rung....Now there is quorum.
He may resume his speech.

Shri A. K. Sen: We have already
taken in hand, jn answer to Mr.
Kamath, mass production of Priya-
darshini for telephones, and theyv
should be available for everyone.

As 1 said, Sir, the telephone factory
at Bangalore has done a wonderful
job and whoever has come from out-
side has paid compliments not only to
the tidiness with which the operations
are conducted, but also to the effi-
cienty and quality which our scien-
tists, workers and officers have been
able to achieve in that factory.

When it was decided to utilise the
IDA loan for the purpose of setting
up a second telephone factory and also
for the purchase of some equipment
outright for our internal use, we deci-
ded to go in for the crossbar system.
Global tenders were invited. Five
companies tendered, out of which two
were hardly worth any consideration.
The three remaining tenders were
from Ericsons of Sweden, the Bell
Telephone Company, the Belgian sub-
sidiary of the International Telephone
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Corporation, whose English subsidiary
had set up the Hindustan Cables Fac-
tory at Rupnarainpur, and the Nippon
Eiectric Corporation of Japan.

Shri Sham Lal Saraf (Jammu and
Kushmir):-Nothing about electronic
device? -

Shri A, K, Sen: The ITI is produc-
ing many electronic equipment, but
the main electronic factory is the
Bharat Electronics which is under {n«
Detence Ministry, which is aiso 1In
Bangalore. They are also p-oducing
good things. Many of the electronic
things produced at Bharat Electronics
are used by us also in the Bangalore
Telephone Factory.

As I said, of these three tenders,
Ericsons and Bell Telephone Company
tendered for what is known as the
compelled sequence multiple fre-
quency equipment, which means end-
to-end signalling, whereas the Japa-
nese company tendered for one-end
signalling, which is not the compelled
sequence signalling. A technical com-
mittee was set up, when my esteemed
predecessor Shri Jagjivan Ram was in
charge of the Ministry, which went
into the relative merits of the produc-
tion of equipment of these three con-
cerns and the unanimous opinion was,
the compelled frequency system was
the most desirable. But one member
of the technical committee had opined
that it could also be done without the
compelled multiple frequency system;
that means, a; we are doing now. But
the unanimous opinion was that the
compelled frequency system was the
most modern and that was done only
by the two companies: Ericsons of
Sweden and the Bell Telephone Com-
pany.

On the last occasion, 1 gave the
figures of the tenders. I am going
into this a little in detail because 1
am constrained to say that there has
been a good deal, if T may say so
with respect to the hon. Members who
have raised this point, of misunder-
standing about the way in which the
matter  has been processed and



7643 Demands

[Shri A. K. Sen)

in the consideration of the re-
lative merits of these rival ienders.
I gave the figures about the
tenders on the last occasion. For
the supply of ,equipment straightway,

‘the tenders were as  follows:
Rs.  3,02,00,000 for N.E.C, RBRs.
3,48,00,000 for B.TM. and Rs.
3,96,00,000 for Ericsons. But for the

supply of capital equipment and
know-how for the setting up of the
factory, which was part of the inte-
grated project......

Shri Harish Chandra Mathur
(Jalore): Are these straight facts or
they have been worked cut accord-
ing to certain processes?

Shri A. K. Sen: They must be
worked out. because each tender re-
solves itself into several sub-heads.

Shri Harish Chandra Mathur; It
is here that in the figures there is
difference,

Shri A. K. Sen: There is no diff-
erence excepting in the figures of
those who have come and app:roached
the warious hon. Members with
wrong figures. There is no differ-
ence. I am very sure about that, I
have gone into it myself.

Shri Harish Chandra Mathur: How
have these figures been arrived at?

Shri A, K. Sen; By simple addi-
tion. ,A tender resolves itseif into
various heads as any hon. Member
knows., When this charge was
brought to me that in the working
out of these figures various things
have been done, I entrusted this
matter to most responsible ofticers
to work out, and there was no diff-
erence in the working out of these
figures, not once but several times
after repeated representations came
to me (Interruptions): As soon as I
took over charge, I remember, with-
in a few days, various Members of
Parliament camec and saw me. Pco-
ple ou‘side Parliament al® came
and saw me, including some solir-
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tors, with various figures and so on.
All the papers and representations I
sent to the then Secretary of the
Ministry of Communications, an
officer about whose ability and in'e-
grity I have the highest respect—Mr.
Phillip—and who is now the Chair-
man of the LTI I gave each scrap
of paper that I received from hon.
Members who saw me in connection
with this ahd also from other men
who saw me in connection wi'h this
either preferring one company's stan-
dard or another, I collected each
scrap of paper. I was not competent
to deal with it myself because I am
not a technical man myself. There-
fore, I gave it first to Mr. Phillip
and then to another Member who is
now in charge of telecommunication.
Before that he was the Managing
Director of the Telephone Industries,

Bangalore and he knows almost
everything there is to know with
regard to telephones ond telecoin-

munication. 1 also gave it to the
present Secretary who was then the
Director-Gtneral. All of them
worked out the figures and satisfied
me by their separate reports that
there was no attempt at fudging
these figures. That was the first
charge, as Shri Mathur had told me,
that was brought to me, that the
figures have not been worked out
correctly. They have to be worked
out according to certain calculations.
I found la*er on—even the Deputy
Minister pointed it out to me—that
there were several persons who want-
ed to say something. I then called a
conference consisting of all the mem-
bers of the P & T who were conne~ted
with this and we went into these
figures again. We found that these
figures were for the supply of equip-
ment and there the tender of the
Japanese firm was the lowest—not for
the compelled multiple frequency sig-
nalling equipment but for the equip-
ment of their own system—and the
tender of B.T.M, was the second.
The tender of Ericsons was the high-
est. With regard to the supply of
capital equipment ang know-how,
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B.T.M. was the lowest with Rs. 115
lakhs, N.E.C, was the second with
Rs. 135 lakhs and Ericsons was the
highest with Rs. 162 lakhs,

Shri S. M. Banerjee: May I ask one
«clarification from the hon. Minister?

Mr. Deputy-Speaker: He is not
yielding.

Shri A. K. Sen; Let me have my
say and then I wil certainly answer
-all  that Shri Banerje2 wants to
know.

Shri S. M. Banerjee: I want some
clarification on this point, Is it not
a fact that out of the four officers
who were connected with this, three
were technical officers and two of
them have opposed this deal?

Shri A. K. Sen: I will deal with
everything. 1 was coming to it
if the hon. Member had borne with
me 3 little longer I would have told
him, As I said, these were the sepa-
rate figures. The combined figure
for the set'ing up of the factory and
the supply of the equipment worked
out to Rs. 446 lakhs in the case of
NEC. Rs. 464 lakhs for Bell Tele-
phone Company and Rs. 579 lakhs
for Ericsons, After these were
worked out, the next consideration
was, from the technical point of view
which one was the most preferable,
because we are going in for the
‘second faclory which will set the pat-
tern also for the old factory. As
soon as cross-bar is produced from
the new fa-tory, we intend to go
over for cross-bar production from
the old factory also, because the en-
tire country has to be geared to one
svstem and the more efficient system.
‘Therefore, it was most important to

decide which system was the most
preferable. It was, as I said, un-
animously decided that the eom-

‘pelled multiple frequency signalling
system was the most effi~ient gvstem.
The opinion was that the Japanese
system though workable was not
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certainly as good as the compelled
multiple frequency signalling system.
This compelled multiple frequen-y
signalling equipment was manufac-
tured only by Ericsons and the Beil
Telephone Company. Ericsons’ figures
were very excessive. Apart from the
figures , their equity participation
and the foreign exchange availability
was very difficult. In fact. so far as
the offer from Bell Telephone Com-
pany was concerned, the cntiie
amount of foreign exchange mneces-
sary could be drawn upon comp'e-
tely—hundred per cent—on the
basis of the Belgian credit which
lay unutilised.

Shri Hari Vishnu Kamath: The
Swedish company has far greater
experience,

Shri A. K. Sen: They have been
longer in the field of manufacture.
That is qui‘e true. That is oane fact
which weighed with me very much
when I examined it myself. After I
came, in the first conference that we
called 1 pressed it very strongly, that
this was what the Swedish company’s
representatives who saw me pressed
upon me, that their price was high-
er because they were much ionger in
the field and theirs was a much bet-
ter cquipment. That was their
claim. So in the very first confer-
ence that I called I impressed upon
our technical experts this fact and
asked them to consider again the re-
levant merits of the two and find
out whether the extra cost involved
or the extra disadvantage involved
in the matter of foreign exchange
and other things were well compen-
stated by the overwhelming superi-
ority in quality which the Swedish
company were claiming.

Shri Hari Vishnu Kamath: Why
did you dccide otherwise? Why did
you decide against the Swedish
company?

5
As 1 said, on
found that the

Shri A. K. Sen:
examination we
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quality was not at all so overwhel-
mingly superior. That was the tech-
nical appraisal. There again, 1 can
tell you, there was no divergence of
opinion, because there was no ex-
pression of opinion by any expert
that the Belgian production was in-
ferior in quality. What was slated
by one member was—I do not want
to name the member becaus2 it is
not proper—that the Ericsons were
in the field much longer and they
had a longer reputation in Europe in
the sense that they were the original
inventors of the cross-bar system.
I can tell you that if the fore-
ign exchange availability and other
facilities which are so vital in our
accepting a contract, becavse we
have to work the IDA loan and there
are various other considerations,
were equal or a little less I might
have been tempted even to think
otherwise. But when I talked to the
representatives of Ericsons they could
not offer anything by way of relax-
ation of the rigid things that they
had laid down for the purpose of
availability of foreign exchange and
oth~r things. I referred them back,
again, to the Secretary of the Minis-
try to find out how much they could
relax in case of foreign exchange I
am afraid, Sir, that in the balance
we found that the availability of
foreign exchange and other facilities
were so much more attrac'ive with
the BTM tender that it was chosen
in preference to others. Since a
question was raised about the Jap-
anesc company which promised to
make yen credit available. I may
say that the thing that weighed
with our experts against  the
Japanese proposal was—I do not
wish to say anything on the
merits of their offer, because it
is not fair to evaluate the merits of
each case in the international mar-
ket; perhaps it has repercussicn on
each individual tender that may

come later on—that they considered
the compelled frequency system of
BTM to be a much better one. In the
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balance, therefore, it was decided to
accept the tender of BTM.

The Secretary, Shri Phillip, within
a few days after I assumed charge
reported every fact and I owe it to
him to say that he did not attempt
to suppress any single fact from me,
He mentioned in his very long note
about the points that I received
from various sources point-wise.
Soon after that, he went away ag the
Chairman of ITI. Before taking a
decision in the department itself, we
consulted again the Managing Direc-
tor of the Indian Telephone In-
dus‘ries, Bangalore, who is a very
experienced man and, as we all know,
a senior engineer and also the last
Managing Director, both of them
felt that it would be easier for the
ITI to manufacture the Belgian
equipment rather than the Japanese
equipment, which  was different
from the equipment which they
were already producing in Banga-
lore and that the switch over
to the cross-bar on the basis of the
Belgian equipment would be easier.
I am not saying anything which is
disparaging to the Japaneze or
anything of that sort, nor would it
be proper, particularly when they
are not present here. It would not
be good to their reputation outside
India to say anything against them.
But, from our point of view, it was
definitely the opinion of both the
last Managing Director as well as

the present Managing Dircctor that
it would be much easier for us to
manufacture the Belgian equipment

rather than the Japanese equipment.
The Swedish was out of the questiom
be-ause of the difficulty of foreign
exchange availability, equily  parti-
cipation and various other considera-
tions, which weighed heavily with
the Finance Ministry. As I said, from

the foreign exchange and other points
of view, only the Japanesc offer be-
came comparable to that of the Bell



7649 Demands
Telephones. Therefore, the ques-
tion was which one to choose bet-
ween the two The two things
which weighed with the Ministry
and the technical experts in making
this choice of the Belgian equipment
in preference to the Japanese one
was that the technical experts pre-
ferred the completed frequency
system which they could manufac-
ture and, secondly, the opinions of
the two Managing Directors, the last
one and the present one, that it
would be easier to manufacture the
Belgian equipment in Bangalore than
the Japanese.

On this, again, I called a confer-
ence because in the mean time otner
facts were brought to my notice,
namely, certain cuttings from Tuni-
sian newspapers in French,

Shri S. M. Banerjee: We have got
them.

Shri A. K. Sen: I have also got
thein. T placed them before the Cabi-
net when they were deciding this
question. I sent these to the Secre-
tary and to other officers dealing
with it, askinz for a detailed report
on the truth or otherwise of these
allegations. Well, I could read French
myself but, neverthe'es:, I took the
;trouble of having the French press
cuttings—they were photostat copies—
trans’ated into English for the benefit
of others. Well, I do not want to say
in what way we secure our inforina-
tion on the authenticity of this—we
have our own means of securing our
information—but when the copies
were sent to me I asked for a full
report on that because if the alleg-
ations that were made, not in the
newspaper cuttings but in the anony-
mous complaints that were forwarded
to us, were true it would be certain-
ly a very important factor in not
proceeding with the contract with the
company. The allegations, anonymous
as they were, apart from the news-
paper cuttings were that this French
subsidiary which engaged in operating
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a telephone system in Tunisia had
engaged in espionage activity on be-
half of France to sabotage the Tuni-
sian effort; that the Tunisian Govern-
ment had expelled many of their
officers and terminated the contract of
service of many others or some-
thing 1like that. The papers said—
the photostat copies of the papers—
that some of the French employees

engaged by the telephone corpora-
tion which was French-run, and
which was using the equipment

supplied by the French subsidiary
of the International Telephone Cor-
poration—they were not running a
telephone system; they had supplied
the equipments which were run by a
French Company—those French em-
ployees who were operating the tele-
phone gystem in Tunisia were
found guilty of tapping certain sec-
ret transmissions of the Tunisian
Government.

Shri S. M. Mukerjee: That is much
more serious.

Shri A. K, Sen: Of course, it is
serious.

Shri S, M, Banerjee: They will
engage spies also,

Shri A, K. Sen: That is a different

'‘mutter, The French employees of
the Corporation running the tele-
phones in Tunisia, some of them,

were arrested on charges of espion-
age by tapping telephones, and the
telephone equipments supplied to
this Corporation were by the French
subsidiary of the International Tele-
phone Corporation; they were not
running the telephones there; they
were only supplying the equipments.
And any telephone equipment can
be tappod by anyone. Even the
Banga'ore-manufactured cquipment
can be tappad by anyone, Any per-
son can tap the cable and that has
nothing to do with the supply of the
equipment. Our report was quite
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firm that this company or any of
its employees was never accused of
any espionage activities and that in
certain claims of compensation of
this company against the Tunisian
Government this specific issue was
raised, and when thi: issue was taken
to the Arbitration Tribunal it speci-
fical'y negatived any suggestion that
any of the employees of this company
was cver engaged in espionage acti-
vities.

In any event, if the French sub-
sidiary was suspect their own subsi-
diary, Brit'sh subsidiary, had set up
a cable factory at Rupnarayanpur,
and we know how they have worked.
Itere it is certainly our duty to say
that their work in connection with
the Rupnarayanpur factory has heen
extremely satisfactory, that they
have done a very good job and they
have helped us to make very good
progress in the way of cable manu-
facture of all varieties in this coun-
try.

So, I can assure my hon. friend,
Shri Mathur, that ali these facts
were placed before the Cabinet when
they took a firm decis‘on. More than
that, having regard to the various
repre-entations that we have been
receiving—myself, the Prime Minis-
ter and tho Finance Minister—they
have been examined on more than
one occasion by top officers of the
External Affairs Ministry, Finance
Min'stry and the P&T Department,
including the Secretaries concerned.
“Then, they were examined personally
by me on all the materials which
were there, by the Finance Minister
and by the officials of the External
Affairs Ministry and we found that
this suspicion that their engagement
may cpen up the road to sabotage or
espionage was unfounded and there
was no reason for any apprehension,
having regard to their record at
Rupnarayanpur and particularly hav-
ing regard to the findings of the
tribunal of tha Tunisian Government
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that none of these officers of the
company was connected with espion-
age.

14.00 hrs.

Shri S. M. Banerjee: They have no
experiende, laccording to our infor-
‘mation.

Mr. Deputy-Speaker: Order, order.

Shri S. M. Banerjee: It is only
2 o’ clock. He has enough time.

Shri A. K. Sen: Who has more ex-
perience.

Shri S. M. Banerjee:
no experience.

Shri A, K. Sen: That is not a
fact. Records show that they have
set up cross-bar telephone exchanges
almost all over the world.

They have

Shri S, M. Banerjee: They have
made only 3.000-line exchanges and
not more than that.

Shri A, K Sen: That is no true.
It Shri Banerjee will verify, he will
find that he has been given one-
sided information on this matter. It
is not true. I have seen the number
of countries in which their equip-
ments have been functioning and the
certificates of those countries saying
that those equipments are functicn-
ing very well. Then, our own
experts are there. We have reached
a stage when we do not have to
depend on experts of other countr-
ies. Our experts know which equip-
'ment is the best. They can test it
for themselves. Speaking for myself,
1 would say that I would rather go
on the reports of our experts than
of the foreign experts.

Shri S. M. Banerjee: Only one
expert, as I said, that is, Shri
Vasudevan.

Shri A. K. Sen: That is not true
I have said that two managing direc-
tors of the 'TI themselves have said
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that it was easier for them to manu-
facgtune this equipiment than the
Japanese equipment.

Shrimati Renu Chakravartty (Bar-
rackpore): There is some hanky-
panky. That is quite clear.

Shri A, K. Sen: You can make
hanky-panky of anything; but I can
tell you that we have examined it
and re-examined it. No other matter
has been examined so many times by
8o many top men, but for the fact
that naturally when  responsible
Members of Parliament forward
facts to us, it is our duty to examine
things. The hon. Prime Minister
himself had gone into it and T can
assure you gand, through you, the
whole House that the matter receiv-
ed the utmost and the most anxious
consideration of Government.

Shri Hari Vishnu Kamath: But
you will freely admit that but for
the foreign exchange difficulty the
‘Swedish company would have been
the best.

Shri A. K Sen: Ag I said, perso-
nally speaking, I would have been
inclined to think seriously about
-other alternatives because of the repu-
‘tation of the Swedes in this field.

Shri S. S. More: Do not labour
the point.

Shri A, K. Sem: 1 am sorry, I
took a little longer than 1 wanted to
on this matter, but since several hon.
‘Members had touched on this point, 1
thought it desirable to deal with this.

I only want to deal with a few
broad items because individual items
have more or less been dealt with
by my hon. colleague, the Deputy
Minister. It is admitted by us that
our buildings programme has bheen
rather slow ever since independence,
due to shortage of funds and the very
severe backlog we had to cover.
There was hardly any post office
the building of which was owned by
the Government. Most of the post
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offices were in rented buildings all
over the country. It will be our
endeavour hereafter to see that as
many of our post offices are housed
in our own buildings as possible and
that our staff is housed properly in
quarters which are decent enough for
their standard of life. It will be our
duty to see that we build cur staft
quarters as quickly as possible. More
than that it will be my personal
endeavour also to see that our em-
ployees wherever they are are formn-
ed into housing co-operatives so that
they can get land at concessional
rates and build houses with the assis-
tance of the Department. It has been
the cardinal principle of any wel-
fare state anywhere in the world to
see that a common man can own a
house for himself by finance which
can be provided only by the State
or by the public authorities. Today
it is within the reach of a common
workman in England to build a
house for himself with the assistance
that he gets by mortgaging his pro-
perty and being able to repay the
mortgage on eusy weekly instalments.
The same thing is there in West Ger-
many and in other advanced countries
where private ownership of houses is
recognised. It will be my endeavour
to see that these co-operative housing
schemes for the benefit of our em-
ployees receive the utmost considera-
tion from our Department and I will
seek the help of hon. Members s¢
that in their individual and collective
approach to the Finance Ministry they
plead our case also in this fleld, Let
us not forget that in any matter that
we want to do the last word is that
of the Finance Ministry because they
have to foot the bill. They have a
difficult duty, no doubt, to perform;
but, nevertheless, it has the last word.

Shri Hari Vishnu Kamath: If the
Cabinet as a whole agrees, the F'n-
ance Ministry cannot easily come im
the way,

Shri A. K. Sen: Does the Cabinet
ever agree without the Finance
Ministry’s clearance?
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If there are any other individual
points that hon. Members would like
me to deal with, I will be obliged to
do so.

Shri S. M. Banerjee: What about the
officer who wrote letters...

Shri A. K. Sen: He has already been
reverted. Orders for his reversion had
been given before the matter was
raised.

Shri Harish Chandra Mathur: I
raised certain points about the P. & T.
Board itself.

Shri A, K. Sea: 1 will come to
that last if he does not mind, that is,
after answering individual queries, if
any.

Shri S. §. More: Are you devising
any scheme whereby you refund the
money if a. telegram is delivered
by ordinary post?

Shri A, K. Sen: As a lawyer Shri
More knows that he is entitled to a
refund.

Shri S. S. More: Why should 1
resort to my status as a lawyer?
Why not the Department do it on
their own?

Shri A. K. Sen: I  think, they
should if telegrams are not delivered.

Shri S. S, More:
vered as letters,

They are deli-

Shri A, K. Sen: There, of course,
no refund, Because of conditions
well beyond us—supposing, there has
been a break-down, due to either
theft of wire or anything else....

Shri Hari Vishnu Kamath: In Cal-
cutta it is so very often.

Shri A. K. Sem: On this line it is
worse. Theft of copper wire is the
worst on thig line. If I may tell the
hon. Member, we are trying to devise
a method by which instead of cop-
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per wire, we will use copper-weld
wire, Of course, since we have
underground cables this mischief
will be tackled to a large extent; but
even then we have found that even
when we lay underground cables,
they are ripped open and miles of
copper wire is stolen. We are irying
to devise a system by which instead
of copper wire, we will use copper-
weld wire which will not have a very
large market outside. Then only
we will be able to tackle this pro-
blem successfully.

The point raised by Shri Mathur is
of very great importance. About the
P. & T. Board he has said that he has
received information that the P. & T.
Board is a divided house and that
there are all sorts of machinations
going on inside the working of the
Board.

Shri Hari Visbhnu Kamath: Intrigue,
he said.

Shri A. K. Sen: 1 do not want to
use a very sirong expression. Machi-
nation is less strong than intrigue.

Shri Harish Chandra Mathur: It is
acceptable to me.

Shri A. K. Sen: Intrigue is against
someone; machination need not be
against someone.

Dr. P. S. Deshmukh (Amravati): It
is impersonal.

Shri A. K. Sen: If there are any
concrete instances, I will be. obliged if
Shri Mathur secretly gives me that
and talks to me because it is rather
difficult to discuss this in the open
House.

Shri Harish Chandra  Mathur:
Therefore I did not name unybody.

Shri A. K. Sen: As I said, this
thing can only be discussed private-
ly and I shall be very obliged if Shri
Mathur could make it convenient any
time to come t0 me and give the
details of the information which he
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has because if it is so it will certain-
ly be a most undesirable state of
affairs. I shall certainly see that
such things are not allowed inside
the Board and, I have no doubt, not
only in the Board but in any depart-
ment of Government.

Shri Harish Chamdra Mathur: You
could at least mention about the
creation of posts and abolition of posts
and about the premature retirement
of people.

Shri A. K. Sen: I am coming to
that. About the intrigue and so on
I do not wunt to say anything more.

He has mentioned about a senior
member of the Board refiring. 1
have the highest respect for him—I
do not want to mention him. In fact,
I myself had several talks with him.
Unfortunately, I think, due to
various domestic reasons he has taken
private employment which, if he did
not take up now, may not be open to
him on retirement.

Shri S, M. Banerjee:
mitted?

Shri A. K, Sen: That is why we
have permitted him. We do not want
Yo stand in his way of getting fruitful
employment. If it conflicted with any
of his duties in the past, we might
have; but we have readily allowed
him. He spoke to me personally. 1
do not want to say all those things,
but I allowed him to join the private
employment because if we had not
allowed him, possibly he would not
have got it afterwards.

Shri Hari Vishnu Kamath: Domes-
tic reasons or personal reasons?

Was he per-

Shri A. K. Sen: Call it domestic
reasons or personal reasons, he found
it necessary to accept this jobh which
would not be open to him when he
retired in the normel course.

Shri Sinhasan Singh (Gorakhpur):
The general rule is that nobody will
be allowed to take up employment
after retirement for two years.
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Shri A. K. Sen: Except with permi-
ssion. Within those two years we can
Jallow, if we find that there is nothing
suspicious about his accepting the
employment or that the employment
is not offered to him in lieu of some
consideration received from him as an
officer. We examine that.

Shri Simhasan Simgh: It is very bad.

Shri A. K. Sen: Why should & useful
engincer not be allowed to accept it?

Shri S. M. Banerjee: During the
emergency even the applications of
employes are not forwarded from one
department to another.

Shri A. K. Sen: That is normally;
but he convinced me to grant him this
permission,

Shri Hari Vishnu Kamath: There is
more than what meets the eye.

Shri C. K, Bhattacharyya: I shall
make only one submission to the hon.
Minister. It the Government finds
that the man is useful, why should
not the Government retain him?

Shri A, K. Sem: I wanted to retain
him. But I do not want fo retain him
contrary to his wishes. Anyhow, 1
do not want to discuss these things.

Then, the next question is about
one Member’s post being abolished.
When the emergency came, when our
supply position became so very diffi-
cult and none of our projects could
be proceeded with because of a sud-
den pressure on supply for the purpose
of defence over the far flung area and
our supply position was limited, it
became a very urgent problem. After
meeting the defence requirements, the
supply of necessary things, cables,
screws and other things, was in a
difficult position. Having regard to
the sudden spurt of demand by our
defence forces, it was found necessary
at the time of my predecessor that we
must have u whole-time Supply Mem.-
ber in the P&T Department to deal
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with this problem because the Mem-
ber dealing with either development
or tele-communication could not deal
with that sudden increase in the
demand for supply.

Shri Harish Chandra Mathur: It
was created for a short time?

Shri A. K. Sen: Yes. The most
experienced man was brought from
Bangalore. He was the Managing
Director of the I. T. 1., Bangalore. He
was brought from there so that he
knew everything of tele-communica-
tion and he was put in-charge of
supply. He worked so hard and he
did such a wonderful job that I am
sorry to say that the gentleman has
now fallen ill after severe strain for
over 7 to 8 months. He has been
touring almost every nook and
corner of this country. He has done
a wonderful job and the supply is in
a very happy position. Having over-
come that diffichlt position, when
this gentleman retired, we thought
then of not continuing the post of a
Member for Suppiy but again of
combining the post for tele-communi-
cation and supplies because the posi-
tion had improved by 7 to 8 months
of ceaseless efforts of this gentleman
and I must say that this gentleman has
done a very wonderful job in the
matter of covering up the vast back-
log in our supply position. But if it
again becomes necessary at a future
point of time to have a geparate
Member for Supply, we shall certain-
ly do it. It will depend on what the
circumstances are with regard to the
supply position. It possibly—God
forbid—other emergencies arise and
our frontiers again become difficult
and troubled, we might have a sepa-
rate Member solely in-charge of
Supply. Maybe, in future we may
have a separate Member for border
communications. We can never tell
what will happen in future. It will
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be our effort not to increase the
number of Members if it can be
avoided, if normalcy returns.

Sir, these are my submissions and
1 am very obliged to the hon. Mem-

bers for the suggestions that they
have given.
Shri S, M. Banerjee: Is it a fact

that the hon. Minister has received
representations from various organi-
sations to have a commemorative
stamp in the memory of Ras Bihari
Bose?

Shri A, K, Sen: Not one. I have
made enquiries during the day and
1 find that no representation has been
given.

Shri S. M. Banerjee: But here is a
request.

Shri A. K, Sen: You may please
write to me. But our hands are full
this year. It may be considered for
the future,

Shri Hari Vishnu Kamath: I read
in the papers, a couple of days ago,
that decisions have been taken in
regard to the commemorative stamps
1o be issued in honour of Mahayogi
Aurobindo and also William Shakes-
peare. Is that a fact?

Shri A. K. Sen: Yes; that is so.
About the issuing of a commemora-
tive stamp in honour of William
Shakespeare, it is at the suggestion
of the hon, Member himself, I took
it up after he made a suggestion and
I have processed it.

Shri Ranga: Are the Government
considering the request that was
made to them by me and Mrs. Renu
Chakravartity anq gome other friends
also that similar stamps should be
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issued to commemorate the services
of Raja Ram Mohan Roy and Ishwar
Chandra Vidyasagar and Veeras-
lingam.

Shri A. K. Sen: We have taken up
the issuing of commemorative stamp
in honour of Raja Ram Mohan Roy.
I think we have got the scheme to
issue a commemorative stamp in the
memory of Raja Ram Mohan Roy.

Shri Ranga: What about the other?

Shri A. K. Sen: We cannot issue
all of them. We have got so many
things in hand.

Shri Ranga: But they are being
kept for consideration in future?

Shri A, K. Sen: Of course, yes.
We will go on progressively issuing
our stamps to commemorate our
great ropen.

Mr. Deputy-Speaker: I shall now
put all the cut motions to the vote
of the House.

1Il the cut motions were put and
negatived.

Mr. Deputy-Speaker: The
tion f{s:

ques-

“That the respective sums not
exceeding the amounts shown
in the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums nece-
ssary o defray he charges that
will come in course of payment
during the year ending the 31st
day of March, 1965, in respect of
the heads of demands entered in
the second column thereof
against Demands Nos. 98 to 102
and 145 and 146 relating to the
Department of Posts and Tele-

graphs.”
The motion was adopted.
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[The motiong of Demands for Grants
which were adopted by the Lok
Sabha are reproduced below—Ed.)

DeMAND No. 98—DEPARTMENT OF PosTS
AND TELEGRAPHS

“That a sum not exceeding
Rs. 8,97,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respeet
of ‘Department of Posts and Tele-
graphg’.”

Demanp No. 99—OVERSEAS COMMUNI-
CATIONg SrERVICE

“That a sum not exceeding
Rs. 1,45,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 19685, in respect
of ‘Overseas Communications Ser-
vice’.”

DemAND No. 100—Posts AND TELE-
GRAPES (WORKING EXPENSES)

“That a sum not exceeding
Rs. 1,13,45,76,000 be granteq to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in respect
of ‘Posts and Telegraphs (Work-
ing Expenses)'.”

Demanp No, 101—Posts aAND TrELE-
GRAPHS DIVIDEND TO GENERAL REVE-
NUE AND APPROPRIATIONS TO RESERVE
Funps

“That a sum not exceeding
Rs. 11,09,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Posts angq Telegraphs Dividend
to Genera] Revenues and Appro-
priations to Reserve Funds'.”
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Demanp No. 102—OTHER REVENUE
EXPENDITURE OF THE DEPARTMENT oF
PosTs AND TELEGRAPHS

“That a sum not exceeding
Re. 24,29,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in respect
of ‘Other Revenue Expenditure of
the Department of Posts and Tele-
graphs'’.”

DEMaND No. 145—CapPiTAL OUTLAY ON

Posts AND TELEGRAPHS (NOT MET
FROM REVENUE)
“That a sum not exceeding

Rs, 38,53,67,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Capital Outlay on Posts and
Telegraphs (Not met from Reve-
nue) ""

DeMAND No. 146—OTtrER CAPITAL OUT-
LAY OF THE DEFARTMENT OF PosTs
AND TELEGRAPHS

“That a sum not exceeding
Rs. 42,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil]l come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Other Capita] Outlay of the
Department of Posts and Tele-

graphs’."
14.16 hrs, T
MINISTRY OF FOOD AND AGRICULTURE

Mr. Deputy-Speaker: We will now
take up the Demands of the Ministry
of Food and Agriculture, There are
221 cut motions. Those Members who
desire to move their cut motions may
please send slips within 10 minutes.
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Shri K. N. Tiwary (Bagaha): 1
want to make a submission. The
allotment of 6 hours for the Ministry
of Food and Agriculture is not enough.
I request that the time may please
be extended.

Shri Hari Vishnu Kamath (Hoshan-
gabad): You have the power to ex-
tend it by one hour.

Mr. Deputy-Speaker: Let us pro-
ceed. I will convey this request to
the Speaker.

I will first place the Demands be-
fore the House.
DeEmMAND No. 36—MINISTRY oF Foop
AND AGRICULTURE
Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs, 77,71,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Ministry of Food and Agricul-
ture’.”

DeEMAND No. 37—AGRICULTURE
Motion mov-

Mr. Deputy-Speaker:
ed:

“That a sum not exceeding
Rs. 4,00,11,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
81st day of March, 1965, in respect
ot ‘Agriculture’.”

DeMAND No, 38—AGRICULTURAL Re-
SEARCH

Mr. Deputy-Speaker; Motion mov-

ed:

“That a sum not exceeding
Rs. 6,18,23,000 be granted to the
President to complete the sum
necessary to defray the charges
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ed:

which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Agricultural Research’.”

DeMAND No. 39—ANTMAL HUSBANDRY

Mr, Deﬁuty-Speaker; Motion mov-

ed:

“That a sum not exceeding
Rs. 1,03,53,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Animal Husbandry'.”

DEMAND No, 40—FOREST
Mr. Deputy-Speaker; Motion mov-

ed:

“That a sum not exceeding
Rs, 1,14,46,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Forest’.”

DeMmaND No, 41—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF Foop
AND AGRICULTURE

Mr. Deputy-Speaker: Motion mov-

“That a sum not exceeding
Rs. 17,08,52,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during® the year ending the
81st day of March, 1965, in respect
of ‘Other Revenue Expenditure of
the Ministry of Food and Agri-
culture’.”

DeEMAND No. 124—CApITAL OUTLAY ON

FORESTS

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,77,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Capital Outlay on Forests’.”

DeMAND No. 125—PURCHASE OF
FOODGRAINS

Mr. Deputy-Speaker: Motion moved:

“That g sum not exceeding
Rs. 2,19,54,49,000 be granted to the
President to complete the sum |
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect

(N1}

of ‘Purchase of Foodgrains’.

DemanD No. 126—OTHER CAPITAL OUT--

LAY OF THE MINISTRY OF FooD AND
AGRICULTURE

Mr, Deputy-Speaker: Motion moved:

“That g sum not exceeding
Rs. 67,53,97,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Other Capital Outlay of the
Ministry of Food and Agricul-

(R

ture’.

WY I TOIW (THIr) ; IIA
wgrea, § anaar g fF fow o € nawar
o gAR 3w # i 9] F ard
oY WALl gFEt FT EHT qoF AR
g Suqm A g F qE gL A%
I g QT qWedr Fi OF G § | T
aifgT @@ & fF 93 qF gur 24 F¥
T gRen § gy 75 g 77 T
rfatsft YT 0 7w TW F % A A
FIEAT A AN F | AT AT
3 fr 3A e W F Az A % @
el W W Wi arg {aen 9l
F i AT & 1 T AR WA AN
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[ »t &< qvows ]

TE S gy & | {IBe T 5id W "
# ag@ gE 90 T XA F Y TG T
ot fx @ gweT ¥ a€ aow gl g,
‘Tﬁfn‘m'{a'éfg | 35 YIE W0 A
forid gt WA TEg § 964 Wi 48

T’ T g fF W F0 qaaT ag g
fae™ @I Sq-ETT wEA( o AR AT
fog 7 wud Wiaor ¥ FEr 91, § Wos
I& 9g FT GRIAT AegaT § F

"¢ FgAT TG fa W g
IR T GAT § FWIT QLS
F LG T FeNE (YR TE0E
a1 i 28%0—%¢ ¥ {ILY PR
€1 T 9T | TW A T AGS A H
ey T 1 AF AT W THI
I Hi-IUAY TET & 9 FX
3LENY IS & AT 1

TH W A ;WA o1 (W E weqn }
I TET AT VAT & 1 ST AT T
e FT G q7 gHH aaeraT T4 g
g 2e%c-48 ¥ T &7 A QA<
g vy Hifz® 77 gE AR FLLLLR-
%3 ¥ vso Hifz® 0 g, geifr a9 &
78 ©{o HITEH TH HF 4§ ML o |
T T 4E FET STar g 4 TErE adi
WL GEU AR 3 IME A0 FEA N
wrAw g £ fF gATE T e s
TG T HIT SR FAvEr Ay | foE
# oagr AT rese-e3 § 3y
G FTE T WA 98§ FCF To
T TEET AIOCT AT, T QRER-%3 F
3%.¥ @ AT & qNAT Far 9%y
FLE To FT TeAT HIAT 74T AT 7Y
R883-%¥ § ¥W.§ ¥ Hdifew ==
A {53 FLT To FT FA e HMAT
AAT | T GHA A WA | OF T
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o9 FEy & fa dEras 990 , gE G TE
T QT QAL TN F F G HIA
F0 ORI o G SOAT 1 AT
Farar eI & qriEs s 4
& 4B ST TR & | T 9% a0 W
TR & fH 3w s wA i Farars 9 §
WMT AU & AT AN & HiHe #7
TERAT 47T § q A6 F0 GIATT a@y
g T WA &, AT i T AT &1
@y i mER gar g f g T |
TEH & TR TEAT AL 7 FITT 4T |

TR AT 48 & F T T anm
& AT Wi TeH a7 IR T A ? W qIw
¥ W TAY & JEATY TG TP A
UF FFTE (GUT qT (ST FET 9T ¢
T 88 W Ag & widl
# fata wY Wil 3fg g &
Ag & i gt F1 g A fw
¥ WTE, L8%3 F s&—v 9T 4T
g ¥ FAL LLLY & T g
QIR T% 9= way 7

§ WA A F AT AGAT § O FAA
T 4T i W T g &, TS AT GEL
et FT Wi Wi qgT & W< UE W a9y
T & gl g, A< WS GG WE @
& fur ®7q &1 R BErF O fa|ar g o
qud # 7§ wvar f AT s ) ow
&% FEL WA & fF e &1 dqEr
FUTTT T30 §, FHU GOF SR eV
RITET AT § WK {9 W T & am
ag &) wew A8 fF g #ur w7

: SAgeaT ey

Y AT WY : I W TS
tAqET foady a¥T § | &8 a7 WAFE
uF g § fiv stdegy 9@ )
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% WA qee ¢ AIE) gag i
v § ?
St @O AT F A
S9N HTATAT FF ToeT 29 # SuvET
qar g, 3O SR W9 AR § AT
ST AmaT | s g4 qrfew
qiga I TG ¥ @ AW A, i IEN
FTHIAT 9T q2 A< & Y
“zaF @ g § a8 W 95T /N
&I AET g, 5 wwdE ¥ 9
AT FAT F FRAET T T
T I & g Foagal 1 9
FW AT 4T & a WA &
g T § ) FEE gAR # A
fEart % o g T favare |
43T 37 AT § | FHA Woo @ T
FT &% a1 foar g1, ™o Fed
famwer € AT @7 WY | THT Lo
sfawe 97 &F %1 ' & | @ A
Y00 FHYT WIT & @A WY T )
9% T AT T WY § | g W
oAy =fgq fF Afyw et &1
o W g |

¥ 93T ¥ a8 g T A fw g wg
adl s & AfeT wre g a2 2
T T T E AR AT A R
R qTY AT F AT AT 4G & o
T WeAT oft OF aqrT qEw § W
Jt IEF gER & faw ara § wa QX
TIC AT 93 WIS § | AR IWT R F
grer 7oAy S Y S & wgme £y T a9
33 & faq auma faar & gAaETERy
FY @1 IAT A AT 7 gE Y fam
IFMT # WIF Y &G A9 9 24T |
e WA ¢ fr 9@ o9 gy e ¥ oqw
faw o & o aF wgars Aot & 97 ST
gl

T AT AT F w9 g7 g of
w31 & o S row F W@ H g g
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g W A GO R aE A AT
qraT & o S[ams WY wered & wEWT H
¥ 7R TET # " {5 a| s
FEE I 9T AL FT qHT | §fF
qArS TW AT F9 G0 AT 2, qW @
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T fadt ¥ wrw e & a9 Foge
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%, Ffew AT g & f5 wmT 9T
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rma g AR g A R )
¥ so¥y T Avean g fE faw acg @
FRr W & e T @ §

A & a1 F o9 fogar wiaar
agw g§ oY oy {7 o1 A & are § oy
A= we & e W 9 | {9 agr
far wrq #7 arar & fF A F g gd
&, st e aran & fa AT mre Y
fgardt st ¥, R ¥ s W wgAT §
f wTH WiFE 1A § L AT AT F
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&Y & Y ITHT AT AT T | AT WG
i B G 2 E, a8 A I A QY
FEAT | AR AW T 49X TF AT
gAY faar &, § g4 a8 UF gaa |
¥ FIHTT FY AT IAAAT § | T ALY
Y% TTATEHT HY § | AT a7 &0
% f 2z NFTTE qIFR F Ja€ FT
T fagre ¥ 3 3 o ®TT AW faw
T & AT IFT 9T F ¥ T A
fagar & 1 &Y 37 0 FY HY QT AT
TFAT ¥ | T IAHT TF §TT 77T FT °Y
GATH R0 &1 F 7 FTH FTF3T | AT
1 ST qAF FIY § ITRY T A AT
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gt & | 77 T & fF "o g g
FT qwmT @eT fFar 8 |
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Y oY ar oY uF gw FT ¥ ¥ fawar
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oI TE TG | G quer ¥ T
¥ Tige e #7 ey O = T
QR qer o @ g #
g 5w adw s fow a@ |
qFEIT & ®@ EF § WL wferat 2
R 3w T g7 | g N WY FY
o T@ § a9 A =J0igq fF wmw
@ € A T @ AIfET 0y o @m
WK 9% qoF W7 § ®OT F0 & 5 owver
HITE T A ALY F q0X A ;T 71 F
drnfaat 1 oF 37T F1 W Y gRan
F& FT qF § AT AW FT ¥ WEF
gfr oo gm g X © 7 & A
#2a1 5 w9 97 T H 51w e,
T WY A & T HT T &Y A AN
e § | & FETT F) JqTEAT AT q1gar
g fF 9 a9 w3y 9% 1 |} oF W@
WqTTF 7 fage grar § R A9 A
AT 7. fAm Y 1w F g7 w2
7g 1€ AATF Y T A §

qrel F A #§ ft =7 aga grar
2 A frmat 71 w1 wva @ fr gwrd
% 49 § I, IART G gR |
AL I GTE BT UF AT & A qgy
it IF fammar av 5 W 6T feamar
w1zt g fr e fagsr s T
T o7 ET & 9 @IS § ;T | UF ;e
AT § AT 1| A8 I e § @
& Y & ogm R @ A A A

MARCH 26, 1864
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5t A7 fF ag wfex & ® ? e
8 A faft &, o< g av AR R
¥ FE  fr ag faege arogi W
T | 99 B K 5w A ¥ W
IIAT °T F FE T 4T 5 A9
T Fdro Fo Hio ¥ 1T % | T@ AR
Frodlomto A ¥ § | 7E @IE FaT §F
TqETAT ®EAT § wr€ °v ) gwoar
g @AY wgh & fa I¥ fearw @dw
T FEy g aw fomwr aww
IR @R A & A G T Eww A
W T | T AR ¥ A §
a8 § s faemay st @
g g A WY F At gd
N FH FEET A OAT H WA
s fr FEr Qe g F
TRt § 1 AT F T T W A
FTAIT FF T faa1 § | 19 & Fen e,
wol 9 WA ¥ famr g | I qew
#1 ot 7Y & 1 Qw ww qiT grav g av
oI g1 A I9g T AT HrE FaeAT A
3 98 @ T WeA Jo W FAT
ey § W ¥y oY g1 Guy T =Ey
& | ST A "y favETa ¥ ST WAy
q #Y T qT d3rn @ A gwiow adt
& @ f& St qz a0 § N T
Ty FEY § A FUS T FT AW
FoT AT T FATY § I WA T AT AR
qeF F1 S5 § | 78 AArALT A7 vy gy
o o mwr wgafed Se €
Sy ST aTETRy A W o W R
fon foerer & SR @ @fedr
7g 7 & ma fas A a0 FAT
A

gak wifew wiga 7 sEemAn oar
f T qHEAT FT FHANGIF A T
¥ faq & § fF qEr 71 99w @
o @R T AAH g | uF AGT qF
QR FT FA1 1 @K S ARA F D
STt @ foreg b @Te #Y TR ARG L



7677 Demands

T Y & fb A o ¥ odr SE
g Wi arY Fr wrE gaew A ]
ARFA TAY FFT o B 7 A AT FEO-
e @19 F aAt ot fram @9 @
A ge 7 At o @ @ T
) @E & FEC F AT T IF AH
& frarat 1 @1z 3 & o gy fom
ST & 9T g At eaqeqr A R
T fHATA F1 Qoo TYAT 3 7 § AT
IY Y, WA A @R wAGA JAT a3
EEIF AR QAW AL T
Ft & N FreRt fagy aw @ §
qfF agr ot 78 @ wwfwg g @t
& IAG1 A4 & AfFT IAFT TAC-
gt |z & A S AR ag AR g G
3§ foradt i Ao faer gom gam §
amF wgEd i W ;T oTd
T &\ PR AT &1 aF 1T TR & Sy
¢ fad TaY FAww I 9 T agT
w3 & ¥ faqd  wwar g 7 ol
fEamt ¥ wra R fawr @ AfwT 37 ¥
9, AT T agT Har §

AEH @ FT ART GIFIT FY
My TIF AT AT 1 I "R
&% & fr mae 33 30 § Agwf F
AR 7T Ffa Fame & ww R w7
@ W Ty Saw v frwm F agw
S TFT T TFAT § | AFFT TOHTA
D TE @ & fr FAmfer & aEH
F ¥ wqer adTh A maay
qrEl AT qT9 /79 & | W FF qeEd
@ T @ 5T § frogw Fengfer
af A T | MwaRfEg da ¥ T fEar
A Fo o TEY ¥ IAAT FIE A%
T € TIeTET T A A7 F g
faar AT & @ AR ¥ Rafon §
T qHT 3 W 0 @l § i
7 ¥ FFI ATEAR I A A
oF 7Y & ¥feT A aF INAT 7 Z7AHT
g g | TG F A TS FF g

CHAITRA 8, 1886 (SAKA)

for Grants 7678

T gy ot g I Frgeier
adl @ g1 1w T AR
TF AW W@ @I wW Y
? W oTomw gy M3 wER
st g & & A @ o
™ A F F77  AfFT WF aF I 9%
®§ 7w A8 g ) W F AT {
T 3 7 § WfE FreraRfer w1 M
 FX & AfFT 7o T w9 ¥ T
TRy ¥ fF o @rF T g
e g9 fa<nlt M 9% foo sy
IoW & 7 gF AAE ¥ 48 9T 7 A
femr omr @ f& @ Tt w AT AR
& wenaT w0 WA ¥
HAMET I8 /X IO T a ¥ §
IEE T AW A fF woomifex
G ardt ®1 A9 SAET ¥ AT AN
¥ guATEy AT I AT "vnfi

1 Ay ) @ wemfer T §

qg WAt qAr § ) AT G AR Y
ar 5 INAT F FTC GEAY o1 Y
g At 9aF =4 F fou g F af
&1 3T g forar | oY fift 7
g1 foar, wod @ & ¥ e ey
ST muA qr=T 9 g7 & T
FT g ot &0 XFER A #¢
Fqfea T A AT 5N § wIAT
¥ foam | wE gea §ft feeet & 5
& foae w7 g g fesm Fraa
oo fae I FT S@A @r faar o
fora T /Y WEA ¥ Mg FigrgAvfer w
FET X § a1 99 o2 Fraraf #r
Steargd Afwg 1 sy 7 wfg A g
Fer g1 ¢ 5 g i strww Frarat o
IR [IZ FO AW ITF AZVT4 3f9
FA F q # awardi Afaw wfamd
ey & fx frmma 97 F urg o9 §
987 ¥ fad at 3§ gaerc frar war
3t fF Fot wer @, fag we wwe fax
QY g1 1 ZAR qTH FF ;A K FIH
afi &1 mg wfurrd faegis i waat



7679 Demands

[ v w0 amew ]

¥ TST H qET AA AT G A0 qG
WA FE FATafed A7 wHT & P omw
| ITET QAT AN AIQT ST
MNT JET Fg AT FHTHRT
&Y &1 29 3w § ALY e 2| FeATH
qUE FOAT 30 FTAIT § | AT A FgA
&Y AY AHITAZ qea76) Ge7T Y 0|
72 fxan § afe == ag & fr faa fam
q T THTAAIE AT NEqE q fEar
gmfRAg e R AmAR RE G WA
& | M3 7 ZHT F1 AT FEIAAT FEd
garza & 97 Frfow 1 wa AR FE
TE AT AHT FT A% T FHIAAR
forsar Amarg §a1 g1 =T &, adE AR
gfear & @HT 90 g W & AW
F1 Qa7 a1z 74 AT | T HATG FT WY
FT THISATE AT ATALTE AT ATE HAGT
G ATEAT G | T FTE AT AT EY A ALY
% 7 &1 ag Az o s T s
qagsiae d, Arfrwedawnga 1
7Ty, 1 W7 frradr gAaadr gy
W EAE  F T AT 9 | Aa aww
¥oor oFdr 2 9T 9IS & IF W AWA H
oidY § fET ag @ frwre fasra 5
FST T FT WAL, qg fAfv=aa &9
¥ FEIIAE ALY G qEAT

ST HIT AT FY INFT FTAT 92
g I F fay & o9 #71 §2  gEE
T 91EAT § | qeet @1g Ot § ag Fgm
argar § fr sreraT At sy £ gy
X 17 g uEY § AT WK A
w3 v At agi 9 @& g § wy
* gERT FTAW @A A Iy A4 fiw
qaT AL W@ F qTH T/ FT AHT
g

oTsr G fe FIT wEy ¢ ag fe
XY aan AT & 1 Gl F TW WA oo
oy 9z T & o faee F T A
oA A AT faF W 1 |WR

MARCH 26, 1964
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Y @ A Qfde géf fesr & gz
T YT A AR AT WA AT caw
faw wr & | 9@ n f45 9w #
ToA! qIY ST TAT gre) o A2 oY
&1 FT 41T Y00 FrFAT Hfww 7Y =T
¥ | QY grEg ¥ wTHY 47 @ /YR a4
T G D AR F T8 mvar

Fgt T Q@dT F7 GLTATT AT AT
qA1F & W T F G ) JTEE q9
aF a8 F7r$ o T @ ST e
FIT DAL H AT T A I AT 47
@ gz ¥ 7 ®AT a7 dqrare q,.97
T A-rEY 2 S fis Y FY AT S
sar g fr o #§ |y 371, 37 EY 2 iy
9% AW ITA, T HFA FT BT T AR
&1 FN | AT I J7E T ageT AATH
FEL A AT GO F LSTHT G AT
&7 S F g welt § = @y 9y, W
FT AT dEa1eT ;AT TF WY ALY &Y AT
[HRsrRPICREiiEKRARER iR
IR F #1947 W § vau i o
AT T gAT AT FAA I arAl w7
gt fadt | SRR e e f
fom  t wfw gur gl #@T
T4 30 § F &9 999 A1 4 §

Y & qradt F3A F fA7 ag s
¥ fr qAya Sy gt &0 &Y g
3w & Frmafes @Y 1 Mg faar
aF HWYX AT e §ET FTAT RS §,
37 %Y wfwx ¥ wfus qgraar @ wig +

T ¥ Weed-qrad /T 8-
qiaq wife & N oA e e
gam & & WX agy Tar feaw ed
1 feor ¥ oy wgr rar o g
T Fg TAAE WA AT AT G
& FY ag wgr AT @ oww gurr
R 9 Ty o § fw stee #Y fae
@A FTFFTAE ? A9 A G
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g AT T ag = aer § ?
AT Ag OF FHEY AT, 9 cizq F
OF QWA H 4% i F O mfer §
g1 fw dfeq oft, o7 7 w7 @go
mHgavH TR g e [ @y
< ¥ gt o davet ¥ faw & a
| 8, 37 F1 g, A1 5 I g @w
# 1 g g fam &Y ez F Afae
gIAT qlEEY &, wEfr gwie qw oA
FIET mmafagi &1 geT M et
& famr ofr w7 7@ foormr & 7 gewmv a0
T g FAT Fer o @ fE oY &
qd @, AR arar & fa femrer
Fam), Fr FEr oSmar & fo gy
T QI FATRAT | FATE g | #If@}
g FTFTT FAT FIAT 908AT 8 7

@AY #1 JeTET F717 # R feag
¥y gfeq sgaedT  FAT WTIEEE g
wrst frard 7 &6 3 1 qwER F7 O
fawnr @ 3T R, UF fawEr weTw
UL IR GE IR E I o) S
f& oY T T 1 e e £ &
g1 argar g % fow fafae & ere
# g 7 faederd g, 9w &Y fand
w o feder @ wifed s o
F¥ o sygedy T iy | qdt fefa
g o fFag v ar §
a7 fa 9 R ey faw S,
o Qg I9Aey T gy | 99 dF 37 arar
T & ST gL, Wy 7 Fwen
& T Y aw & 1 5w § ow fafay
Y R § gudr fafaw) & ggrar
WA FT I AL | ToA F 9 HTHI
& e ar "y waerg R g el
qq S FT T GACET & g FAT § |

we 1 afdew oA fed
wa FEHaer W R, affF AT T
I T & | o F ASA-JTAT Y
g F T T | GEIT F, ST G F
T FET Ted | W™ F7 § o

CHAITRA 6, 1886 (SAKA)

for Grants 7682

ST FFTT &, |9 &1 § S =nfeT
afaw gy ¥ aw fawrg ? @ aw
Ted F AT & TLTET & Aq
AT F, FoAT A FT ARAFT
T gar g, afex wat ® A, OR 8
afta &, 9. 9w 3ga T T §
I qF T TEHF qEF g7 AT E |
ag g fean m & fw o . A
HOTH Tour &9, d, 3¢ fegra faam |
# qua £ f& vw et o 98 F7 A
FY T A9GT 8, UF 94 F7 I3 FT @A
FuaT 2, a® 7% "gr-ferar @ A AW
ST 0¥ afal § fewme wim oA @,
. 7 a=7¢ af feana 78 & &, Tiaex
F AT T IR A E, o, i
FIE TGqT FT LIMT FQ § ITF
gF? frwrd qo@ 7 gwdr g, w0
®.2 B2 aftat ¥ fema wiva &1 .8
oA e T AT E AT F, e
r wifgd | T g A_S W #,
w9 ¥ F 9T 8.8 e F g
IF FAT Y faFary | TF SR AT
qE@r g |

@ & gravy ¥ g Nfagew smar
T € fF fae & i ST & g
¥ faara I 1 F.08 TN GHAT
¢ | gAIR TRl @, EYHIT & g4 § A9-
9z feaet § Fog o § 0T ey
g g & w & firewme wv foam
s fFemi A Fer & gw %, 9FS,
MR g0 F7F TE TAT | T g
F qravE o el J Feg W

# g faag Fm =mear gfe awHe
o faeit & g & § fFaeT &1 dar
wa g A § T TS T @y W
3 gt & | TTeE @ W §, AfeA
F1E i a7 T AR QAT &1 I
et #1 Ne-waEe & W faaarar
AT . I fF qJUAT Fg & AqAAE



7683 Demands

[ wrey ameda)
F Qe o wvdt & )| @™ fon W wfa-
U F) g & Jifey |

THEE F) TN FT AT WA
Ta # q wfed, feand # srmen
B .
A ¥R aifen | T ¥ T A
darax TgM, FTAT WHT gt 9 A
wra-faaed g qIA EY § @
3R Y, I A g A A FoAT A
&R

w7 feafe @), @t Fi€ @
T qeF F) A a0 EHAT & | A€ T
T | WS FEY AT AT Ered g,
forw a€ ¥ guAT ATy drHi 9%
&% § o7 2w ¥ wWaw az g 8, A
g feafe fadt it a%a oo § a@omAl
BT FTI T GFAl § AR TF  FAAF
gwTdmArawdy 31 @ fAw @
AR F1 TT @1 § A€@W TG A
Fifed, afew g9 o O w7 =fey,
T F FIF @A AW gag w9 A7 g
M g =9 gfam § 3o A7 & aET

# arzar § f5 wal qgiew T W
At AR F | IW AT @rer gHEAr
f T ¥ ¥ far qg I ot wIa
FTW ISE, W IF F NG 8 2 |
afer s ag aT-aiwE, woAl-
R W ST miz w3 @,
& 3IF §qF F0F§ HA AL G

=Y fro fao wwdy (wqar) : 3aT-
S WYY, T I F goeney § F
WTOH! AT AT 1 5E g &
AR A ¥ v wg fF aafy §
ITFT WET q7ar g, g e a6
Nfaai &1 & g WA FT MR
E !

AT 3 FT JeNA 7§ T T,
HiFIT ¥ qg THe T § fF qLR9-%R

MARCH 26, 1964
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# g% 39 & €90 A T TN g
TR 9RER-13 F 9 7T FT wco A@
T T | AR ¥ A AT e wm
7R §, W gH I9F AN o T@A
ar agr s grar  f& gua A gfa-
g @gd o W R qeeq F gw
9,3¢,%0 W@ T FT e HMAT,
Q&R ¥ 9,¥9,90 TE ®IX FT TEAT
TEA, Q853 H 9,53,%0 AW w7

e WA AW LY H gW IA M

£ 7T WY agT @ &, w9 &W
40,58, ¥R FMT T T AT T
sz g

AT ¥ AT gerEA fr o wr g
R 3O & fra & @ 33
F70 &, 39 97 & 417 A7 TFRT ITAA
TEAT § 1 ghr. f & @ # g amy
wrar & fr dg senzd &0 Ag) @,
FfFa & wwaa § {7 a8 Sooew w@w
FT ATHF I F7a1 ¢ | § 98 o7 aqrar
arega g f fora a7 & @rai w1 e
AT R, gHTY (FAT & 91T 9% F41 1
¥ fazmw & @ra w5 wFO F froamy
difga wuAl § ag faaar garew agr
Jar , 3 & w400 3 6, w0
fasiaa, IT IaweA AL F7 wwAT |

FHTR A g F F19 3 forarer
¥, B R¥,&3Y TFT T § W Faw
99,900 TT FT IS ZAT § | Tg
feama smar qar a7 fF 98t 9 gfa-
TFT 3o T T fFy A § 1w
AT 99 @F FIA FT FA9T gAr? fpaT
w1 fear s, &0 & wweran § fr ag agq
AR ISATRT F THAT & |

R A AT ¢ fE osfw Foa
AR Fidd F1 AT q9q g, g
gfeedr 9w | e gfeewor oy g
fir g7 ag o= & 1 g 3 o T



7685 Demands

a3, afFa g feaml ) fas fegfa
FT I FY AT o ALY 37 1 F Fgar
g fr afz wg& feemat &0 fes ferfa
AT A HT IAF A@7 IAEA
T T A femr smr, A& gEer
ST (AT wFAT & ) JATETR W T,
T UF AEEH—ATT W, AT wERd
WY WX 39 9 F §F AEAT q3d—
gz o § fF oAt ¥ o afsg &Y
mias forfy a=d) g 2, ag wo
IareA ufyw agr AT A oy
sifa: feafa g T &, S99 e
FW AT § | TAfAU W &1 IeaTeA
g & fau sod 9% & gw ga
%, g9 9 a1 FT T FLF g0 T
wREATHT 1 g AL, oA 1o frara
HIF IAET F o) IgT qHAT § | FE
+r fema Tar oA 2, SifF gameR
T[T FET 9rEar & 1 39 faw e fad-
ot & qr gEer foar @ Y g@
&R

wE oA § ooF wed fagar
T FAT &, FE WIEH IHY AT
IS FT AT § HIT AT FH FeAIA
AT &, W IAF( [T O, JT qE AT
a7 3 fF SeMTeA &% 9grET AT AEAT
2w FT R TR ARG Y AT §
fr IoqET v ST AT AT # |
ZAET A oE fx gw f3nast
® A zAEr oFqAd, g SR
7z 98 fF grerdi #m wfemreat § A
TAT g7 FL | TAT VA F AT TeMEA
qG TFAT & )

oiv A2 w9 ¥ § faaza &%, ar
# g7 #Far g I o w1 mvenHt 7
FZ & M7 FT T AT T, WM FT
e €1 3| AT, A I waeNd
2w g owey £ R g g wfaw
X, q1 95 gH T A IFfT F:I 0

Y go To TN (WEA) : g FAT
HYT T FT GHY-A AT, WIS 4 & @ 21
2680 (ai) LSD—6.

CHAITRA 6, 1886 (SAKA)

for Grants 76

Y fro fao Y @ TERE W
g w1 g@a wrw a8 § 5 few @y
quA I w1 IfAT qew A e @
g A awdt & wwR 9w g wfaq
sarm g fr fm AT A swa s
g5, 99 o7 e W FH AT 1 9EER
¥ 389 &5 ¥ < gwan,ar Ag w
IATET 9,30 AT T ¥ € FT 9,99
A T TG I AN A FT A
3,¥c A1 T F 9T F7 3,30 WG I
Tg AT | SfEA gL AAS FT A FH
gt g, Afer Q8RR H qoR ¥ 9 FT
90 ET 4T, T ITHT IATEH IR AT
TT § I¥o TG T {1 TAT | FEL HATSAT
& e S feAt § agr,  waEtEw
g AT ATAw FT IARA T2 AT | THY
s g & 5 5= ot &1 gew A%
o7, ITHT I g7 W qAfF A7 AR
arae #) wwd oF g fAET wR
JAFT §FEFT F7 g1 74T, TAIAC ITHI
ITEA Y FH 1WA | [T gW ATGI §
f¥ g0 2w § Saew Tgd, WR g
=gy & fF 7@ 9 ST A R/R,
Iy sqrer Jeareq g, a1 & fAAed
FET foF TTHT FT TT GEEAHT G
fa=r F<AT ghm |

AT WXET ITF IH AE F FW
A1 & S At #7 fogm & fow g
sife avefasa T o= A 8 1 9889
¥, SafF aeETT 7 95 wffe ) arfadr
FY grqor 7T w7 oY, 38w &q ¥ ag
FT &¢ g1 0 | AlFET (FFH T oga-
fam 77T FEare F (ou g9 ag
g ) fF gw gemad sy & fog
et &t SuTeT A faetaTar AR &
gt afeor 7 g fr safE wvad,
9853 ¥ E29 qoo qr, AfHA & WE
FTT X O § U FUE Ao 7,
@ ¢ T FT &Y g G IAw
ag qifad) s W), 38 wed @z
s¢ aF ogw mar | & fragq w€m



7687 Demands MARCH 26, 1964 for Grants 7688
[t fxo fire ]
T ¥ fana w1t wfaw e feemr . @ 6 o g /Y v @ svw @ ow

gae faar, afem sgw w0 g g
"W a7 qeT AW E6 T | R
Safs FOATT A WEIET T4 &0 |l
& e %1 ufes gea frem | e g
JeATEA I THOT &1 7H FIAT A 8§,
& gget arq T fow o &7 w4 T
Tz ¢ 5 oo &0 owfas feafa +1
garr s, fea w0 o3 9O w0
Ifwa gz faw

Tq gy ¥ uF o617 fagea & %
[ AT g 1 W TG AT wEl
T I T FATST WOA 9T GF FT
RE T E AR A AT R T
7T g & wre 3@t wvar g femmat
w2 ¥ a1 3% fFE 1 T Ay Er
FFAT ¢ AT wOwr o7 w7 fa @
FIET TN AT qT T AT TR W
¥ qFT ¢ | w9 2fay fix (e e
[ TS G FIAT B, THAT so—cy
qfqT 59q qw @@ * fav & vw
AT & AR WE FT a9 ¥ fom mrfae
¥ AT & W AT FT AT a9
ST AT AT 1 TFET AE ZET
[ TH WEHI F T Ar 3dTe e,
AN AT T A WA AT R, TEEC
| & oA i oaen e oS
femawdafargaag &1 #§ f=70
et g 5 aw 7 w9 30 wET WA
HAa w9 fraa 71 o7 Fgag faa
® fagr 9w ? 33 A3 qFafAEt w
fear sma, gsatwwiaal w1 fear s
IY {F0 & AT A, AT FATEA
Lol

T T IATRA AW FH IMAT &,
T AT G | T T FTLT F ;T
! FqTaT g | R T qG qar wwrar

9% IAF! M T F AFAT OO0 A
ag g & fF g9 ade £ g ar
gt &, zufar aoe oo {5 aY s
g9 faar Jmo FensA & fAm, o=
g7 fam su arfs ot w97 A1 g
ST | AT A G EE AT 2y Ay
erft aEf #¥=r wewr 1 # @@ uw
fomm g AR e & R0 e g
2 & ¥ T 5w o fed) e
FT qE IW AFAT &, TERT T F)
ag T FIOT § ATE ufuw @d a7
AT EYfA TEE A TIA) TF | TH TEA
97 f w7 &t fa=re wver gnm oo
og ¥4 fr F5 A sT oA w7 ar
I I= TSR AT & a7 ag
feama = AT % o o Eeve)
T w121 graT & & T F1 AT I K,
®EIT AT E AT FH AT AT FT I,
FTH HT 44T 2 | 2T F1 AT aF CFa)
S # wrEy 7Y feard T A9 A% g
afus Trr 7 @9 7N AR a9 a7
I FTH F AW 72 Ig@T7 | T A2 A
T 7% fFara £ (E Twg w1 I
F3 § s faare A8 T q= A ag
39 @Fq qT SWRA TEl FA AW T
IqH Al FH F910 1

wE v dt wa g fem g omasr
fasre &vr grar 1 fawE w9 wEd
AT FAT § A AGH 9ZA  qE AT
TE FATEAT § | WY IEF &1 ZA7 w4
g9 79 ¥ fou @ § A oF goe wy
Mag a7 ¥ @4 ¥ fag @ ym Al gF
T IATEA & form 7@ &y | wifw @
LA AR (i e T
ITET @97 A7 T AL IR qAS F
WEEA FH TE0 AT AT @ qg &7
a1 g E gwa @, 591 &0 f{Ar Fag
& v@ T 9war €, 9% & FIAI F7 av
JEF! QO FEAT I A, T A &



7689 Demands

IeNA wg & fom, & & &0 maw
T A, IAH gF &H0 L T (5T
FdT 7E TE Z2om {F vemas ¥9 &
T

# g7 a1A %0 " g = (e &
qTAG AET WHIT WA E, TEEG AT
w7 W wg muAT snar € 1 Afga &
Taaal 7 f@ o9 & 77 vRE Twmad
§IH qIAT, OF WA, UF HE &,
gftz & & 7@y srar =nET | W A
¥ A1 I oA @I T | TAA g
& fqu & g sV A g, saET
ST FT WO Y F FAT AT AT qE
sfus® weg 77 (7% w%FAT £, 39 H a1y
g AT 2, TSR AT F S w1y
I &, qF A7 EE, A /9 ar
IE; AT ZA, SHE T {747 S
W AT 9T IF BT WO qF H q@T
FTAT A & A0 THT EFRT 31 AT 2,
JMT TRATAT FRE AT SHE ) OATA
2 THET WY ag A9 A THE. AIN &I
ST 2, T A9 AN # F WA @
wE § 7 4 @ afww fame a9
g % AT, 8% IR WS §
ST & A9AT § A SEF THE FH FoA
faed &, St @5 vaar frr war @
gu%; W ag wifge a7 7 guar @
a1 T Fowd {AeA #, S A TmE
IEE THT F) A7y e g aw
A WE E nfuw qew 97 faemr
ag frafy 2% ad) &, iF F3o o7
JTiET |

TETGAT &¢ A7 97 5 GO fqan v
& & A7 ¢ wErEa (g & €T
qE (Ao 2, ST HigT WEY 37 97
T 9T 1 ST ST WET Wy
ARt F fAA ST 3 1 Eg@ A {
@i AF1 97§ (3= goar &, weraar
Fraf ov g g gar &1 § ;rdfem
% nlagesv frae § g o, geqw
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Az wrza AW § ) g, mrmE Ty
FH; F ol & T F W Aami v WY
7 ¢ % fawa & aqualzs syt
a7 {37 7ET AT €, TONRA =g AT
S qERF T §, 97 (7= ARy
AT, AW 4T 97 g wiugAw fam
@1 &, 9=1H A9 /1% 47 §1 a9 47 {oT
ST & ®EIT 207, 39 97 {3917 gar
g1z %7 H WOFT emMd WAT
(g | T W AeTAC A AT /AT
AT 8, 9€ 9T W' aAT g, Saval §
SATET T {F%T FT S0 MY qg=rw
A §, q® 77 q@ g ¥

TS T TV FETF FO AT X
FgT & wHrE § 87 YT fF ow
agi m=i g@r & A7 wiysay =i ar
S 9v g7 A1ar § A7 aTH 97 guay
fodt & a1 fo7 v TH=eT Iad fey
&, THE AR 97 FG @1 g7 Tar
g (gma & A qwy &, o =l
arznt # o g7 g+e o (e oo
ey f& Wme @A & saveET ¥ SAey
WIT R NF WA, iF IEE ATy
7! W7 q7 TENRA 9gT EF |

# 7 W & (A qurT a6 g A
A E # gwwi wAar g ¥ g avne
o Afrtag ma T g A fama &
fem # 7@ &, (@ %, ==fq 0 =gf
g, (e & arw & w & wfEr
Tg sEA W aE v A ¢ TE
g Aifaar o W € @ {3
AR FXA @A §, fEEA &0 qFEA
qgEiH arer § 1 (med T gw q RE
f T3 #1 wig axg T 9 4 (FEE A
forea var.gar vaw: a1 97g = e
T @ wE 97 AmiIE 70 T 7
wak org v faar | wE @@ q
S TT F FWT MAH §IT AT K
d SW 97 ;nE %% A A (g,
¥ 9T ®weA 18 gfgeey A8 S,
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3a¥ faars wmom £ FTLare 8 )
IfFT g9 o= fFam &1 qa@w twen fF
Fg W T 7@l gk Fwa FT AW 3T,
IT FEA & a7 fF AR ag 3
JIT w7F 99 F1 97 4T FOT AAY
u@maﬁmmﬁ oy TE 5 #
I, fFam & 377 a1 feg & 3T,
I7M Sfqaew = foay A w1 e
w7 o, am i $1 wfaw qe7
SECNIE Gl COE S T B
WY F£5 1AL ®i, Fream a3 arat
F1, FIMAT &1 | TF AT FHFT
aferm gan 1 i wegE fTm oW wegAd
¥TH 1 ®IAT T IF EIT FHIAT AT
¥gA TH 927 AT M A3 OF A9 7
T AT A wrar € w7 o W @
A ¥ Iu+1 "wigw 37 99 v g gwx
A A FW FT a2 77 faam 1 ogaw
T 3T 3F 4 F1 qE w7 faav
wr aFt § wEr fEem @ o
famrs & o1 sasranfey ar f& wEm
7R I TIT FI FOOTAT & FAT
arfe e ®1 ®iaar g JTT AR
FR q AT FEA WA A Al
gfqarg A ==

T T T AZ X AW AT FIH
Ll 3? | TEF AT T g T
33 Hq7 E1 T a7 IHERT aF TF AR
Heﬁf, 'rmri.' T w7 TF FH 4@ a7
A Al TT G0 THA w0 FLA ALY
frmr 1 Afsa @3 w3 Bema 3,
gaw wa o wfas a9 frar
<A @\ g ter # wfiey
T fr § ) 3AFT A 77 Zem
ag F w¥md faim A ag F ARe
g e & 9@ 7d 99 FJraa
ARNTT A AT, @ TG AR
Fin frag wramg g a€d ww
wfaae g1 fam 907 | a7 Sfaae #;
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g1 faar s A fRR a8 s
TIRT AR § AR wrAE F F4T
§F % § 1 Afa wwT A @,
a ga fam feree 7t gt 1 fadm
sffai & o, qfafaat ¥ fog @
g fgase et &

qEX ¥ HOET AT AE FHd FW
FH A w7 33§, DA oft w7 @&
i F1 &, S T A geiafaai §
fae i &, sufe faaw & fag it @,
T faue & fog it &, IawT T
FH FTE AT § | AW W@ fF qER
frar & a=a1 F 57 ¥ g9 fAare 3%
fesely aveAi &1 foeret &, mat & TogT
FTFH ggl AT &, IF 9% HIET Sy
2 w9 foed G ¥ A
&8 A FT AT T F groAT &Y
I § TFR T ISAT AR LER—%3
¥ qo @ LY EATL FTFfA ST @A
5% | fremi & fag A, wagdd &
F form /A, a0 AT I T §,
9% o ag), s wiew Fvd § 99F
fo, 3a®1 ga o= & fag | feam
FT &9 o =0T & <a% fAo
F g1, 9T F g1, afew At ar g5y
S der vEAr & St afpm afmm
ATAH fa=T ST, T T AT AT )

WS AT WAl § g|, Tfer gv
WY &, 3R 9T T E AR I
ag & fF frara 7 graT o @0 §
AT a8 T TE ¥ B @ W FT
® & 1w gdy ofvfeafy <@, &t
T HY TFEAT FASA EY av gEeT g
f& gw ax af wifg & fagse @
Elcl|

qrAAT GAY wERT wY AT ARA
qdr F2 a1 A FF #rA7 9g fer @F A
T fra gd W feam #1 SoTRR
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aar ¥ T ag Sfam av faenm
N ag arafas T JAY wEAET |
Ty ow g3 | fEAm ogw oA
TG TT F AIQ §, ITHT AT F A}
gw agi ara &, afww g & ama v
agar & fr 781 W O A § o3
wyE oGy F A9 wy
I &Y gW AT AW FIAT T §
vt aoed & fr gw A gu § 1 fram
# fadie ¥, ITH) 3@ AT I,
Tgi ¥ fadie safeadt & gfaur & fag
g9 H WT g9 §EAT FEar I Oy
I AET d@ AAA | UE AL BT
wifed

F1 et & A g fr o area
qT g A &1 Afger v Ad
et & a1 ag JvEA go oft T A Oy
2 R AN AT g A T
g #r #q Ffow A1 &) ST B a3
F et 2 8, 4 A7 39 qdl §F wo
T &, e AT oNATI F oqa o ¥
H7 1 3z TE I T W} e g
& Wt g 2, 9 I Afgw § W o
g, 39 wfuwrd a7 w13 21 AR A
gl @ o AFF o wd &, 9 # o5
AT § e A fa Ot & § afe-
feaq & om w4 & 4% 9T F weA)
arfafzra & s & 9 3 mfawa s
gEAT &7 72 § | 91 " U3 Afve as
& uredt &, F 9 4T qUedl T AN TN
B} AR F T T T A IO & o
I fad &7 il & 1 TAR 9= welr
o ¥ off FET @ 5 I FT SR TV
2 AfeA e qraSE Y W S 9w
qg G T g 9 & g qwa §
fr TwTT v W @fwe 9 & srefwt
X FET AE I g A qF OF O
) FEET TG AT AT | TS AT AT
ug FEgaa & A1 w8 i w1 w7
dira ®7 ®/ N R A AT ST
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& fomy sfaw zife w7 & 8, 9% fiw
= J9 w7 T ;A 2, AfFT N
T IF AH W 1 A I @ AR
ST FT FATT AT AAH F g4 T
aE ¥ gAY gy, fay faam
AT, I I AW FT T TE WR Ay

TR BTN
g F Y
15.00 hrs,

AT LA, WY qF qAqTT
F gu & o 7337 A9 & Gry Wy
WEET § FEAT AT E | F A =vgar
fr & g} fodr o wwer ¥, farat
F o ¥ 3T AL AT ANR &
T AT TF I A1 31 a7 | forg
T8 q AT A TG EW A9 FoI 73
g1 89 M Faw uF qam Wma &
T IAS & T, 77 9qT F I3 I F
FF UF STGAT FRAT A1EAT§ A
HT T § A9 EH F1 OF 1< AT w9
e R A fum T faar s
fearT #7 guer ¥ 3T, 99 #7 #9a
¥ T, 97 F qEEvg ¥ AifT e ey,
% 9 EW 1 TEAE €Y ¥ A€ I A7
ufusre afz 74 wgrRw o a7 foern
Z q1 I IH T A

Shri Narasimha Reddy (Rajam-
pet): Mr. Deputy-Speaker, Sir, of
late, fooq and agriculture scem  to
occupy a pre-eminent place in  our
nationa] life and have attracted the
attention of our Government, I am
afraid the Government is taking a
wrong look over the whole fielq of
agriculture, I suspect that the Gov-
emment are looking at agriculture
through coloured glasses probably
made in Russia, tried angq tested in
China anq being wom by them under
the erroneous impression that they
bear the stamp of our indigenous so-
cialistic pattern. Often, discussion in
our Parliament is centreq round the
question of risg in pricess.  Through
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the years, prices have been rising and
falling in accordance with the exigen-
cies and idiosyncracies of wind, wea-
ther anq monsoon. But immediately
after a good harvest, the prices have
always shown a tendency to go down
and reach a lower level. But the same
cannot be said of other industrial
products whose prices go on rising
and rising and never come down.

The discussions in Parliament have
been weighteq in favour of the con-
sumers so far. It is quite understand-
able because the consumers forming
the larger bulk of our population
political parties, especially parties who
have no grass-roots in our couatry,
would like to worm themselves intc
their affections by posing as their
championg ang trying to get food for
them at cheaper rates. But, at the
same time, they do not want to dis-
please the peasantry, because they
know fully wel] that if the peasantry
turns against them they wil] be now-
here in political life. It is their in-
ward motive that the peasants should
finally be crusheq because they know
that it is on the strong rock of the
peasants that the Congress has been
returned to power over and over
again in successive elections and they
know also that it is on that self-same
strong rock that their own attempts
to seep into our political life and
capture power have miserably failed.
They know that the tenant likes the
home ang family. Home and family
are nausea and anathema to the co-
mmunists anq the peasants standing
doggedly for his home and his family
and age-long culture has been  an
eye-sore to them. And that is why
the tenants have come in as the Arst
target of hatreq in communist coun-
tries where they have been merciles-
sly and ruthlessly exterminated.

Now, they do not want directiy to
say that the peasantry should get low-
er prices. They do not want to tell
the Government that they should
mercilessly bring down the prices of
foodgraing directly from the tenants.
Rut they say that the middleman is
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the worst sinner. They say that ihe
middleman should be asked to sell at
controlled prices; they say that the
middleman’s stock should be seized.
But what is the result of seizing the
middleman’s stock? The middlemen
will in tum give only lesser prices
to the agriculturists ag a result of
which the producer suffers. So, the
whole idea is to crush the producer.
Angd now they seem to have fairly
well succeedeq in the attempt to force
our Government to their mode of
thinking.

The Government have now begun
to introduce step by step State trad-
ing, and then slowly to nationalise the
rice mills. There can only be two
results if there is State trading and
nationalisation of rice mills. And
that is, the peasants who are making
both ends meet and are now and then
enjoying the happy smiles of their
children wil] be reduced to the direct
poverty. The other result woulq be
that milliong of peasants eking put
their livelihood on agriculture would
give up their profession and would
take to other spheres, and thereby im-
pringing the whole economy of the
nation and reducing it to chaos.

What State trading is and whethet
State trading will be conducive to the
welfare ryots can be seen from the
extract of the report of the Public
Accounts Committee appearing in to-
day’s wmewspaper. It says: ‘“‘State
Trading Corporation: losses suffered
on export were made good at the ex-
pense of the consumers in India, This
amounted to an unjustified indirect
levy.”” The same thing will happen
with the agriculturists. If State trad-
ing results in loss, the whole of it
would be passed on to the agricultu-
rists, by procuring their produce at
lower prices. That is why we con-
demn this State trading.

Then, 1 will read out to you another
extract from the Public Accounts
Committee’s report regarding fertili-
sers. The Ministry was running a
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State Trading Scheme on ‘no profit no
loss basis.” The report says:

“The profit per metric tonnc
earned by the Pool had been
progressively  increasing from
year to year and was as high as
Rs, 86-8 per metric tonne in
1960-61."

Then, the Committee
cludes like this:

“The Committee therefore, de-
sire that Government should urg-
ently review their pricing policy
for the fertilizers keeping in view
the objects of the Pool. The
prices of various type of fertilizers
should be so fixed as to ensure
that the benefit of Jower imported
price cost of production was actu-
ally passed on the consumers to
promote their sale anq wider use.”

finally con-

This is the conclusion of the Public
Accounts Committee.

Now, you want to launch on State
trading and you want to take over
the rice mills. Shri S, K Patil, 1n his
speech at the Bhubaneswar Congress,
said that it is unwise to take over
rice-mills, because it will not be
possible for the Government to man-
age all the 36,000 mills in our country.
I would only request Mr, Swaran
Singh not to rush in where his 1llus-
trious predecessor feareq to tread. We
are convinced that this State trading
and nationalisation of rice mills is a
subterfuge and a calculated fraugq on
the ryots to rob away their grains
at miserably low rates. I would, there-
fore, caution Mr. Swaran Singh not
to proceed in this direction; otherwise
there will be serious consequences in
our country and his name wil] be
the object of execration in every home
of the peasantry in India,

Our Food Minister, who till recent-
ly was associated with such lifeless
and unfeeling things like iron and
steel and rail, should not easily in-
terfere with the life of the ryot. If
a particular class of people have to
be helped, by all means let the Gov-
ernment help them by giving grains
at subsidised rates; but do not un-
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necessarily interfere with the prices
of foodgrains. You have fixeq now
the procurement price of grains. [
can say that it js Jower than the low-
est market price in the worst price
depression in the country for the last
six years. How are we justified in
going at the agriculturists in this
manner? Why don’t you control the
prices of other commodities like iron,
steel, cement, fertilisers, agricultural
implements, and particularly medicine,
the prices of which have gone um-
conscionably and insufferably high, on
account of which lakhs of people are
dying, because they are unable to
pay for their medicines. I would,
therefore, request Mr, Swaran Singh
not to interfere with the ryots, who
are the finest specimens ang orna-
ments of our pastoral life, but rather
try to control the prices of other in-
dustrial commodities wherein people
in towns—the contractors, the black-
marketeers, the industrialists, the
capitalist. make crores of rupees. I say,
control those prices and the prices of
agricultural foodstuffs would automa-
tically go down.

The Minister, when hard-pressed in
Parliament regarding the rising prices.
took refuge in the fact that there have
been floods, bad winter, unprecedent-
ed drought, on account of which pru-
duction had fallen and prices had
risen. The Minister is quite correct
in saying tkhat, but he must stop at
that and must be wise enough not to
{nterfere with the prices, which must
be left to the inter-play of natural
and ecconomic forces.

There are in our country places
where there is perpetua] famine. The
agriculture department should try
to see that famine is eliminated from
these areas. There is no use of simply
saying that there are floods here and
terrible winter there. But what are
you doing in famine-stricken areas
like Rajasthan anq Rayalaseema? No
doubt you have become wide awake
now after famine has over-taken
these places, But you should have
done it years earlier. If the Sahara
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desert could be made to yield water
from its bowels by driving deep tabe-
wells, why not the same be done in
Rajasthan gnd famine-stricken Raya-
laseema? Water js coming out of the
tube-wells in plenty in the Sahara
desert. You should be able to drive
deep tube-wells in Rayalaseena,
where you can easily find water. In
my experience, in Rayalaseema people
having resources have driven tubes
up to 40 to 80 feet deep and I have
seen water coming out of those tubes
and and falling into the wallg with
the result that there is greater cul-
tivation. If in the whole of Raya-
laseema, which covers 5 districts,
Rs. 10 to Rs, 15 crores are spent,
famine for ever can be kept at bay,
because thousands of wells will give
plenty of water for irrigation,

My next point is, in drought areas
where there is not much water for wet
irrigation, the Government should
start medium-sized sugar factorries.
If water is sufficient jn a well for
one acre of paddy it will be sufficient
for four acres of sugarcane and four
acres of sugarcane will yielq 12 times
the yield which a ryot gets in paddy. 1
would suggest that you should
start medium-sized sugar factories
in upland taluks in the coun-
try. I cannot speak of other places,
but so far as Rayalaseema is concern-
ed, if you start medium-sized sugar
factories in every wupland taluk,
famine can be eliminated from Raya-
laseema.

The next point I would urge is recla-
mation of land. There is plenty of
lanqd to be reclaimed under the big
projects, but it is mot being done,
because it is not attractive. People do
not want to go from the villages and
settle down in far off places. But
there is plenty of reclamation of land
to be done in villages where there is
tremendous concentration of cultiva-
tors. There is plenty of land to be
reclaimed but there is no wherewithal
to -reclaim it. We want bull-dozers
and tractors. At present in every dis-
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trict in Andhra, there is only one full=
dozer and that is always limping. I
would suggest to the Government that
they shouid see that they supply @
bull-dozer for every taluk and at least
half a dozen tractors, so that land may
be reclaimed. These are constructive
suggestions, which I hope the Minis-
ter would seriously cunsider.

The agriculture department has
stated in its report that they are reha-
bilitating forests, they have taken to
timber plantation and they are doing
everything in their power to get these
forests planted. That is good enough,
because when forest is developed, you
get rains. But unfortunately, forests
are being cut down mercilessly nowa-
days. The same thing happened in
Germany 40 years back. Trees were
indiscriminately cut and they were not
getting the normal rains, Then the
Government made it a penal offence
to cut down any tree without the per-
mission of the Government. For 15
years, no tree was cut and then normat
rains came. Previously, a distinguish-
ed predecessor of Mr. Swaran Singh
started the Vanamahotsava campaign.
Of course, it is good emough. I do
not doubt the bona fides of these good
campaigns. But what happened? In
my own experience, every year in the
Collector’s compound and in other
officers’ compounds, in the same pit
tree was being planted. That is the
fate of Vanamahotsava. What is the
good of this afforestation if you do not
prohibit cutting down of trees by a
penal statute? It must be done imme-
diately. No tree should be cut in the
country without the specific permis-
sion of the Government and without
valid reasons. Then only can we get

good rains,

Then, I would like to urge upon
the Government one other matter.
Our country is full of mangoes.
Mango is the king of fruits. The Gov-~
ernment has already made provision
for the export of plantains to other
countries. If mango is tasted by the
people of other countries, thev will



7701 Demands

not prefer their apples or other kinds
ot fruits. If Pandit Nehru could pre-
sent a basket of mangoes to Mr.
Khruschev in Moscow, why not mil-
lions of such baskets be sent to the
people in other parts of the world?
The Government should see that
ernough provision is made for the ex-
port of mangoes. No doubt, it re-
quires cold storage in transit, but when
once the mangoes reach the temperate
zone the cold weather there will pre-
serve them all right.

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): He may finish with
mangoes. L

Shri Narasimha Reddy: Regarding
anima] husbandry and cattle farming
1 want to say a few words. Thou-
sands of cattle are dying every year
for want of proper attention. All
these veterinary hospitals are concen-
trated in towns anq not many are
in the villages. The Government
should see that many more veterinary
dispensaries are started in the vil-
lages. They should also see that more
cattle farms are started to develop
a definite breed of cattle which would
take less fodder and do more work.

My hon. friend was talking about
fishery and piggery. I am also of the
opinion that to spend money on fishe-
ries and piggeries is a mere waste. It
could rather be diverted for more use-
ful purposes, for developing agricul-
ture in other aspects.

After everything is said and done,
the human element is the main thing
in agriculture. There must be initia-
tive, incentive and enthusiasm for
work and to produce mare. These
things have always been there in our
ryots. But of late, this enthusiasm
and thig initiative have been killed.
All avenues for initiative have been
closeq and a feeling of depression has

overtaken the ryots because of the
Government’s land ]egislation end
other laws.
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Sir, the land ceiling and tenancy
legislations and other laws have so
depressed the ryots that they are un-
able to invest more money in agricul-
ture or do anything. I would like to-
mention one thing here. If 3 person
is allowed to start an industry and it
out of the profits he can go on deve-
loping and expanding that industry,
why should not the ryots who have
got 30 acres of land each go on deve-
loping and out of the profits or gains.
that they get from agriculture acquire
more land? On the one side you
allow industrialists to expand their
factories like anything whereas, on
the other side, you are asking the
ryots to restrict himself only to 30-
acres. Ig it not sheer injustice that
you are doing? Therefore, these Acts
should immediately be repealed. The
land ceiling and tenancy legislations
and the Constitution (Seventeenth
Amendment)  Bill, which I call a.
“mass murder Bill” should immediately
be withdrawn or repealed.

Lastly, I wish to wam.the Govern-
ment to be careful in future. There
is tumlt in the country. There is
danger anq dissatisfaction in every
field of human activity, and the most
dangerous are the unexpressed sub-
terranean rumblings among the pea-
sants who form the bedrock of our
country’s strength and safety, Things
are very much like the atmosphere
that prevailed over France before the
dreadeq French Revolution. I would
like the Government to take note of
the fact the tears of the oppressed
undermine the thrones of kings,

st w@o wo wfedt (mmre) .
IqTee wEEw, qF wEwEAr & 5 @
¥ z@ weeyy fawa o7 a7 o fawv
=T ¥ WU ST A F gEEET
e

Ffu 2w w1 watan qaffor wg-
quf gur & 1 W 77 awg @ faas
fe wrer qgery & fog qe Iaf
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[sa“r ST To SHUTR]!
F FEET I F JEE TGN A
TIT FH F) FEG Tt | “mwre wafa
=@ | garT FT Iefe gw 7 § g
& 1 grT ow 7EY fesan & ot ag ga™
9 T IFAT § I T AT FRA AT

WIS T3 § 1 SufAvew 7 Al

oF F T A ATATAT FIT HT ITATY
FY 1T FE & | §9 T9W A THAT 7
9T faorg g FIAT =W | a7 wAWT
19 9T fa9q O FQ § 1 IqF qE
quwg FI19, qERT F16, faArem
19 9T faorg ST F § W} T A9
¥ ag greRg 9 97 o gea
FE &
e & feedft s £ FIw FE
ar & g g 5 wiwear oF aE
drg ? frast i 29 9 2w & &%
afus wg 377 =fen 1 I fRarax
fag 3 o1 asfeal &1 aw@ w5Y a1 &
37 wefeal ¥ F adi § 9fF a3t @
qTF7 HYT HT, qTT KT A AT § )
& ar qmATe SYdvE 42 9T 39 Al
a7 wgir fFAal &1 @7 wmAar g
faeat fr 2/ gzi 97 91 & | WOy
39 ai, am waly FI6 £ v A
T F 77 HT T FIAF A fgawm
fmurmraifraarimifs
v wraa 7 frzy a6t # feaal
g Tt LArF 71 oA fear § Ffea
9% A1a 2 72 a1 T A9 § fa Praral
1 @aq &1 377, Y77 A7 T § A
fF smavgs ¥ gATe 3w F Al
W $q OF AT F WA & J0E g
TENT qfr 4 IF I eI H
fawraa ¥ faFwa 21 WY 21 37 Fa%
a@r if F4 F9 § 1 A% w2 2rAg
gu.r 2@ W fmal o0 0 F (Oad
AF7 AT gAIT A9 § NG FgI A
g g7 ¥ 17 IR 94 9 AR A
£f 2173 § ¥ AT AT TR
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aglt 9% @7 0F HaE 0 §9%z§ 4
I F2 A <Y ) F7g 3@ § U wEw-
@R AT 7T AT FY oA
FI 1T T A7 § I AE T TR
w ¥ Ot o 7T & smardy Avr
grizd &1 wifs fawe ¥ za o
¥ 0F qA qgr Y ITAT gaa< fawr §
forre @ & I A oy WA
FX T | § 74 A &7 a0 R Afey
ST F AT AT T gaa< faaar §
d7Ezd 7 q@ fowre w3 ¥ form
e g gd # &AY g€ mw gwy g d
N qg ATEL TG fae qrdYT A q@r
AT TS AR FIF T A7 & AR
€ T I O A gy § 1 zafag
T AT AE T WEAT H7 FT G &
e Fraral £ a7 mar g g ey
£T7 @gy § A fqas oy wifey
MY FT IqT ISHT AT, ITET RS
A 41, 39 fewm ¥ fya a9
aﬂ'r afF7 F27 wam w1 ForY mAfera
4, 3T AAIT FTH I T I AFT &
15.29 hrs.
[SHRI SURENDRANATH DWIVEDY in the
Chair]

T FT 1 & i 3w & o f9 gemizq
fir & 1 & day Ag wIQr | w9 3 At
Fa ara 3% fx fpdr e andy 8 TR,
QIS 9 TAT WL KIA QAT g1 AL
fasdr 2 Gral ¥ w79 37 & A
gaw frgre - g i adiwm
o FITA ¥ 7S WA T AE ghar
qudr fawrzay € §, oY Tq4 79 W
1% eEY 4T A FY AT AE L0
afew ag a1 oF TV &9 & AR
oy gq faraw 78 2ar Tfed 1 ag
ary Wt 79 § fr ausr faad weaq
a0 =_Al F7 FJOET £ fawr § 3T
aifge @, 3a% wwag Faw gwa A
2T | WS Y frar & adT FHIT
9T g% & AIhw e & T F Af W
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Y& M IT AT AT IR INT
Y AT WTT F a4 edr ¥ 19 § 71
T3 @y ? owdY & 2089 wAT AT )
TRy ¥ &3 TAr £ A% o zard
oFT AT AT 7 9% 2§ g 1 FF A
TME ST N3 & @ & dwE uwe
FEYT AR #1Faer F1e7 & Y 37 @
F I F A8 AE A1 7AY § g 49
T A AT TR 7 T A 3677 9T
qie a9 g £ 937 # w2 47 fF A9
EECEEIE CICE IR R R S
QWA FT F1F F JAT F0T 1 G-
arfeat &1 ag ufawe frar a5
ag 3 wfada frarai «1 3 & s
ife a7 39 9T adrareY w7 | § straan
qrzar fF w=E & ara & fradr adm
frarat F1 &Y 7 ? anry 9T AT faa
& I F SR AEw ¥ oY zaw fAw
qrarg IaT A Ay 2 Ffrw Iawy
oqua 7 19 & fq0 AT ¥Ew ITA
Fifgd ag Faw a0 =23 oWF Ea
H AT TF 77 57 A0 3T # F7W A
ISTAT, AT TF FIE FT7 T4 1 gFam
Y1 A FeTgfrafiagnem s
fr & oF orfea™ &1 39 97 F foy
1T FT AT 37 &1 afeers wFTH——
N gEAfas wawal § ook § oA
TF 39 & HT AT FHA F1 q9
MNT FIArT wrafagi & e § 0 & a9
T 7% 5 a7 = g F fefaaq
F [T T ATT F a9 A I
¥ g% &, UF oF fefaw § qF 3
AR AT T A & ZT ATGHAT HY
OF TR FAT I AW AT T FREY
TF ¥ F T FFTT IA F ITAA
feamt & qaew 773

# fraga Foa0 umgan g f g4
femr ¥ g% afr waw I 937
FAA I FCRTY, AFAT AT A Y
T qg %8 3 ¥ fF ga To7 #T &,
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971 T A, FTH FE FAT AT €
qrrAt 1 TGAT F TA 74 ¥ A€
gast fafews w1 & a7 I@E =0fRg
fe faor faw &, w3=r g3 &, fefagw
fefaqa &, I 7 UF WY =T FFTT
T 9T TE X |

& qgar 2T gAAT § fF SrarT a7
Tl HIF F AT F AT 1, FEHCF
HrY I @7 §, FTET A AT E 1 AG
TET 9T FZ AT ArAY dTT FAT & AT
IAF! IF AFT QT 9 9T LT T
g I IT AN F ;W F F A A
g1 " gEk @ AFE OAE
FF g et gt &, faw ov #d
FT TG B AT G & | 77T g Pl
1 QLT F F A0 7=y vy oA
F1, g Weg @di F1 HrfE N
Tt ¥ qlrer FT w § | K wFwar
fi faeet, Foraa a1 aeat & gaq fawre
# ge77 A &1 g gR g T
oY T e w27 34t 7 978 W7 W
Fd Y FHT 71 BredT F fog 7
T gefera Fedrama § gt «ard |
F FTT-GIAE FHA &, AT TFE AR
T FHA &, TR IT 9 KT
Frs A qt wr st A E 0
T AT & i faeelt ar avard § &y w1y
f3zha &S g 1 wEr 9% W FFT
Fiw @, 7@ 9T gAY HIEQT TR
T YT AT FY TTE G IAR]T ATATF
gfaad & 9@ | FfeT oF A T
Iq A T, FT T & AT L, AT
S FRT F oA &, fowd faer A
WTAT AT qETAT & B WA &7
2, 2w AT a1 ey A § &N A7
{1 g qaq aifed €|

ga dwda & wfeomseT d
ﬂégnagm}%lﬁﬂméﬁm
¥ & ot A dwsi ast ¥ wEd
A, A @ TER | W
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[t ave Wo SyIfireY]
WOt wi AT Ty ¥ gw AW T W
IaR & F fay T 7 F, 2€ qrof
A, A AN IgE WA T E,
aefes war 4, @ fex gEw
wEi ¥ e st ¥ oW ?ogw
TG FT W g A GwEY agt 7 e
¥ 1< & fear AT 7g w7
g g &1 Iuwr T ¥ fRT & qran
o ¥ fau ag 9% 2 5 g9 wwe
wfas ¥ afas A

¥ 3 swfaw o7 sREgww §
wiewrzas ¥ aX A w@rr vy @ E
3 2 2 fF s aww gu € o s
wiearswx fegr wm &, agi fafraa
®9 § IJUTRT T 2 | gH UF AT
gfeewror wo & § /00 2 | 7 A
= 2 & zArq fawm anrsw 7
7z 3% 2 % ag oua fzg &1 amar 2,
FfFT Y ag A AN 2 fE A F
J@t FY FHA F FH F WY fEw AcAT
Y faar 39 ¥ 37 FHE (&7 ¥ Twa=T
9 gFAT 2, TTATS T HFAT £ | T
T FT I IT F7 ITHT A7 T 2|
& 3T AT &7, ST ZHLT TERTEATHT B
TfART F g AT WAT 2, @rAv
ST, wE T ¥ gy #7992
BT AW § 1 wAmEH &7 FTH FAT
&, @ =17 A7 AT § 9= wfem
IIAE NTAFEH T FTH SH1¢ 230 | a7
g fafrmr w0 F @ wmr a2
IEFT BT ZAM | wfEw & oAegw
w3t g fF ag 1 A S &, /e et
¥ IwT AET | A gEmETETHT
BMsmA Ry Fangfasas
STHIX & g ®HUA Fg FEAT §

it sfy & J\E T oagr
T % AR FTH &1 @I & | q87 9%
=g AR FHAIR dAfAE 58 e
W FT W/ & | TG T TEIN g
¢ afFw & wege F71 § fr 97 7
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T FT AR AT GE F ;T
ITA A A AT @ 1 T @ fewm A gy
afwq g wfge | f& wg miw §
I T W A A W A F
FIT ITHT §TH I3 |

¥ g o Zar @ fr aga & wawit
F a1 gefHETE g Arfge, I
FTRIT WEE F1 ITWT I AR,
qE A% TaNY g A1 € & 1 3 fawm
¥ AT e 1 9qi 960 @5 F7A
wifge | FE TE 9F 78 Haw g fE
frag e &1 fvas €7 FT7 FI9 R
fro sd T st oz W 1 @I &
f¥ 3 @y Tw & TueidT @ A1 ga &t
qga @ dar gud fewn ¥ swead w0
T3 g g | wfe fEe i K agar € fF
¥ frafas o= F1 gamEan wv F
T weg &7 arer § 1 Jafaw
AT 9 TF I 4T Hiw A1 93 g, Fm-
o &Y sy 39 To A1 WA Az g
Ty At A g 1 Tafan gw w1 8-
fre #1 ofux & wfus gggm & 5@
gfus & ofar g A7 a@fswr
aAT =nfgy, arfE 9 T IW H sunar
fras &7 a% ®f7 78 I qeEEr &
ufas & foo wwae 21 &5 |

& 7y =gm fr gfa &1 oA
Fgr & fou gn 13 w8t 727 3719 )
# wgwm 71 § 7 gw w1 e fram
& fou zg 3W H 7 FTR FET TfER,
aE TH A FT ATV & | W FIE TAN-
qfr .1 IATT @I FIAT §, a1 gF daw
¥ gra 3w wfaw & afuw a7 W §,
g0 Iga! weft @ aedt fasel 2 €
g4 Iad RFed @er ¥ & fau diie
WE TR e dqengfa
™ o e & e feemt & feg
ey et 3 qra & ? faea snafagl
F JFTRN F EY ¥ AL quU g ?
fegy wefigl #1 3¢ @A & WO
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@iz T qra & ? aver gw Fad ¥ i Pray
& «rTl F1 F0 & 10 F oo T 78¥
fast qrar § a1 9 faasa & ave fasan
g | g7 @ &1 gg FmAr § fF g Aw
@G T AT gI® Gg@ IEQ
famra v qew g, fowsr qu fey
Fh7 gw oA Ag 91 7T § 1 gF ag
Zaar g fr gardy St 3@ ave 4
&, 3 wfirr & sifaw afemror & 517 ofias
& gfux smaeh & frem & fog g
T AT

# 9 Qg a7 wE Tw Fg I E
AT fo & S| g fr oR faam,
i q17 TF3 F fFar & fqo gae
F1 fFar § | 9€ 3@ IW FT g9 a9
¥aF ¢ ) faq qvg w1 #§ q3 A
STy A%T & HIE 9T, AT F A I
fody ot W19 qv, woA fan w1 o
97 7@ FT W &F fo 97 w70 , 94
TF & g fewE, S feam,
It X AFV AT F qHET @7 R
gHIT A 47T qIY qer qaF 2 1 F 3@
3T F gag a2 Gaxi ¥ A7 snefaay w5y
=q| 31 g——afaw, fram oiv 7egy,
qagT 1 fr foa a7 ey § mq=r
gdEAr AT 7 IW A7 a@gadr F fag
477 F7AT & | gH &1 59 (o3 qasl &
fao 3% wwmr grm | 7 fqagT & &
T OET FEE a6 AT w1
& AFT G7AT AR | T AU 7 qrA-
e 297 TE AT £, A1 5 fHATA 7 AT
urena foar @ @7 F w7 7% 3w F
fau wa qzig & fau, @1 3 Foo
AgY AT fr gw gud a7

77 gar g fr g7 oF fawra oF
areteA AeeY @ fr g9 99 § &
o9 g § fhaAm w= dar faar 1 o-
F297 AuFTE TFT fAhdw £ 5}
gfa-ad Far S f& Igy sov &7 F
ferae sreawe £ &, o & & wre-
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Fq & frady aaa Y 1 ¥ gam
 f& foa Framt & <o & e
g1 fF 37 wigs awaar Y §, I
dmt w1 awdr s & gfaad &
ard | It R 2a 3w T Jerad aTE
g3 wgrifnd mer N Ay
GEEEICIEGpad x|

78 z@r 9a fF g7 ox feama
syt I & 12 fare & 4 fiF dar
#3, foaw g7 Ims wfuws g7 e
gFm § A TFT I T I8 TF FT
IEMAFLNET0F HA F I A 18
wAY Frow 437 g1 FHAT § | FEY ey,
FE A, FE AT, @ K FavE TaAr
g ast § | g da # difwey da1 @
g5 § | TiHT g2 oF frar 3 e
# g+ft = oY= @ferew AT #7 S
farar @

fag &fa & 1 adr xrw ey &,
ITRT ITQT F & oo I ga F
hF O eqtfaa 7 S8 | ST AT dRT
g g §, T8t @EFI a4F 97 PR
®FE FAE A, AT AT A PR
AL AN g, a1 IET F-wafed
% ofwafae fFar @ w1 99 3oy &
framt &1 Froamie IEF qEer
aarar s | fged ;T wfzameaT &
Iqani Ft § =wgar § F afqag fear
Fro | A1 fEra wfzenzaT 1 Ieam
£3 3¢ afus & wfas gfaar & smo
A frel & qre U & W 99 IHA
# gl g% gFar § AfFT g7aT A1 T9g
& ar frdt A< ar & ag AT g
ST & AT IFHT AT ATIT FI F qg
o @R | T fRT o 9g 38 @
2 AY o @ 3T @ § /I AT IEE
wifare &, IA4T Ave YA F wq F e
fwedt & g ager F 1
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[T 590 5o I

At ¥ &7 Ty 2 otv agA ar
qrT T30 TEAT 2 WY AT wAr f3uw
I Ea i R G c b LA
qIGTH 17 97 FEag 5T | IAHRT
T 77FT T, TEED I ATAT 4T
FET A 07 q&T & (AWl w7 femr
AT w2l 9% A WEORAAT § O 9o
T FH T 2T FTA G AT AT AL OF
T FHT F¥E FT 92N A0 F 1 TH
FATFT ATAT HT I T AT A AE F
FTATAFTE

T q&T A A1 & FgAT AMHAT E
¥ 3 FF "rami & i #1 Fafaeny
FIA &1 FT0UTT TG5T F7 | GAAT 7T
Frfeew fear im0 BRaT #T AT A
JEIRT 2, T9%1 70 Fra iy 7 o
& T F AT g7 Ffew 2
FFAT 2 a1 & At sma g 5 frans
S TF q=T FTAT E, A7 47T T 2,
IaFT Firzr #0587 D FFAT

Shri Hari Vishnu Kamath: On a
point of information, Mr. Chairman.
Do you propose to be in the Chair till
the end of the day. Shri Khadilkar

is here.
Shri Khadilkar (Khed): It is a
very strange procedure. Why should

he dictate as to who shouid occupy
the Chair?

Shri Hari Vishnu Kamath: I am
not dictating. He has to speak.

Shri Khadilkar:
own time.

He will have his

Shri S. S, More (Poona): Shri
Kamath is the regulator of the House,

Shri Hari Vishnu Kamath: You
can take it over,

Mr. Chairman: Hon. Members, may
now move their cut motions relating
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to the Demands under the Ministry
of Food and Agriculture subjeet ‘to-
their being otherwise admissible.

Shri Surendranath Dwivedy (Ken-
drapara): I beg to move:
(i) “That the demand under

the head Ministry of Food and
Agriculture be reduced to Re. 1.”

[Failure to effect coordination in the
administration of food and agricul-
ture in the country. (1]

(ii) “That the demand under
the head Ministry of Food and
Agriculture be reduced to Re. 1.”

[Effect on the economy for iicreasing-
dependence on foreign imports in
the matter of foodgrains (2)].

Shri P. K, Deo: 1 beg to move:
(i) *“That the demand under
the head Ministry of Food and

Agriculture be  reduced by

Rs. 100.”

[Failure to control the rise in prices
of foodgrains in the country, parti-
cularly of wheat, rice, jowar. bajra
and other cereals and sugar (4)1.

(ii) “That the demand under
the head Ministry of Food and
Agriculture be  reduced by
Rs. 100.”

regarding  procurement of
foodgrains (5)1].

[ Policy

(iii) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100.”

[Need to scrap the Orissa and West
Bengal Food Zomne (6)].

(iv) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100.”
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[Need to fix the procurement price at
the time of harvesting (7)].

(v) ‘“That the demand under
the head Ministry of Food and
Agriculture  be reduced by
Rs. 100.”

[Need to make cheap credit available
to the agriculturists (8)].

(vi) *“That the demand under
the head Ministry of Food and

Agriculture be reduced by

Rs. 100.”

{Working of the Suratgarh Farm
@1

(vii) “That the demand under
the head Ministry of Food and
Agriculture  be reduced by
Rs. 100.”

[Failure of Cooperatives in the field
of agriculture (10)].

(viii) “That the demand under
the head Ministry of Food and
Agriculture be  reduced by
Rs. 100.”

[Need to tuke un on large scale sca-
fishing and procurement of other
marine products (11)].

(ix) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100.”

[Need to remove all restrictions for
setting up of cold storage plants
and of giving encouragemen: for
their establishment at least one in
each block headquarter (12)].

(x) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100.”

[Need to raise the price of sugarcane
to benefit the agriculturists {13)].

(xi) “That the Demand under
the head Ministry of Fond and

CHAITRA 6, 1886 (SAKA)
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Agriculture be reduced by
Rs. 106.”

[Need to tuke effective stens to stop.
black-marketing in ‘Gur’ (14)].

(xii) “That the Demand under
the head Ministry of Tood and
Agriculture be  reduced by
Rs. 100.”

| Desirability of large-scale manvi-
facture of small tractors in ihc
country to help mechunisced farr.-

g (15)).

(xiii) “That the Demand under
the head Ministry of Fvod and

Agriculture be reduced by

Rs. 100.”

[Consolidation of wuneconomic hold--
ings (16)].

(xiv) “That the Demand under
the head Ministry of Food and
Agriculture: be reduced by
Rs. 100.”

[Need to make extensive propaganda
for changing the food habits m the
country (18)].

Shri Surendranath Dwivedy: I beg
to move:
(i) ““That the demand under

the head Ministry of Food and
Agriculture be reduced by
Rs. 100.”

[Failure to take effective
for increased production
19)].

(ii) “That the demand under
the head Ministry of Food and

measures
of rice

Agriculture be  reduced by
Rs. 100.”
[Need to provide minor irrigation

facilities at cheaper rates and to:
utilise irrigation potential (20)].

(iii) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100.”

[Failure to set up the Price Stabilisn—
tion Committee (21)].
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[Shri Surendranath Dwivedy]

(iv) “That the demand under
the head Ministry of Food and
Agriculture be reduced Dby
Rs. 100.”

[Failure to lift the inter-State ban on

the movement of Gur in the
country (22)].

(v) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100.”

‘[Failure to assure ¢ wminimumn and
reasonable price to the agricul-
turists (23)].

(vi) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100.”

i[Need for assistance and other facili-
ties for jute production and failure
to assure a minimum price to jute
growers in Orissa (24)].

Shri P, K. Deo: I beg to move:

(i) “That the demand under
the head Agriculture be reduced
by Rs. 100”.

‘[Need for steps to ameliorate the
condition of agricultural labourers
in the country (40)1].

(ii) “That the demand under
the head Agriculture be reduced
by Rs. 100”.

[Need to make « provision for soil
analysis and expert technical advice
at the Block Headquarters for the
bencefit of agriculturists in that
area (41)].

(ili) “That the demand under
the head Animal Husbandry be
reduced by Rs. 100”.

:[Desirability of large-scale breeding
of Sahiwal and Therparakar and
red-Sindhi cattle and their distribu-
tion throughout the country at subsi-
dized rates (85)].
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(iv) “That the demand under
the head Animal Husbandry be
reduced by Rs. 100”.

[Need to introduce the breeding of
Jersey cattle on a large-scale in the
country (66)].

(v) “That the demand under
the head Forest be reduced by
Rs. 100.”

[Need for starting a post-graduate
course in wild life at the Forest Re-
search Institute, Dehredun and
other Colleges (73)].

(vi) “That the demand under
the head Forest be reduced by
Rs. 100.”

[Need for appointment of trained
wild life biologist in eacn State to
carry out biological and ecolcgical
studies of wild life (74)].

(vii) “That the demand under
the head Forest be reduced by
Rs. 100.”

[Need for control on the indiscrimin-
ate use of insecticides and pesticides
which may affect bird life (75)].

(viii) “That the demand under
the head Forest be reduced by
Rs. 100.”

[Need for migratory birds regulations
to save them from serious deple-
tion (76)].

(ix) “That the demand under
the head Forest be reduced by
Rs. 100.”

[Need for complete protection of
Asiatic lion, wild ass, great Indian
Rhinoceros, wild buffalo, Musk
deer, hunting cheeta, Dugong, the
leathery turtle, and great Indign
Bustard from destruction (77)].
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(x) “That the demand under
the head Forest be reduced by
Rs. 100.”

INeed for complete ban on the nse of
L. G. & S. G. ammuniticn for shout-
ing purposes (78)].

(xi) “That the Demand under
the head Forest be reduced by
Rs. 100.”

{Need for opening of breeding farms
of wild life like crocodiie, python
and lizard, whose skins are in great
demand for exrport purposes (79)]

(xii) “That the Demand under
the head Forest oe reduced by
Rs. 100"

{Need for declaring a mammal, par-
ticularly Indian elephant, as the
national animal of India on the
analogy of Peacock being the na-
tional bird of India (8J)].

(xiii) “That the Demand under
the head Forest be reduced by
Rs. 100.”

{Need for ¢ check on large-scale
denudation of forest in the Danda-
karanya area (81)].

(xiv) “That the Demand under
the head Forest be reduced by
Rs. 100.”

{Need for taking up of large-scale
plantation work on uncultivated
waste lands (82)].

(xv) “That the demand under
the head Forest be reduced by
Rs. 100.”

{Need for implementation of the
desert afforestation scheme in
Rgjasthan and Gujarat (83)1],

2680 (Ai) LSD—T.
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(xvi) “That the demand under
the head Forest be reduced by
Rs. 100.”

[Need for resettling the Tribal people
with qlternate employment before
resorting to complete banning of
shifting cultivation (Jhumia or
Poddu) (84)].

(xvii) “That the demand umder
the head Forest be reduced by
Rs. 100.”

[Need for discontinuing monopolist
system in regard to exploitation of
minor forest produce (85)].

(xviii) “That the demand under
the head Forest be reduced by
Rs. 100.”

[Need for having at least one Nation-
al Park or Abhayaramya in each
State for preservation of wild
life (86)].

(xix) “That the demand under
the head Forest be reduced by
Rs. 100.”

[Need for taking rigorous and drastie
measures to preserve the fastly
vanishing wild fauna (87)].

(xx) “That the demand under
the head Forest be reduced by
Rs. 100.”

[Need for introducing new species of
mammals (88)].
(xxi) “That the demand under
the head Forest be reduced by
Rs. 100.”

[Need for discouraging foreign toure
ists from destroying fauna but give
ing facilities to them to take photo-
graphs (89)].

Shri Vishram Prasad | (Lalganj): I
beg to move:

(i) ‘“That the demand under
the head Ministry of Food and
Agriculture be reduced to Re. 1.°

[Failure to introduce State Trading
in foodgroing (99)1
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|Shri Vishram Prasad]

(ii) “That the demand wunder
the head Ministry of Food and
Agriculture be reduced to Re. 1.”

[Failure to introduce land veforms
(100)].

(iii) “That the demand under
the head Ministry of Food and
Agriculture be reduced to Re. 1.”

[Failure to take effective steps for
increased production (101)].

(iv) “That the demand under
the head Ministry of Food and
Agriculture be reduced to Re. 1.”

[Faqilure to check the rising prices of
foodgrains (102)].

(v) ‘“That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100.”

[Need to maintain steady supplies of
foodgrains to the Fair Price
Shops (103)1],

(v) “That the demand under
the head Ministry of Food and
Agriculture be Tteduted by Rs.
100.”

{Need to wundertake judicious
curement of rice in  the
areas. (104)].

(vi) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100.”

pro-
surplus

{Need to extend the price support
policy to all essential commodi-
ties (105)].

(vii) “That the demand under
the head Ministry of Food and

- Agriculture be reduced by
Rs. 100.”
[Need to regulate prices of rice
(106)].
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(viii) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100.” |

[Need to procure paddy directly from
the cultivators to support s
price (107)].

(ix) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100.”

[Need to reorganise the distributiom
of foodgrains from Government
stocks (108)].

(x) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100.”

[Need to further build up
Stocks (109)1].

(xi) “That the Demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100.”

[Need to check specula‘.on in jood-
grains (110)1].

(xii) “That the Demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100.”

Buffer

[Need to augument storage capacity
(111].

(xiii) “That the Demand under
the head Ministry of Food and
Agriculture be reduced Dby
Rs. 100.” .

[Need to take steps to ensure propev
preservation of foodgraing (112)].

(xiv) “That the Demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100.”

[Need to evaluate the programmes for
development and popularisation of
subsidiary food and for promotion
of applied nutrition (113)].
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(xv) “That the demand under
the head Ministry of Food and

Agriculture  be reduced by
Rs. 100.”
[Need to further explore fishing

operations (114)].

(xvi) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100.”

[Need to check fall in the production
of sugar (115)].

(xvii) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100”.

[Need to ensure equitable distribu-

tion of gur (116)].

Shri Ranga
move:

(Chittoor): 1 beg to

“That the demand under the
head Ministry of Food and Agri-
culture be reduced by Rs 100",

[Need for establishing medium sized
sugar factories in the upland taluks
of Rayalaseema (129)].

Shri Vishram Prasad: I beg to
move:

(i) “That the demand under
the head Agriculture be reduced
by Rs, 100”.

[Need to intensify the agricultural
production \programmes (131)].

(ii) “That the demand under
the head Agriculture be reduced
by Rs, 100”.

[Need to further coordinate the acti-
wities of the administration (132)].
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(iii) “That the demand under
the head Agriculture be reduced
dy Re. 100”.

[Need to further extend the financial
assistance to States for their pro-~
grammes of agricultural develop-
ment (133)].

(iv) “That the demand under
the head Agriculture be reduced
by Rs, 100”.

[Need to extend the pilot milk schemae
to more cities and towns (134)].

(v) “That the demand under
the head Agriculture be reduced
by Rs. 100”.

[Need to intensify the soil conserva-
tion programme. (135)].

(vi) “That the demand under
the head Agriculture be reduced
by Rs. 100"

[Need to assess the working of the
exploratory Tubewells Organisation.
(136)].

(vii) “That the demand under
the head Agriculture be reduced
by Rs. 100”.

[Need to assess the working of the
Gosadan Scheme. (137)].

(viii) “That the demand under
the head Agriculture be reduced
by Rs. 100”.

[Need to assess the working of the
Delhi Milk Scheme. (138)].

(ix) “That the demand under
the head Agriculture be reduced
by Rs. 100”.

-'[Need to intensify the programme 0f

agricultural information. (139)].
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Shri Ranga: I beg to move:
“That the demand under the

head Agriculture be reduced by
Rs. 100",

[Failure to supply adequate working
capital at nominal rate of inlcrestto
small holders and tenants. (140)] .

Shri Ranga: I beg to move:

(i) “That the demand under
the head Agriculture be reduced
by Rs. 100”.

[Failure to tap sub-soil watcr for
irrigation purposes by undertaking
planned installation of tube-wells.
(141)].

(ii) “That the demand under
the head Agriculture be reduced
by Rs. 100”.

[Failure to supply fertilisers, improv-
ed sceds and implements, -cattle
fecd. pesticides at subsidised prices
to agriculturists. (142)].

(iii) “That the demand under
the head Agriculture be reduced
by Rs. 100".

[Failure to supply cement, iron, coal
and such other commodities as are
needed by the peasants at subsidised
prices. (143)].

(ivy “That the demand under
the head Agrniculture be reduced
by Rs. 100”.

[Need to ensure remunerative prices
to agriculturists for agricultural pro-
duce. (144)].

(v) “That the demand under
the head Agriculture be reduced
by Rs. 100"

[Need to withdraw disincentives, con-
trols, inter-State movement of food-
grains, taking over of rice mills,
compulsory procurement, ete.
(148)].
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Shri Vishram Prasad: I beg to
move:

(i) “That the demand under
the head Purchase of Foodgrains
be reduced to Re. 1”.

[Failure to stop import of foodgraine
from US.A. and other countries.
(146)].

Shri Yashpal Singh
beg to move:

(Kairana): 1

(i) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100".

[Need to evolve a good distribution
agency. (147)].

(ii) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100",

[Need to appoint an Agriculture Com~
mission. (148)1].

(iii) “That the demand under
the head Ministry of Food and
Agriculture  be reduced by
Rs. 100”.

[Need to lift restrictions on the tnter
State movement on Gur. (149)1.

(iv) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100".

[Need to increase the price of sugar-
cane to Rs. 2:50 nP. per maund for
the next season. (150)].

(v) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100”.

[Need to assure minimum and ade-
quate price for agricultural products.
(1sn 1. [
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(vi) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100”.

[Delay in introduction of Crop Insur-
ance (152)].

‘Shri Yashpal Singh: I beg to move:

(vii) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100”.

'

[Need to supply power to farmers at
nominal and cheap rates. (153)].

(viii) “That the demand under
the head Agriculture be reduced
by Rs. 100”.

[Land reforms policy towards consoli-
dation of holdings, (166)].

(ix) “That the demand under
the head Agricultural Research be
reduced by Rs. 100”.

[Need to make available small trac-
tors to farmers. (174)].

(x) “That the demand under
the head Forest be reduced by
Rs. 100".

[Need to preserve the forest wealth
of the country, (175)].

(xi) “That the demand under
the head Forest be reduced by
Rs. 100”.

[Need to provide more funds for sav-
ing forests from natural calamities.
(176)1.

(xii) ‘That the demand under
the head Purchase of Foodgrains
be reduced by Rs. 100”.

[Policy regarding import of food-
: grains. (177)].
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(xiii) “That the demand under
the head Purchase of Foodgrains
be reduced by Rs. 100”.

[Need for proper storage
imported from U.S.A,

of wheat
(178)1].

Shrimati Renu Chakravartty (Bar-
rackpore): 1 beg to move:

(i) “That the demand under
the head Ministry of Iood and
Agriculture be reduced Dby
Rs. 100"

[Crisis facing the sugarcane growers
on account of the order to sell two-
third of the produce to sugar mills
which are not paying the money.
(184)].

(ii) “That the demand under
the head Ministry of Food and
Agriculture be  reduced by
Rs. 100”.

[Needq to take uneconomic und badly
managed sugar mills to save the
sugarcane growers and hoost sugare
cane production. (185)].

(iii) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100”.

[High licence fee charged for crushing
of cane for making gur even for
self-consumption. (186)].

demand under
of Food and
reduced by

(iv) “That the
the head Ministry
Agriculture  be
Rs. 100”.

[Failure to introduce State Trading in
foodgrains and to hold the priceline
of wheat and rice, (187)].

(v) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100”.

[Difficulties standing in way of utilis
sation of irrigation water for incréas-
ing agriculture. (188)].
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[Shrimati Renu Chakravartty]

(vi) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100”.

[Need to eliminate profiteering of mid-
dlemen in foodgrains trade and tak-
ing over of rice mills. (189)].

(vii) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100”.

[Need to distribute surplus aad barren
land to agriculturcl labourcrs.
(190)].

-(viii) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100”.

{Failure of land reforms in the States
(191) 7.
Shri Karni Singhji
beg to move:

(Bikaner): I

(i) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100”.

[Need to mitigate the necessity of de-
pendence on foreign imports of food-
grains, (192)].

(ii) “That the demand wunder
the head Ministry of Food and

Agriculture be reduced by
Rs. 100”.

{Need to arrest the soaring prices of
foodgrains. (193)].

(iii) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100".

[Need to take adequate measures to
avert the serious famine conditions
in certain agreas of Rajasthan. (194)].
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(iv) “That the demand under
the head Agriculture be reduced
by Rs. 100”.

[Need to undertake investigations of
sub-soil waters in Rajasthan for uti-
lising them for agricultural purposes.
(198)].

(v) “That the demand under
the head Agriculture be reduced
by Rs. 100".

[Need to provide exploratory tube-
wells in Napasar District, Bikaner,
for agricultural purposes. (199)].

(vi) “That the demand under
the head Agriculture be reduced
by Rs. 100".

[Need to make available sufficiené
quantities of fertilizers to farmers at
proper time, (200)].

(vii) “That the demand wunder
the head Animal Husbandry be
reduced by Rs. 100".

[Need to take wurgent mecasures to
ensure preservation of the health
of some of the best vurieties of
cattle available in Rajasthun during
the present famine conditions.
(203)1.

(viii) “That the demand under
the head Other Capital Outlay of
the Ministry of Food and Agricul-
ture be reduced by Rs. 100”.

[Need to coordinate the Plans of con-
struction of the Rajasthan Canal in
such @ way as to hring the benefits
of the Canal immediately to the
agriculturists. (207)].

Shri Sarjoo Pandey: I beg to move:

(i) “That the demand under
the head Ministry of Food and
Agriculture be reduced to
Re, 1",

[Failure in maintaining balance bet-
ween prices of raw materials, ogri-
cultural produce and factory pro-
ducts. (208)].
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(ii) “That the demand under
the head Ministry of Food and
Agriculture be reduced to
Re. 1", S

{Failure to evolve a concrete policy to
check the rise in prices of foodgrains.
(209)1.

(iii) “That the demand under
the head Ministry of Food and
Agriculture be reduced to
Re. 1".

{Failure to evolve a concrete policy to
make the country self-sufficient in
foodgrains. (210)].

(iv) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100", s

{Failure to take over uneconomic and
badly managed sugar mills to save
the sugarcane growers and boost
sugarcane production  (211)].

(v) “That the demand wunder
the head Ministry of Food and
Agriculture be reduced by
Rs. 100”. .

{Need to introduce State Trading in
foodgrains and hold the price line
of wheat and rice, (212)].

(vi) “That the demand under
the head Ministry of Food and
Agriculture be reduced by
Rs. 100”.

{Implementation of small irrigation
schemes. (213)].

(vil) “That the demand under
the head Ministry of Food and
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Agriculture be reduced by
Rs. 100”.

[Need to avert the crisis facing the
sugarcane growers on account of the
order to sell two-third of the pro-
duce to sugar miils which are not
paying the money. (214)].

(viii) “That the demand under
the head Agriculture be reduced
by Rs. 100".

[Need to supply adequcte quantity of
fertilizers to the farmers at proper
time. (220)].

(ix) “That the demand under
the head Other Revenue Expendi-
ture of the Ministry of Food and
Agriculture be reduced Dby
Rs. 100".

[Need to raise agricultural production
in villages by introcucing improved
techniques in farming. (221)].

Mr. Chairman: These Cut Motions
are now before the House.

wit farerrsr e < feElA @ Aew
qa fFa &, 7ar ;as fr gu st ?
Mr. Chairman: That depends on
the time available,

Shri Karni Singhji: Mr. Chairman,
the food situation in the country has
now assumed a proportion which is
really beginning to worry nearly
everybody. I am sure, the hon. Min-
ister must be just as much bcthered
about it as anybody else. The prices
of foodstuffs have perhaps now reach-
ed the highest point we have ever seen
in our country and it is certainly a
matter of great regret and shame to
us that these prices on an already
over taxed country where the per
capita income of the citizen is so low
are further heaped on them.

Very often we find that the Govern-
ment take shelter behind the fact that
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[Shri Karni Singhji]
famincs, floods etc. are responsible for
this food situation that we have in the
country. I think, we are only shicld-
ing ourselves behind this because
famines and floods have been taking
place in this country for centuries and
surely this could :i0t be the only cause.
I do admit, of course, that the increase
in population in the country is cer-
tainly an aggravating factor. Here, I
would like to quote the Irrigation and
Power Minister in 1952, Shri Gulzari-
lal Nanda, who is supposed to have
said that we would have to add 20
million acres of extra land under cul-
tivation every year if we wanted to
take into consideration the increase
in population. It would not be out of
place if I were to make a few refer-
ences to facts and figures that are
available in the shape of data on food

First anq foremost I would like to
focus attention on the imports of
foodgrains. Examining the year 1947
when we got our independence, in
thousand metric tonnes we imported
2,371 thousand metric tonnes of a total
value of Rs. 93:99 crores. Then, these
import figures dropped in 1954 and
1955 to 843 and 711 thousands of metric
tons but in 1962 you find that these
figures are really soaring. In 1962 we
fmported 3,640 thousand metric tonnes
of a value of Rs. 141 crores. Queting
Shri Rao, the hon. Minister of Irriga-
tion and Power, on population, in 1951,
according to the census, India’s popu-
lation stood at 359-22 million and at
436-42 million in 1961. This inerease
of roughly seven crores in ten years
has certainly created a big problem as
far as the food front is concerned.

Now, let us examine some more
figures of food consumptions in the
shape of calories or nutritional value:
India 1800; Japan 2210: Ceylon 2050;
West Germany 2940; Egypt 2640 and
Pakistan 1810. So, even poor little
Pakistan feeds her citizens better than
we do. The total ford requirements of
the country as per the Third Plan are
also ficures that ieserve to be examin-
ed. We need 100 million tons by 1866.
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We will hardly be able to produce 80
million tons which leaves a deficit of
20 million tons. That naturaily brings
us to the question of Grow More Food
and the Intensive and Extensive Cul-
tivation problems that are indeed
looming large before the Ministry.

Let us take the question of inten-
sive cultivation. If we want to raise
the food production in our country
through mechanisation, wider appli-
cation of fertilisers, good seeds and
fuller utilisation of jrrigation facilities,
we would have to consider some of
these factors like per capita fertiliser
consumption. Now, as I am quoting
these figures, as an Indian citizen, it
makes me feel ashamed that in every
way India is right down at the bottom
of the ladder. Let us examine the
per capita fertiliser consumption: Fin-
land has 52'83 kgs.; Denmark 9257
kgs.; US.SR. 11-03 kgs.; US.A. 39-84
kgs.; Canada 19-67 kgs.; Japan 17-44
kgs.; Taiwan 16°52 kgs. and India 0-86
kgs. Again India is right down at
the bottom of the ladder. It bringsus
to the question of why Government
makes profits on the sale of fertilisers
that are produced in public sector con-
cerns. If that be the situation—I stand
subject to correction—I sincerely hope
that these fertilisers from the public
sector factorieg are sold at ‘no profit
no loss’ basis.

Let us examine another figure, the
fertiliser consumption per hectare—
I am referring only to agricultural
land: U.S.SR. has 4:03 kgs; United
States 13-19 kgs; Japan 233-69 kgs;
and India 2:43 kgs. only, right down
at the bottom of the ladder. Let us
see some more figures, the yield of
food per hectare. As far as intensive:
cultivation is concerned, in the case
of United States it is 3,800 kgs;
U.S.S.R. 2400 kgs; Japan 4,700 kgs;
China 2,700 kgs and India 1,500 kgs
only, again right down at the bottom
of the ladder.
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These figures prove that there is
sufficient scope for intensive cultiva-
tion and I do hope that this matter
will be given its due share of impor-
tance. Only this morning, we read
about the fertiliser factory that is now
being planned by the Government of
India for Rajasthan and I would like
to make an observation that the best
location for this factory is near the
Suratgarh Farm Hanumangarh where
the new Jetsar farm is also coming up
and where all the raw materials for
fertiliser i.e., gypsum, coal, etc. are
readily available. I believe that the
Government hag a proposal to shift the
location of this factory almost 300
miles away south from this place and
that will naturally raise the oost of
transport.

In addition to intensive cultivation,
extensive cultivation also assumes very
great importance. The question of
greater utilisation of land is a matter
to be examined. I shdll now, once
more, quote a few more figures. The
total reporteq area of the country is
about 726 million acres. The area
under cultivation is 324 million acres
only. The percentage of cultivated
area in relation to total area is only
44:06. The irrigated area, according
to Dr. Rao, is 70 million acres out of
which only 44 per cent is under major
and medium irrigation projects and
56 per cent is under minor irrigation
projects. We must, therefore, ex-
plore the possibilities bof further ex-
tending irrigation to 100 million acres
under major and medium irrigation
projects and 75 million acres under
minor irrigation projects.

India’s food requirements are im-
mense, and taking into consideration
the population increase, the task be-
comes gigantic every minute. But if
we were to have g four-pronged
attack on this situation by more land
being brought under the plough,
greater application of fertilisers, better
seeds and all the latest technical
know-how, more irrigation facilities
and more mechanisation in farming, I
am sure we would be able to overcome
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some of these problems and create
self-sufficiency in food in the fore-
seeable future.

I shall just merely refer to the
question of sugar shortage. The coun-
try produces today 2°436 million tons
of sugar, and a great deal of this, I
believe, is exported for foreign ex-
change earning. It is a situation
which indeed in causing a great deal
of alarm, and T am sure Government
have their own reasons why so much
sugar is exported. But I would like
to observe that whenever there is &
shortage in any product, a certain
amount of mass hysteria takes place
and hoarding also takes place result-
ing in further shortages. I would like
to suggest that perhaps, as far as
sugar ig concerned, we could consider
the use of synthetic sweetening
agents. I have given it a try myself,
and I feel that in the case of acute
shortages, these can certainly be used
as a standby, and if products of the
saccharine group like ‘Sweeten’ etc.
could be mass-produced and sold to
the citizen at very cheap pricegs as
compared with those of sugar, at least
the hysteria in the minds of the people -
could be averted.

Shri Hari Vishnu Kamath: Will it
be cheaper?

Shri Karni Singhji; If it is mass-
produced, the price can be brought
down. But I am in no position to
give the comparative figures in re-
gard to price.

Now, 1 would like to make a brief
reference to the Rajasthan fam'ne,
which, as you know, has been dis-
cussed on the floor of this House many
times. The jhon. Ministers opposite
certainly deserve to be congratulated
for what they have done for Rajas-

than. In fact, they have stood by
the poor people- there who are
afflicted by the famine. But

for the fact that the Ministry at the
Centre has rendereq so much help and
the fact that my brother Members
here were good enough to take so
much interest in the Rajasthan famine,
I am sure the machinery of ¢the-
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Rajasthan Government would never
have moved fast enough to alleviate
-the distress of the people. But I be-
- lieve the situation is somewhat under
~control now. However, I would like
to place before the House some prob-
Yems that might have escaped the
attention of Government and which
they may take into consideration once
again.

First and foremost, we would like
to thank the United States Govern-
ment for their PL-480 fodder that
they are giving to Rajasthan, and I
would repeat what I said once in a
short-notice question, that we would
very strongly recommend that the
Government of India take over the

‘.entire distribution of this in order to

' see that the poor people get it exact-
ly where the need arises and local

__politics do not come in the way.

Three million peoplein the northern
and north-western Rajasthan are to-
day in the grip of famine. 4,000 vil-
lages in the area covering about 45,000
square miles and 16 out of 26 districts
.of Rajasthan are in the grip of severe
famine. Road construction work has
been started at many places, but it
has been pointed out that unless the
road construction work is completed
‘before the monsoon, a great deal of the
work will be undone and a lot of
Government money wasted. Famine
labour, 1 was given to understand fair-
1y reliably, is now often not paid up
‘to three or four weeks, and if the un-
der-nourished impoverished famine
labourer is deprived of his wages for
a month, it is a matter of much shame.
“‘Out of a total of 4} lakhs population
in' the Bikaner district alone, which
is in the grip of famine, only 23,000
‘persons have so far been provided
with relief whereas at least 75 to 80
‘per cent of the population need to be
-provided with relief immediately.

The other amenities that are re-
.quired in the famine area are as
follows. At present, no cheap grain
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shops have been set up there,
and no adequate shelter has been pro-
vided for the labour to be protected
from the gcorching sun. Adequate
medical reHef has not been provided
to the labour there, and once the hot
weather sets in, the dangers of ma.a~
dies like cholera are always present,
and the lives of a lot of people may
be at stake. Arrangements for the
supply of potable water, that is, water
in pots, have not been made proper-
ly. As you know, Sir, a lot of this
famine area lies in the area known as
the brackish water belt where even
your wells will not give you drinking
water. Therefore some sort of arran-
gement has to be made for this pur-
pose immediately.

Spinning centres are requireq in the
vilages for thpse who are not physi-
cally fit. Another observation which
has been made in the past, and which
I would repeat now, is to extend the
Rajasthan Canal Project to, Kandla
and provide work to the famine
striken labourers.

I would once again like to make a
reference to the drinking water prob-
lems in Rajasthan in the brackish
water area, a question which I have
raised now for almost eleven to
twelve years on the floor of the Hcuse.

As you know, the Rajasthan Canal
is going to irrigate the border; along
the Indo-Pakistan borderline to the
extent of almost 400 miles. This gigan-
tic Canal when it goes through and
past the brackish water area will
naturally give people living in that
area some hopes of being able to get
drinking water. These people in &
belt of 100 miles by 50 miles have to
go 10 to 20 miles every day in the hot
weather to get drinking water. For
the last 50 years, drinking water was
supplied to them by rail wagons from
Bikaner City. This matter was
brought up on the floor of the House
often. We have the support of the
Prime Minister on this. But now I
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am given to understand that after te live with our famines. But this

having accepted this proposition, the {s an unprecedented famine and it is
baby is being tossed between the only through the help of Government

Ministry of Health and the Min‘stry of
Irrigation and Power. I believe the
entire project, unfortunately, is lying
in colq storage and it may be another
year or so before a project report will
be available, and this matter may
then be taken up. I sincerely hope
that in view of the interest ihat the
Prime Minister has taken and on
grounds of humanitarianism and the
socialism that we believe in, it would
become our paramount duty to see
that drinking water is supplied to
‘humanity throughout our country.

The cattle feed problem is causing a
great dea] of concern, because a lot
of cattle would have to go w'thout
the necessary fodder, Here I would
like to quote from the latest report,
T have received.

“Assuming that the Government
has to arrange for 50 per cent of
cattle at the rate of 7 seers per
day, the quantity required per
month would be 2 lakh tons, and
for the next five months 10 lakh
tons. The arrangements made in
this behalf do not exceed even 15
per cent of the needs.”

‘What is going to happen to the cattle
if they cannot get enough fodder?

As you know, on the borders of
Pakistan, Rajasthan has some of the
finest Rathi breed of cows and a lot of
them are going to face extinection. I
‘sincerely hope that the Government
will take some steps to see that ade-
Qquate fodder is available to them.

Fodder depots have .been opened at
certain places, but unfortunately no
vehicular arrangements are possible.
Unless these are ensured, fodder can-
not be moved into the deserts. So I
bhope that th's matter would likewise
e considered.

Rajastha;i is used to famine. We are
.a tough people and we have learnt

that the people can tide over the next
three or four months of hardship. ]
know that the Government of India
are anxious, and I woulg once more
on behalf of the millions of Rajastha-
nis convey to the Union Government
our grateful thanks for the help given
to us, and I hope that they would
keep the Rajasthan Government on
their toes so that they function as hard
as the Government of India.

‘We have learnt to live with the food
problem too. It is a matter that has
caused us a great deal of concern.

1 would like to make a general ob-
servation before I conclude and
that is that one of the greatest needs
In our country today is to create a
sense of participation in the minds of
our millions. Every citizen in the
country must begin to feel that h's
task, in whatever field it may be, is
as important as that of any MP here
or the Minister himself. If millions
and millions of pecple in our country
begin to feel that the task of building
up a new India is theirs as much as
anybody else’s, I am sure we will
achieve our self sufficiency in food
and in everything else very much
quicker.

Shrimati Renuka Ray (Malda): Mr.
Chairman, the rate of our economic
growth is 24 today while the rate of
increase of popudation is 2-3, and for
the former the midterm appraisal of
the Plan has held agriculture mainly
responsible. We have heard a good
deal in the three Plang about the
need for agricultural production to be
increased. What does the Ministry's
report say? It says that the pro-
duction of foodgrains declined by 2-8
per cent from 81 million tons in 1961-
62 to 78'7 million tons in 1962-63.
The decline in rice production is by
2-8 million tons and in wheat by 0-12
million tons over the same period.
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[Shrimati Renuka Ray]

These figures are eloquent. The
mid-term appraisal did hold out some
kind of hope for the future, and said
that the amplitude of fluctuation in
the downward trenq hag been some-
what reduced.

16.00 hrs,
[Mr, Speaker in the Chair]

This Report also shows expectation
©f a good harvest, but these have been
belied as we can see from the trends
before us.

But before 1 go on to say anything
on this point, I would like to ask the
hon. Minister why it is not possi-
ble to get up-to-date agricultural sta-
tistics today. The kharif crop came
out some time in October /November,
but there are no statistics available
about it, so that when we speak today
we have the actual figures not of
some time back but of today. I can
understand that all figures cannot be
compiled all at once, but I fail to
understand why a simple thing ags the
assessment of the kharif crop is not
given to us even in March, when it
:’t:rted coming out in October /Novem-

T.

I have not very much time et my
disposal, but 1 would like to say, first
of all, a few words about the agri-
cultural front, particularly our failure
of achievement in spite of the package
programme, in spite of crash pro-
grammes. ] have no doubt that the
Central Ministry of Food and Agri-
culture is very serious, as also the
State Governments for that matter,
but somehow, whatever we do, we do
not seem to advance on this front. We
are dependant on the vagarieg of
nature; unfortunately, in the midst
of the Third Plan we do not find
even nature to be as bountiful as she
might be, and that is why we have
run into so many difficulties.

I would like to dwell vn two points
on the agricultural front. The first is
She unutilised labour force, ebout
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which the UN team on agriculture
wrote long ago. In spite of this emer-
gency in the country, when the en-
thusiasm of the entire people was
behing us, why is it we have failed,
signally failed, to utilise in any large
or adequate measure, this labour force
in the rural areas for increasing agri-
cultural production, which is one of
the main planks on which the twin
objectives of defence and development
rest? In spite of all that the Agri-
cultural Ministry in the Centre or the
States, or the community develop-
ment are doing, about which we hear
so much, how js it that our achieve-
ments in this direction are also low?
How is it that in the rural areas, idle
labour still remains unutilised, when
many small things like minbr irriga-
tion, contour bunding, levelling of
roads etc. require to be done on a
much larger scale? It is true that
something is being done, but not on a
comprehensive scale, so that we can
show achievements in some measure.

Coming to land reforms, we speak so-
much about the tiller of the soil
being the owner of the land, but in
spite of zamindari abolition, in spite
of all that has been done to make
land available for re-distribution, this
re-distribution has not taken place in

any adequate measure. Why is it
that title rights on land are
not being given to the cultivators.

This has disastrous consequences. It
is not merely a question that we have
failed to redistribute the land as a
measure of social justice, but because
of this lack of firmness in being able
to implement our policy, we are today
faced with a very bad situation re-
garding increase in agricultural pro-
duction on these lands which are being
unutilised or badly utilised. Again,
fragmentation continues and in spite
of some areas where th'ngs have im-
proved, we find that no proper or
adequate steps are being taken. I
think the reorientation of the farmer
or the cultivator to the new ideas has
not taken place adequately because,
are those who go round giving them.
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seeds and fertilisers in anyway trying
to understand and appreciate them-
selves what they are taught to preach?
If they cannci or do rot understand
themselves, i1y cannot imbue that
desire, that enthusiasm, in the culd-
vator in an adequate measure.

Haying said this, I may also say that I
know that efforts are made. I know
that in some areas things have gone
ahead. I look to the State of Madras
or Punjab and I would say that there
are areag where things have improved
and if that can be done in some
areas, why not that be so in other
areas in this country? If some States
can go ahead, why should others be
allowed to remain behind?

Sir. we have spoken often about
this question of prices. I just want
to give statistics of the index numbers
of the cost of living in India, as com-
pared to some principlal foreign coun-
tries. I am giving the figures from
the Agricultural Situation in India
issued by the Economic and Statistical
Adviser to the Government of India,
Ministry of Agriculture. Taking 1948
as the base year, we find that in
India the index number of food crops
was 78 in 1953 and in 1963 it rose to
111; for cost of living, it was 82 in
1853 and 113 in 1963. In the USA,
where the standards of living are so
high, for foodgrains, it was 92 in 1953
and it rose to 102 in 1963; the cost
of living rose from 93 in 1953 to 105
in 1963. Similar was the position in
Canada. In the Uniteq Kingdom, in
1953, for foodgrains, it was 95, and
for cost of living it was 94; and they
ros> to 104 and 112 respectively in
1963. Perhaps these figures speak
more eloquently than any words could
as to what the pos‘tion is in regard
tq the rise in the price of foodgrains
even in comparison to countries with
much higher purchasing power. Even
in the third Five Year Plan, we have
stated and repeated it often that in
the case of food prices and the price
of essential consumer goods, these
must be available at Jow rates even
if it means subsidies. I am sure that
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the new Minister who has only come
a few months back and who has a re-
putation of being a person of energe-
tie action and of clear thinking, is also
giving his ming to this matter. But,
at the same time, 1 would like to tell
him that the time presses, and if some-
thing is not done soon and adequate-
ly, we shall be in a much worse posi-
tion than we have been in the past.
The wholesale price is up by 7:2 per
cent and this rise is still going up and
up and up.

Then, I have never understood one
point, namely, why the Government
does not seem to have implemented
long term and short term policies on
various matters, or if it has a policy,
why it does not implement it. For
instance, about agricultural planning,
there is just a little mention in the
report, but the Ministry’s report
does not say whether in agricultura)
planning there is any kind of plan-
ning regarding the type of crops
that are to be grown in certain areas
and the type of crops that are to be
grown in certain other areas. I have
pointed bvut before, and I repeat again
about the jute crop in West Bengal.
Jute is an essentiality because it is a
foreign exchange earner; it makes an
area a deficit area which could other-
wise have been also a rice grow-
ing area with a surplus yield.
What is our over-all planning in this
matter? ‘Or, do we continue to iive
from hand to mouth ag we have done
in the past?

Speaking about the rice position in
West Bengal last year we saw how
difficult was the position anq how we
failedq both in anticipation and later
on in meeting the position properly.
In this context, I am reminded of onc
thing, In this House, one of the Min-
isters—[ do not remember who said i:
—twitted the people of West Bengal
rather of Calcutta, because they did
not like the quality of rice that was
supplied in fair-price shops. Today in
Delhi there are large number of com-
plaints about the type of wheat that
s supplied in fair-price shops.
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[Shrimati Renuka Ray]

The Minister has made a statement
regarding the wheat zones which have
been introduced, I have only one or
two points to submit in regard to this.
Firstly, I do not know whether having
so many zones js a good thing. I
would request him to look into it,
because certain things are accentuated
when the number of zones is large.
For instance, the surplus States have
a tendency to dictate to the deficit
State and 1 know it from the experi-
ence in my own area. I think the
hesitancy shown by the Minister him-
self the other day in reply to a ques-
tion whether we should de State-
trading on a no-profit-no-loss basis is
the answer to the question. Today
when the zones are being set up, can
the Minister tell us without any hesi-
tancy that no surplus State is going to
take advantage of it and try to make
some.hing out of the deficit State- in
wheat? That is one of the things to be
taken into account.

I also want to ask the Minister why
{s there this hesitancy when the situa-
tion warrantg it to bring in controls
and rationing of some kind? I have
suggested earlier in regard to Wes!
Bengal and 1 make that suggestion
now. It is not an original suggestion
on my part, but one which was made
by a former Minister of Food, the late
Shri Rafi Ahmed Kidwai who was a
man who de-controlled food and who
said that certain cities of this country
should be cordoned off and rationing
introduced. There is a lot of value
behind that suggestion. Today the
tendency is that the rural population
which does not own land is deprived
of any food ai low prices. The ten-
dency is for lood to go to the cities
and the cities consume larger quanti-
ties. They hawe also a better purchas-
ing power. So, in order to prevent
this thing, to prevent black-marketing
and hoarding that is going on a pace
and to prevent profiteering, 1 think it
the cities and towns are fed from the
stocks that ctme from outside and it
the cities are cordoned off and ration-
ing is introloced, then perhaps we
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might be able to go ahead on this
account. When we have an economy
of shortage, we must be able to meet
the challenge of this tremendous pro-
fiteering on prices that is going on.

I might also say that I fully endorse
the policy of the Government in giv-
ing price support to the actual cuita-
vator, but is that being achieved and
to what extent? 1 do not think that
giving price support to those who pro-
duce wheat or rice means that the
middleman shall make as much profit
as he likes, while it does not berefit
the cultivator for whom it is meant
I do not think that giving price sup-
port to the cultivator is only frum the
point of view of seeing that he in-
creases production by giving him an
incentive, but also because it was the
just thing to be done. The middle-
men profit as they like and the consu-
mers, not only in the cities but more
especially in the rural areas, where
there is a large amount of agricultural
labour owning no land of their own,
suffer. I know that in independent
India we wil] not allow any man to die
of starvation. For that large amounts
of money have been spent on relief, at
the cost of our exchequer and at the
cost of our self-respect, because there-
by we create a nation of beggers. When
we fail to utilise this labour to the
great job of increasing food produc-
tion and we provide them with relief
whenever occasion arises so that
famine may not actually come, we
naturally create a nation of beggers.
This is the position that we faced in
eastern India anq we are facing here
today.

T hope the new Minister, with a new
outlook, will be able to face this pro-
blem and find solutions. because year
after year when these Demands come
up we fin1 the same positior repested
either in one area of the country or
the other.

With these words, Sir, I support the
Demandg for Grants that are before
the House.
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Mr, Speaker: Shri Surendranath
Dwivedy.

Shri Surendranath Dwivedy rose—

st faufa fam  (Fidwrd)
weqw WEEA, W g ¢ fF g3 faaz
qT gwg =737 fear wq | ag g 6 W
qu A g | ORI E R ga
fa afrne &1 qu T } frar s
W 53N @7 o a7 3z o Ay
@it F fag agr fgar s/

U HTARIT Q€T : 39 UL AN G2
w1 wwg g fem sy

o% AT qIT . G HATAT
& fag gq w2 =1 aug g iz

UF WA AI€T ;. @ W& &
g 9% fau foar s

QEqF WEIIA . UF qIH F AT
g A @1 gara @A Tifgr frog 62
B W O Td W ad PRE ) um
sar fr w1 T 5 ag A AT
He@qW § Fi aa fEaar o agr faan
A TG KA F1AATF EETAET
A AT 39 frae &1 gg &Y qAAT
gaet & 9 S FoEr @Y a1 9 grew
& ama @F

Shri P. R. Chakraverti (Dhanbad):
Half-a-dozen Ministers will intervene.
Why should we not have 12 hours?
What is your objection, Sir, in ext2nd-
Ing the time to 12 hours? Other
Members are also expected to speak.
Why should you, Sir, step in to say
that it should not be extended to 12
hours?

Mr. Speaker: Because the House has
authorised me to finish the who.e
thing in a certain time. That is why
T step in to limit the time.

Shri P. R. Chakraverti: The House
had fixed more time for the Demanas
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relating to the Posts and Telegranhs.
Department, but the discus-ions cule
lapsed, the whole debate fell through
at 1-00 P.M.

Mr, Speaker: We could only save
half-an-hour there. But 1 would like

to point out that those who have
spoken during the ecarlier debzte
should not try to speak now. There

are other hon. Members who want lo
participate.

Shri Inder J. Malhotra: (Nominated
Jammu and Kashmir): €ir, I weuld
like to suggest that we continue this
debate on Saturday and the hon, Min-
ister, Shri Swaran Singh, may reply
on Monday.

Mr. Speaker: That would automati-
cally come.

Shri Inder J. Malhotra: The npon-
official business may be carried over
to the next day.

Shri Hari Vishnu Kamath: W= do-
not agree.

Mr, Speaker: If it is ugreed that the-
non-official business may 1.0t be taken
up on Saturday, 1 have no objection.

Shri Hari Vishnu Kamath: No, we-
do not agree.

Shri S. S. More: May I request jou,
Sir, to restore the practice of catching
your eye. It is all beccming a chit-
fund business, and that is the sole
cause of want of quorum in the I{ouse.

Shri Radhelal Vyas (Ujijain): 3
support it,

Mr. Speaker: That I will do. Now,
what ig the proposal so far as this is
concerned?

An Hon. Member: It may be ex-
tended by three hours.

Mr. Speaker: T am prepared to
exclude the time taken Ly the Minis~
ter from this.
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Shri Inder J, Malhotra: The House
may sit for an hour more on Saturday.

Mr. Speaker: If the House is pre-
pared, I have no objection

Some Hon. Members: Yes.

Shri Khadilkar (Khed): As you
have rightly pointed, it was debated
once. This is the second debate. So,
the same points are covered, more or
Yess. What ig the point in repeating
them?

Shri Radhelal Vyas: There are many
points which are not covered.

Mr. Speaker: Then, would the
House be prepared to sit 1or one hour
after 5.30 p.m,, that is, nipto 6-30 p.m.?

Some Hon. Members: Yes.

Mr. Speaker: Then, we will sit up
to 6-30 p.m,

Shri Inder J. Malhotra: I hope it is
applicable o Saturday also.

Some Hon. Members: Yes.

Shri Hari Vishnu Kamath: Sir, on
a point of clarification. When will the
non-officia] business be tzken up on
Saturday?

Mr. Speaker: At 4 O'C'ock and it
will go upto 6-30 pm. Now  Shri
Dwiyedy.

Shri Surendranath Dwivedy: Mr.
Speaker, when I look at the miserable
failure in our food ani agriculture
front, T wonder whather this Luge
amount of Rs, 358.35 crores of expen-
diture is being utilised for any useful
purpose. I do not blau¢ the Ministerg
as such for this failure, I have nothing
against the present set ot Ministers,
who are good well-meaning sincere
gentlemen. But, because of iLe bottle-
neck on the food frunt, sur entire
ecoromy is at a stagnating stage and
the only scapegoats are the Ministers.
One atter the other, the F~~d Minisiers
are removed as if that was the only
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reason why this Minstry tailed to
achieve its targets fixey in the Plan
or decided from time to (in.e.

I you go through these reports, you
will find that the failure has been on
all fronts, They have themselves ad-
mitted it in their reports because these
are facts. In the case of foodgrains we
find that the shortfall is 2-3 million
tons I will take two major foodgrain
crops. In the case of rice the shortfall
is 2'8 million tons and in the case of
wheat ‘9 million tons, There is a
decline of 3'3 per cent in the overall
agricultural production. There is fail-
ure in the case of all major agricultu-
ral crops except raw cotton.

What has been the effect of this fail-
lure on our economy? We find there
is an adverse effect on the national
income and the rate of economic
growth in this country. The annual
growth rate has declined by 2 per cent
in 1962-63, which means the country’s
economic growth is lagging behind
even the growth of population in this
country.

When we debated this problem last
time, the Planning Commission expres-
sed concern and the members here ex-
pressed concern that for three years
the agricultural situation has been
stagnating and deteriorating, but the
Ministers came forward to say that
stagnation is also considered progress
because the production rate was slow
ten years back and for three years if
we are able at least to keep it at a
particular stage where it does not go
down that is also very significant
success.

It was also pointed out about
rice. I will concentrate my re-
marks mostly on rice, wheat and other
things; I do not wan: to go into all
the aspects of food production.
When it was pointed out that the rice
situation is also not very encouraging,
the predecessor of the present Food
Minister boldly announced, “So far as
rice is concerned, we have enough
rice; we shall be producing more and
maybe, after two or three years, it
may be given to me to come to the
House and gay that we are stopping
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bringing rice from outside because we
are bound to be self-sufficient in rice
sooner than we expect”. This is the
bold assertion that was made.

He promised that the entire policy
for which he was working was that it
should be farmer-oriented. There was
a great applause in the House when he
emphatically stated that it was the
farmer who was his primary concern;
that he was going to give him all
facilities and that all other interests
were secondary from his point of view.
But the policy that they have followed
so far is that instead of making it
farmer-oriented it has become more
and more foreign-oriented. The change
of Ministers does not change the
‘policy. Even the present Minister, I
am told, will shortly make a sojourn
in America for begging more rice and
other foodstuffs.

Why is this happening? It is because
we do not have an integrated adminis-
tration and there is no integrated food
price policy. When there is no pro-
duction, necessarily it leads to a
perpetual shortage of foodgrains and
other agricultural products. Produc-
tion can only be increased if the pea-
sant, the agriculturist, is assured of
complete security of his land as also
an adequate return on his labour.

Now, what are we finding? It is
really a disgrace that 36 per cent of
the foreign aid that we receive for
this country is spent on purchase of
foodgrains. If you look at the im-
port figures right from the year 1961,
you will find that we spent Rs. 129
crores in 1961, Rs, 141 crores in 1962
and Rs. 183 crores in 1963. From
1957-58 probably we have spent more
than Rs. 1,000 crores for importing
foodgrains, T am not going into the
other details of shipping freight and
how the foreign ships are taking
freight etc. But the fact remains that
this is the position in this country. T
do not think any self-respecting
country will tolerate such a position.
Economic aid—we would like to have
it from USA; military aid— we go to
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lUSA; technical aid—we go to USA and
for food also we depend on them. I
do not know whether ultimately we
we are mortgaging our country to the
foreign interests althrough we shout so
much against it. This is a matter of
grave concern.

I am sorry that these reports which
have indicated failure in all respects
have not indicated any positive steps
that they are going to take. They
have only blamed the weather and the
monsoon conditions, That is a very
facile explanation that we always hear.
When asked, “Why this failure?” they
say, "It is not on account of us; we
are doing our best; but it is because
of the monsoon.”

I want to impress one thing upon
you before I go into other things.
Today the peasant in this country, so
far as the administration is concerned,
does not know which is the authority
to whom he should go so that all his
needs could be made available to him
and his grievences could be listened
to. The entire administration is
bifurcated or divided into so many
ministries and departments not only
at the Centre but right from the
village below to the District, State and
Centre. There is division of responsi-
bility and people do not know whom
to approach and whose responsibility
it is, When we say that there is lack
of food production, there are no land
reforms, the supply position is not
good—if all these things are brought
out—the Agriculture Minister would
say, “What can I do? The land re-
forms are the responsibility of the
States and about the fair price shops,
it is they who are to do it.” Then,
what is the function of the Central
Ministry? Is it merelv a supply
agency, a company, which would
bring food from foreign countries and
distribute it and then its responsibility
ceases? It has some definite res-
ponsibility. It was suggested here—
and the demand has been made very
often—Ilet all these Ministries working
at cross purposes get united with Agri-
culture Ministry and let there be

d
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[Shri Surendranath Dwivedy]

one unified administrative unit both at
the Centre and in the States. What
have we done? They have resisted
this. They have, somehow or other,
managed to give supervision to the
Food and Agriculture Minister ovel
some of the Ministries which are exist-
ing independently. I do not under-

stand this. Ultimately what have
they done? I will come to that later
Now, even after doing that, they
appointed a committee. When the

emergency came, it was said that thr
Food and Agriculture Minister shoul.
have the emergency powers and he
should take this subject of food on wai
footing and try to organise it during
the emergency because next to defence
comes food. I say, first food and
then defence.

Then, Sir, the previous Food Minis-
ter had advised the States to have
two Committees, one the Production
Committee presided over by the
Chief Minister of a State and the other
the Coordination Committee presided
over by the Chief Secretary. Another
Committee at the Centre was formed
and my friend Dr. Ram Subhag Singh
was the Chairman. This Committee
thought:

“It is necessary to give a single
organisation unit both the res-
ponsibility for and authority over
the basic factors of production as
well as the several extension and
cooperative services in rural
areas . . . There should be clear
cut deflnition and enforcement of
specific responsibilities on the part
of each agency and functionary at
various levels . . ."”

This Committee was formed, They
made certain recommendations and the
Chief Ministers and others were as-
socited in this Committee. They made
valuable recommendations. I would
say, some of them are ambitious re-
commendations also. They made the
recommendations which were forward-
ed to the different Chief Ministers on
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October 18, 1963 and ip November the
National Development Council meets.
The National Development Council did
not take into consideration this very
important aspect of it. But they
decided to have an Agricultural Board
presided over by the Food Minister
with which some of the State Minis-
ters and others would be associated.

Shri Swaran Singh: No, no.

Shri Surendramath Dwivedy: Even
in regard to the recommendation of
this Committee that I have before me,
that is, for the single unified adminis-
tratlve unit in the State sphere, let
alone district and other spheres, only
two States have implemented it, that
is, Punjab and Rajasthan, The other
one is Andhra. What has it done? It
has (formed another different com-
mitteeto go into the question. States
like Madras, Mysore and Gujarat have
stated, “There is no need of it. We had
this but it becomes unwieldy and we
do not want it.” It is the States where
there is the bottle-neck. If that is
the response, I do not know what is
happening to the recommendations of
this Committee where they say, we
not only want it here at the Centre
but we want Production Committees
at the village level, at the block level
and all that, T do not know. Actually,
there is no initiative, no leadership and
the States today are interested more
in other matters than in this very
important aspect of agricultural pro-
duction. I say, was there a need of
such committees? I would like to
know from the Ministry ag to what
happened to the recommendations of
the Agricultural Administration Com-
mittee of 1958. If that Committee’s
recommendations were implemented
in all spheres, there would not have
been any such jumble as it is on the
food front and in the administration.
This is one aspect of the question
where they have mot been able to
effect any co-ordination at the top
level, let alone what is going on on
the actual production front.
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Then, I come to the question of
prices. What is the price policy of
Government? They are toying with
this policy. Every time this matter is
raised here, and some question is
raised here and there, some committee
is appointed, A committee was ap-
pointed in 1957 and it was entrusted
with this very task, namely to find
out long-term and immediate remedies
for a firm price policy. The commit-
tee had made two salient recommen-
dations. One was that there should
be a foodgrains stabilisation organisa-
tion and a price stabilisation board.
They had also advocated that some of
the surplus areas producing rice and
wheat, such as Punjab and Orissa
should be cordoned off. Of course,
Government are now trying to intro-
duce that in a different manner. But I
want to know why Government have
not thought it fit to accept these very
recommendations of the committee
but have allowed matters to drift.
And now they are talking of socialisa-
tion of this trade and that trade,

After all, that committee did not
advocated any radical measures, They
advocated only limited procurement.
They advocated progressive and plan-
ned socialisation of wholesale trade
in foodgrains. But nothing is being
done in that direction, After all,
these are no new things. In Burma,
whose economy entirely depends on
rice, they have constituted a State
Marketing Board which purchases
rice inside the country at 3 certain rate
and releases it at a stabilised price to
the people inside the country, and this
boards is responsible for exporting rice
to other countries.

16.35 hrs.
[MRr. DEPUTY-SPEAKRER in the Chairl

Sir, whenever the question of price
comes up, it is always said that there
is a conflict between the consumers
and the agriculturists. I say that this
is not a fact. There is no conflict bet-
ween them, because, in this country,
a large bulk of the agriculturists con-
sists of small agriculturists who,
although they produce, have also to
purchase thingg for their own needs.
So, there is no conflict. Some of these
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people having just one acre of land
have also to purchase foodgraing for
their own needs. So, there is no ques-
tion of a conflict between the consu-
mers and the agriculturists.

I am sure that if a remunerative and
reasonable price is given to the agri-
culturists, not only will the consumers
be satisfied, but the agriculturists will
also work with greater enthusiesm and
there will also be stabilisation of prices
of other items. This is a very impor-
tant thing,

Shri Ranga: But this Government
would not do that.

Shri Surendranath Dwivedy: Merely
giving price support would not do.
They should not fix any price arbitra-
rily. Even in the case of industrial
raw materials, the prices are not fixed.
As my hon, friend Shrimati Renuka
Ray has said with reference to jute, I
know it for a fact that the jute-grow-
ers in Orissa do not get the price fixed.
Rs. 30 has been fixed at Calcutta only.
These jute-growerg in Orissa get only
Rs. 22 or 23. This bears no relation to
the cost of production and no rela-
tion to the increased wages for labour
also today. Government have fixed
an arbitrary rate in order to cater to
the interests of the industrialists and
not the peasants. The peasantry to-
day consists of the largest private
sector of individual owners; there are
65 millions of them.

Shri Ranga: Self-employed people.

Shri Surendranath Dwivedy: And
they are unorganised, Government do
not have any policy which will
encourage them. I do not think that
the present policy ig going to succeed.

We know that in the USA although
the percentage of farmers is only 12,
and in England the percentage is 10
per cent, they have given subsidy to
the wheat-growing peasants, and there-
by been able to export wheat to
other countries. In America, they pay
Rs. 33 per maund of paddy. Even in
Japan which has a stabilised economy
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[Shri Surendranath Dwivedy]
only because of the agricultural pro-
duction and because of the incentive
given to the agriculturists—although
she can buy, it she needs, food articles
from other countrieg at g much cheaper
rate—they give Rs. 22 per maund
of paddy to the peasants, That is how
they have built up their economy.

Mr. Deputy-Speaker: His time is
up.

Shri Surendramath Dwivedy: How
many minutes have I taken, Sir?

Mr. Deputy-Speaker: About 20

minutes.

Shri Surendranath Dwivedy: I am
the only speaker from my Party.

Shri Hari Vishmu Kamath: The
total time has also been extended.

Shri Surendranath Dwivedy: When
we discuss these Demands, leaders of
Groups generally get 20—30 minutes.
But I will try to be brief,

The way we have built up our eco-
nomy has no relationship with how
ather countries have built up theirs.
Those countries, which are predomi-
nantly agricultural countries, have
built up their economy by giving
incentives to the peasants in the shape
of better prices and other facilities.

So let the Government first of all
decide in its own mind whether it
wants to industrialise this country at
the cost of the peasantry. This is
impossible in this country. We have
to see that our peasants also become
active participants in the growth of
our entire economy.

Shri Ranga: They want to force the
peasants to do that.

Shri A. M. Thomas: His master’s

voice!

Shri Surendranath Dwivedy: Let
us first decide what is the policy we
should adopt. What do we find In
villages? There are no marketing
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facilities, no security of tenure. It is
not a question of only the big land-
owners, which you think of. They
are thinking of co-operative farming,
this and that. I have no quarrel with
it. I want that co-operative farming
should be increased as much as you
can on a voluntary basis. But the
main point is not co-operative farm-
{ing. The main point is that 65 million
of individual owners of land in this
country must feel that they will pro-
duce so that they get the benefit and
it is a profitable business to them and
they can also contribute to the national
economy. But they are burdened
with taxes. They have no control
over the States. What are the States
doing? Many of them, in their zeal
for more resources, more avenues of
revenues, feel they can tax the peas-
ants instead of tapping other sources.
They are going to increase the land
revenue paid by the peasants to the
extent of 200 per cent and even 300
per cent in some places. Do you
think the peasants would have any
heart in putting their labour for more
production in the country in such cir-
cumstances?

Let Government ggain examine the
price policy. The first thing they have
to decide is to see how production can
be stepped up. That is another aspect
of it.

In this country, we have many small
holders, landless labourers—about 50
million. 88 per cent of the cultivators
have one acre or less land. How can
you jgnore them? That is the main
point. It has to be realised that with
the present policy agricultural plan-
ning in this country can never suc-
ceed.

What is the rate of growth? It has
been pointed out by the National
Council of ‘Applied Economic Research
that the minimum increase in agricul-
tural production we want in thls
country is 5 per cent, i we really
want the Fourth Plan to operate from
a stable position. Tn the last 13 years
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the growth has been only 3:5 per cent
of which 50 per cent has been achieved
on account of increase in acreage of
land. Now there is very little scope
so far. as that is concerned. We have
reached the figure of 79 or 80 million
tons. Who has achieved this?—actu-
ally the peasants. In 1949-50, before
your Plans, the yield per acre was 500
Ibs.,, whereas in 1961-62 it was 620
Ibs. It has gradually increased. It
anybody has given it to you, it is the
peasant. There is no scope, as I said,
for further acreage coming under
cultivation. The only question ig in-
tensification of cultivation, and also
increase in the yield per acre,

How can you increase this yield
per acre? Merely giving fertilisers is
not enough. In Parliament we discuss
too much about chemical fertilisers,
as if that is the only bottleneck, They
blame not only the weather, they
blame the peasant also, saying that he
uses a primitive plough, he is not
utilising water etc. I do not want to
go into the details of the irrigation
potential that is not being used. It is
not being used because there is bifur-
cation of responsibility, and because of
high water charges that are imposed
on the peasants.

Shri Ramga: And betterment levy.

Shri Suremdranath Dwivedy: You
want to encourage industry, for which
you have built industrial estates, you
give them electricity, subsidy etc., so
that a small entrepreneur may start
his industry in order to contribute to
our industrial growth, but it you put a
little water into the land of the
peasant, of which he has been depriv-
ed for ages, you immediately want that
he must pay the cost of the scheme
that has given him water. This is an
industry-oriented policy which will
kill the peasantry, and ultimately
bring ruin to the entire economy of
this country.

We bring fertilisers from other
countries. We also complain that our
own fertiliser production has not
increased, but without water how can
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these fertilisers be used? They will
only eat away the crop instead of
giving more production. The Cuttack
Rice Research Institute, which is under
the Ministry of Agriculture, experi-
mented on this, and they have shown
that continuous application of green
manure alone increased the yield of
paddy per acre from 2,500 to 3,500
maunds in a period of flve years,

So, the plough is not to be blamed.
As in Japan, it is the small cultivator
who wil] give you more production,
rather than tractors or mechanised
cultivation. We must devise means
in this country, so that the peasantry,
without putting in more finances and
without depending on outside help,
using these green manures and other
things made available to them, put
their energy into it to produce more
yield per acre.

For instance, in Madras State we
find an glmost even growth of produc-
tion. Why does it not happen in other
States? It is because too much em-
phasis has been laid on the wrong
things, we have been a slave to this
idea of mechanisation, intensification,
chemical fertilisers etc., instead of
using the methods which have
been proved over the ages by
the peasant, and these are bring-
ing wrong results to the country.

I would, therefore, at the end say
that if this Ministry wants to prove
that it is worth its existence, it must
indicate and take firm steps to con-
cretise its policies and its approach in
regard not only to the peasantry but
also in regard to taxation, water, mar-
keting and other highly important
needs of the peasantry. Then only
the Minister will be justified in asking
us to support his Demands for Grants.
Otherwise, I am afraid that after a
few months or years—I do not want
that to happen—he will probably have
the same fate as his predecessor. I
do not want it to happen; and we will
co-operate with him fully to see that
the peasant comes forward to contri-
bute his mite to the national growth
of this country,
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sitRat e WA AW (SigrHER)
IR WEIEA, QI A FW A7AT9R
F frq otz 1 ST 7w G T E, ITHT
% ge@ & gwdw w3 § 1 Afww =
arq & sraar 35 fa=re @At Trdl g |
AT §, TAT WTT AT F 7oAt 37 9T
o & |

fager #% awt ¥ gam 3 § wars
Fr w7 WM YN A GeEiT &
IFT FTT A AT 92T F g T @
waf W@ & | gWrT X e wY ¥ AT
F IS AW E AT FEr N E A
Y gAY T AT GTAT 21 Ay
faay & I ¥ g7 2 g9adffy Frsar
bR S CRE G RGN e
T FW g § ARG W@ & | AfwT AR
fFray qrss@ & & & fF sadTr ard
AT A FHI & arg AT g7 W7
T g F g A a8 G=7 FT T |
A< g 9 gfvar § 7g qar T aF
% fF gardy AT a6w &Y & ) Qs
FY TRAJT FY FIG L0 TAET TT TS
gt fF gw ¥ #7 3 9T w | Afww
qg 7df g | deTER A% g A 97
JEY | eU5-YE ¥ gAY veo FTW A
o 4T fEAr AR W W AR
985353 ¥ wxo T = derATe gt |
Fr agrady g€ ! o Aw ofr ga¥ wrd
TGT GATT 1A A1 ;rar TEY ey

fF W & garr ¥ g T A
WL qTdT, gEfeaT I F A & gw wars
a ) Zw faal ¥ " wgaTe a9
@ IoRAEaI AT gz ¥ fr el )
qe HATS FhOIA ¥ foro faart +r
afas & 99 [0 9T @ ¥ 1 =,
9889 ¥ 797 93T ¥ 93¢ FAT T
FT HAE GAX | 985 F 9¥q
T qd=AT qar W f6T qeey
¥ ¥ far 953 AT T7 ¥ N
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oy 7 qTT & | W WA ol @ & AT
IS, waq ¥ 7Y W

Fraar 51 aeq frm w1 g7 wrw ?
T AT AT DG F FTH T 7
adl, g7 1 J¢ q¥ 3K I FA G0
fora®r dararT sty & gaAT @¢ f& +w
¥ F9 3@ T 92 A1 WR | AVSA( FIAS
92 7Y, ¥ § FEEAY gy | A F
|

s frgy 35 @@ & wars £
PRI IR E 1 aTEAART G
Y E | TEF AT @ F7 gady A
1 oY 91 Jgr & | 7T KTt FT A
ST ot AT ET @} 1 SR fawE w
FET FT QL 7L A fAwdy suEa
A F WYL FATH LF T 8 AL
faeraT | ST TFIH FTHRT FI FIAT
FlY | JATE & W FE) O feaT w0
g arfe faam w1 993y faor AT
AR 1 &TA & (o0 ww=r g f f7e )
afFT ST wgiey, ) @ 98
# f & Fy JETETT 97 1 & 3aw foo
w7t AEET ¥ WA $g AT @A
ATEAT |

it W AR wfywiw e
WM F WAY FAETEr F@ AT
IS § | g WL WIS F AEHAT F
farg 3% adf wrar 1 fears & g
T 0 g gram &y Tifge | & |w-
aat g f ad adr faamd araarg woef
g 9T 31 g1 qFAT § AfHT Wy
1 F¢, aTTE, TrER, 9T g G
gréY faarg arwarat ¥ swfa® ey faw
g&ar & | T@F faq T T W g
qEIEAT FI( & q1 agT /T FTH AT G
fram #7 &7 | gafwg ¥ fraga &
e gt 7Y wArefr fa=rd Froramt w1
FIH TATT @R ML FfY qormeg wow
g ¥ ¥ T framl %) g fag 9ge
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7ET T WX IAY W 7S & FT F°g |
fam T gu g | -G afedt
¥ qrE AT G {AFT AT g
G A HA Faamd Arwarst & ar
# g fawga Faww @ [y o
AfF g T FE AL aEI
T & T GIFTE ATy | 9g v
fosr & a¥ " 6T waw1 faem o
FMAT FATR Y | THY TIT FTH &) §FAT
g 1 g e o &, A faer § s,
fardar, iy sife wfemi & 1 fox Y @@y
q@T A0 &1 FR G T Oy gy
& A% I qATE # @wr qe F feg
aeay & | T qfewe ¥ v a9 & qrev
F fog aTET ¥ o 9 & qIE SIAAT
T ATAT A AT Y fe orr @11
T q<E T T g HTIT Y AT FeheAT
f& @@ &1 JUEA TG, H§ HA FT
IUIT 9§ qHAT & | AT TG 94,
qr wrfe @ I grefr § 1 faed of
TE T € | {57 Y o9 aF o
Yaq 7 g1 a7 q% a9 gar e | fam
T & wde ar g Afww st 7 &
3u aafeq ¥ fag 39 7l &, s ag
HESRIRESIBECEICIE I EAR AR
T HIX FIOFT QA A7 A8 |
17.00 hrs,

o & ¥ T AT A1 A | G@-
AT Tt § i am 1R gfe e
9T A #Y gfradr faraerd & 1w
3IF Y faamr @ @ Qs gard
aee g qrfY AR | qwy 7T FIH
W T IT AT & 1 3 T " F@gr
AR I FT FHAT FAT | TfF TR
&1 w14 faer wdar 1 I &, @ wIT T
g1 MarET |

ST qF S faqR @y F1 AE
fear, g faq & smos) a=raR AT E )

st oy (fewr) : wa gw AT
®1C 1 @ o Fiw Aifa o i FQ

CHAITRA 6, 1886 (SAKA)

jor Grants 7762

g ar wo T fag o 9 @
gaBr fo T) 1 | gwy § ) 9|
ey =TS BAT T g9 WEAY
9 M, AT IWF qER W Q@
wael & = § T F IALC TGE &
T & o, al & qwn # 0F
T I Fr g | Afew gEdy AR #
#F o FC A g R OwR qen
dFer § SR A AT FAC HAL FAT
forar #1 1 q Ay § WA ¥
FX o1 T g & S, v fw amw
T ¥ FE B AL IFW I OFT
T R feart & W< qieAr g1 Ar
fegre % @i w7 d<r g § A
F1 1Y F7 IR AT §Y, IAG GG G
SATC WY FAC qF AW A q9 AR
T qF FAT § TAGT AL | F AW H
qer wRa g fF wEe, MgAdes,
Tt T ¥ WY a9 M| qe
dxer a% 1 fea $q wam  FifE
qer fFoay AN, WTET @, e
&1 gat g3 | ggv  fag #* frag
FE i A8 99 TEE G § AEF
A g aF, fFoar wrer, AR &
oifg 1 g & s § fF oo SeE
quTE 7T ¥ FALTF JET | § gAFJT
g frwaa® §am ) § w8 W
78 grm afew ag 1 Afa SIAT
ug gras & fag geir |

g F A AT WA g
TF a9 FEA A E
fire ¥ T AT A WEF 71 TAY,
I Y F A TgH FY A@0ET

wret FY 9aT W g, A wTH Avedd
o7 @ XM &, AW 47 T AT FT 4G
2w &, W Al FTAQ WY | |E A
€' Sue oF o fage Wil
fr Y7 o7 Fiy Farerg av qdw ETHAT
T o7 @ ¢, ag B e e
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[t amre]
AT TT §T WX AT A€ HaAr AV
fegena & w Al F LA
gfaad ¥ #C g Frfaw qw ¥ afw
aw & WA @ o der Y I9Y e
1 T 9T w5 | fggeam & 9 Wl
o SATRT AT AR Y A1 GO &Y qA
% 9 fHe a2 F 96 g £ nfe
qT 1T T I9G ] {297 0, T TR
{ TW FTFH TG IF qFAT &, TG AAT
FATE WA A qwer o gHA S,
IFY AW FT TH TG TAW | W AR
7gr o & Rt w1 ey A gie-
U W § 5§ faad gard se
& ST Gy w3 g 3F | s g fen
T 1 AT T T FOW, g8 FIHA
7l goen 9en | T far s
2 f& oo oF faemn a1, OF A
ifq 7 FX 99 W I, OF fraa q
T 9 {7 339 @l & w7 feegena
F1 A9y G 9T LT FI &, G TRt
#r o sreXa &, 98 W F I
AR cUARE o IR e

Y

3T 1 AT S F oA FE A
R T ¢ e TR 9 gHr '™
g w9 @1 ) 3@ET §9 A qar
g &

fegeam & s d@ FOF
oFe A Ffaaswd § | WA
fads & FOT I F F=FL AT AT
t | T W Y FOT Ry I &
IEFT MY AT F FriAT W gES
g 3 % o ¥ aFd & | 98 w0 A
§ fr ¥ a¥ an &y TN o | 7 7
gt T a7 Fa @ FOT gFT THA
# & oy T & 1 W9 B iy
AT, g, TR, @E T MR A
A SAET ¥ FATET A AR A&
oy TN, 48 Tt F 1 I e
faak & TR ¥ WT W SO
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DT T NF | qGT T T D AH F
=L MT T qT@ | Ty Mg
F AT A, A IHA A
o faerr 1 oo 7 A0 oFR
FHA AT § | I9F Ay W Aoy
T FTE | T I | M9 swwr &
TR T T AT E T W G 18 FT FIOT
T I TN ALN & T TR
g f¥ frma T #X @ I F AW

T FX |

o9 ¥ HH F TR § FS FA0 A
g 9T § "L, faardy, wewe,
qrEg wWife ¥, Uwewm #, e
#aoae R fFar @ #F gwad #
Y B a9 1 8 | et mgi } wwe
g §, ¥R W forw T® & q=ATq
giar §, ag aga W=t § AR #faat A
FA 1 AT I AT FASAIL FT FA
& Sfe wm F7 7 § 79 0F e
F G A g AN FT oFEqq
faeedft & =< ¢ fFAr @ F7 9f7
safgy gaT , 99 fF IO Ww &
F= A foet, ToreaE F AR AR
farert @Y g & 1 =@ B avFr wigt
F L Ty feedt § @A ATy @A
AN F AR G A E 5 3T
T 8 e iy 7 faer ar § o T
T 7 T qET ATAl HY AN Y
IE EY AG & | AT ¥ WTRT T4y
g orar & fF fre s & fegam
# AT ' @

95 FUT THFT INT 7 35w

zfaaawzafmaga’taﬁrr g3
T3 FEd FQ § qHA F AT 4%
Fifar #15g I § JfF g 9w
¥ A FEAC FET G, IT I YHIA
FAT § AR IR a5EN e/t g |
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e AW A gET @ AR TG g
T [ W oA g T A Gy A
& Py aR I fgea @ froan
T gt FTEEET #) ST JHI & 3T
I gOHIX FoAT F § T &7
St FA q97 W@, ITW g Rl
# o, oo FrEEl # fa g o-
TR FA §, AR W § A9 T,
oA F 9% I D AW R AT
FRAT FT TFETT FIA §, € IF AGY
g fam wae gEd og WAy
AR Ag 9 AFFEIG F 909 AAAT ¥
FIA ¥ A GEVE AP A G AT
ITHT TR FT IFT AT W E 1 WA
@ AR B W oGSl FT OHEAI
farar s <@ & wvafat @ fodr ) & u
FEA g § i wrfae frew oAt
1 39 I ¥ T 7 fwar 919
feammt & fag oo <3 &= &
faggra #Y G A g w8, vay
T & foFETT F1 g N AN A F@
§ fram A1 & W T e
IHT WY TS § | oomE §OWTEET
iy 0 g, WL T AR T/ W
Y A2 § ar faar . a9 e
TR ® TMAT g | JErEr] e
g% & T AT W9 ¥ Fw & @
AT § | TIE B H]L AA F HH
AR fooe) FqE A A o @ &
At agt = gugren daw famr o
¥ | WY e s g /R
F @ &) T & | g 7 g
agw A, GEEET & A T g, A«
1T 47 7 A, T TYTE T a1 T TIE
ad | ¥ faga &I fF ag gage
v = fEar w3 |
WRINA A AT F AT W
w1 ¥ @ AT G E | AT W
R { @ @ a8 § v 0 v |
WETS 37 47 | I GAY WIS ¥ 3T W
T 90 F wg 91 5 A qee §
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TqEl # oAy § | R ARy qw W
& sAgwE e &7 Il &7 A
AT F GEILH AT £7 GET
31w Y arT ar & A g | i
NATFEAT AT AT T WIS E &
FENEfFamasw ..

Q% WA qAED © FT IT AT GET
T Afed

At o o e AT Y A
T T g |

day ww WA (s | Ao
fog) : o SERaT WX & T o oy
T |ET T G |

=t arrft : wiE B oA ¥ I35 @
#1139 & 7T o Moo fAeTae
) & fasmae ) a@ FEO § ) W
¥ Wi o7 39 qaT § 1 99 B I
T g1 & w forar s & e
F1 9" A faeg g et &, fow &
FE 9g T g%, faar T g fv ‘@m
# oaras 7 & faAEe F@
el #) g&F g & qg qordr 8T
fF 97 # JET = & A Y
aifed | ST 3T A AT W A geofy
2 39 F1 o=a F< fomr smav anfeq
& G # AT AL FEAT | I9 AT AY
oq Fifew | BET A AT FE AT
IAE MY | I AN F A WY B
(T FEN AT FIT AVET | 9 T |

™ aw 7 & F7m AW § fF
QT 95T ATET T WS O | HY HeET
&, o € 1 Ag FFT A §, aAt oy
1 T 3 p@T & A A W FT O
T A g f N A oo oW
UIY W 9ETH FT AR T WA | G
sz § fir fadan femlr ) 9@ & srv<d
¥ 1 R AT T W A A faded) e
® g@ ¥ @ owet # wa| w7
A 9T =g ] & 1w fEE A wee
93, TY & FG W F FATGE
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[+ @]
FNS WY FT AET AG Ao gy
v g & =1 owEr @
ar et 1 @ 9_TY ®1 A9 F7 AW
& AT TE WS Ay | T 97 M9
F1 T A TN

AT |7 F AgHH F W= WeeTHAT?
g E AT g q w0 W oy
garfa® @nr § 9 &1 alET g T
TAT | FW AR A FH AT A
F1 O¥ HiEgd) I AT @I 1 aA
AT 97 W LE AT T

M ¥ are & Q1) @% F [T FAO
AEATE L T A AT A Fg ) W
FUETQ @E AT AHF R %L gAv
3, ool &1 ag @R W I A
2 form &1 fogrm 7t | 7= @R, T
27 o, 3 Jdt § afa € aweEa
Zi qa & WA ST 947 g1 &Fav §
R foet s 77 oA T 7w ar arey
Y fadr @1 wA 7 E ) famar
g} a8 THAT | 3 I F AT TR
|Te IaTfEa & A | WL a9 F|qv
AT ) T &1 AL 91T Tl F AT
A 3@ T F A= GETAIT g aFAT
2

% A & OF AT AT FR
ol g F A | A 909 4G ] R
ot fegea & FTR feew ¥ WKy
iy fr gt &, oI § @A
Fig & I wWare A A
R & Q& A A7 AT 7w Fwi
0 T A faAdr § 1 AT oA §
W AT T ¥ FT R FAQ
at #ar o @ fF ogEwd @ Afe
T AW F AR TE THE TR q@AQ
T TR ¥ WITHE HATH FF AL
a Y ag qawd ww war § afea
wr ®q @A F KO0 wdd 9
feq | FHANT &Y F AL AT IAH Q-
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7 7Y Hrw rar | 3y A a7
WA R AT RS @ g
T ¥ ol & 0F a1 " A o wE
STEAT § | AT FY AATA AV A1Q
FEHITFTFadr gt } | 7w ¥ A=
7ft & faare T wfawmE F AA
Tl G W R A A v
gu & | gafar & ¥ gfaqt ¥ o
g A ¥ w@7 @ fag 7497 <o
 ga fag ¥ fade wem fr wa-
a{t de ¥ 9EX 3 q@E W A | qwi
FY T F13E R FHTT T 72 |
T AN & F AT | T wg & g
FH A | AT 9, 98, 95, 95 T
F &3 E 1 fom Y as e g
i AT § A IIFT qAT g A8
fe 37% w7 7 aff§ ) I F T
2, & WeAg F7F T ARET TEdY &
AfFT T AXHFT ITFT HEAT WY A
Y 1 O grew & AW AT R osw
w1 g Fxar £ 1 & T g fE forg
TE® F wAA o ¥ wgd & fammn
ar fo &1 ¥ ¥ A9 IV TR
HTAT 4397 &, 78 Iq a9 T AW
wiw fag 7 1 ¥ | gl fe
o i A a7 § 7 nfrnT
FaaF@ 1aftFga E fa 7 a0
qFTEar 70t FEY § qifeeaa @
TEHEAT FLN) AW qga @il § uw A
wr anaE 47 f5 g gew #1 @sr
@ F IAIT GAY GgT 7 UF {A
qgaTaT a1 % g 3T & fAg ag ® 3,
o 50 | Afrq ow fgw fm S
Tae At R ¥ I ¥ e
T AR frdt 2wt & srarer ofr A
JoTE | TEET FET W | TR
rror g § R fegE e
wfqum enfamrt & w@ w®@ #Y
i I 70 gaw 7d fawd g,
T Fifae Ag) § fF a8 aF 95T 9%,
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Wi g A A wd g omFdr
qY | (Interruptions). ¥ suq &
6T fadem Fw wEar o fr owEw
qEA AFATE TATHT Hi HHEAST
AT FAR far q@ | 987 W FH
fed «F | ¥ faedY fadt FF wv=iT
=0 fog #1 fr qgi @ mAw ad &
& AI961 q€ 59T F T IS |
wAZ WIF F@ATAd §F 93 i fE
TBT T AR FY FAT 1 AR Frany
§ |7 A" 99§ | qGH I AL AT FAT
AT ¥ SR &, A A FW | A@T 97
AT co AT AF fafr & | wq Fpaft
A co FAR A HAS forac & | mar
T g ¥ A7 3= g7 ma =@
faar mr § ¥ wHd TR
T F qw 4187 @ A7 97 et
SART @ AT | AL, G AT AT W&
& framEl &9t 7 A g0 gAE
¥ T wTd oW qeTAr ger 1 g afad
WITH! ¥ A9 q@ BT oA @R g7
1w &7 wifgy (Interruptions).
& agm o Afaed # gz off T |
T A & a7 @ faz & 98 9
AT Y W AT ¥ & fr F WL F I
TBFMAEEL T | F AT §

Q% HANIq Q36 . 17 9 ¥
I E

dt au gt @ Af s
g1 oafdy @ =gt daT g & 0 s%
RWATFEF I Ag av qag &
a1 R & A 394 qars feadr wfey
AfrT 3 T IR FOE A T

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): Mr, Deputy-Speaker,
Sir, I rise to speak in support of the
Demands of the Ministry ot Food and
Agriculture. I am not speaking in
respect of the Demands of the Minis-
try only because I am the Parliamen-
tary Secrelary to the Minister of Food
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and Agriculture, As this House knows,
the Ministry of Food and Agriculture
has a very competent team of Minis-
ters and I am not speaking only
because something should be said in
defence of the Ministry. The hon.
Ministers will repiy to the various
points raised by the hon. Members.
Here 1 want to make some reference
to the activities of the Ministry which
are really helpfu] in various fields. A
number of speakers have participated
in the debate and some hon. Members
have made very good suggestions.
Some have also criticised the Minis-
try. Relatively speaking, I am a
junior Member of this House but many
times I fail to understand the spirit of
criticism which is made on the floor
of this House. Some time back, 1
came across a speech of Shri Ashoka
Mehta, Deputy Chairman of the Plan-
ning Commission, in which he said:

“One needs to be critical in
order to restore one’s confidence,
in order to gain courage, in order
to develop strength to bring about
whatever changes have to be made
with the determination of moving
forward. I believe in India today
there 1s a critical spirit. That
critica] spirit will be welcome. In
India the critical movement should
spur as to move forward and not
take us to a state of distress, dis-
satisfaction, demoralisation, to
cynicism and frustration. Tradi-
tions of disbelief in the current
practices, disbelief in our capacity
will sap and destroy the very
roots of our growth.”

After listening to the speeches espe-
cially of Shri Sarjoo Pandey and
Shri Bagri, I would draw your atten-
tion to the speech of the Vice-Chair-
man of the Planning Commission,
from which I have just now quoted.
I feel that that should be the approach
of this House and of every hon. Mem-
ber, as has been suggested by Shr
Asoka Mehta.

The House is aware that the price
situation on the food front is rather
disquieting, and the sugar supply posi-
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[Shri Shinde]
tion is also somewhat tight. The
Ministry of Food and Agriculture is
seized of all these problems, and a
number of steps have been taken by
the Mimstry to meet the situation.

Shri S. S. More: Are they making
any efforts to solve these problems?

Shri Shinde: Of course, every sin-
cere effort is being made.

Shri S. 8. More: Let
feel that the
efforts.

the people
Ministry is making

Shri Shinde: The hon. Ministers
will deal with the problems. But 1
wish to dea] with some of the activi-
ties of the Ministry which have a vital
bearing on the development of agri-
culture in the long run. To my mind,
the greatest achievement of this Min-
istry is the establishment of a very
powerful sugar industry in the co-
operative sector. The Ministry of
Community Development and Co-
operation has also made 3 very valu-
able contribution in this respect. But
sugar i8 a subject which is directly
handled by this Ministry, and hence
this Ministry is naturally proud of
this development.

To review the progress which the
sugar industry has made during the
last few years, I may state that the
total number of co-operative sugar
factories at present is 57, of which 54
have been licensed against the First,
Second and Third plan targets, and
there are three old co-operatives
which were in existence before the
First Five Year Plan. The total
licensed capacity of these 57 factories
is 8'3 lakh tons out of the total
licensed capacity of 336 1akh tons in
the sugar industry.

Shri Ranga: But is it not true that
some of the co-operative concerns
which wanted to organise co-operative
sugar factories have not been given
the licences? They have been waiting
for ncarly three years now. One
Minister has gone and another Minis-
ter hags come in his place.
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Shri Shinde: I am coming to that
point.

Shri S. S. More: How many have
been licensed from Maharashtra?

Shri Shinde: The matter is under
active consideration of the Ministry.
The cases would be considered on
merit, and wherever the availability
of cane is adequate, licences would
necessarily be granted, because the
whole country and al] of us want more
sugar. So, my hon. friend Shri Ranga
need not be impatient about all these

things. v ada

Since he has raised this issue, I
may state for his information that at
present 73 applications are pending in
the Ministry of Food and Agriculture

* e e
Shri Ranga: For how many years?

Shri Shinde: . . . from the co-ope-
rative sector. The screening com-
mittee has considered all these appli-
cations. The recommendations made
by the committee are being examined
in the Department of Food. Each
application is being considered on
merits, and judged from all angles,
namely availability of cane supplies,
economic viability etc. Co-operative
factories to be established by growers
would be given preference in the
matter of establishment of new sugar
factories. All these applications will
be shortly placed before the licensing
committee for taking a final decision
thereon, and it is expected that the
major portion of the capacity will go
to the co-operative sector. So, my
hon. friend Shri Ranga should be
satisfied after knowing these details.

Shri Ranga: They have been wait-
ing for three years.

Shri Shinde: Out of the 188 facto-
ries which worked in the 1962-63
season, 41 were co-operative sugar
factories and they produced 4-4 lakh
metric tonnes of sugar against the all-
India sugar production of 21-6 lakh
metric tonnes. The share of the co-
operative sector in the total produc-
tlon of sugar during the 1962-63
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season was about 22 per ‘cent as
against 14 per cent in 1955-56. This
will show what a tremendous progress
has been achieved in the field of co-
operatives. Even the chairman of the
National Federation of Co-operative
Sugar Factories has acknowledged that
it is mainly due to the active assis-
tance of the Government of India that
this powerful co-operative sector has
come into existence.

I know there are a few sugar fac-
tories in some parts of the country
which are not functioning satisfactori-
ly. But that js not because there is
something wrong with the co-operative
principle as such. In my personal
view, it is perhaps because there is
some structural defect in those fac-
tories. Government are also thinking
of taking active steps to rectify the
matters,

If you go to Maharashtra, Gujarat,
Mysore and Andhra Pradesh, you will
find what the co-operative sugar
industry is to the rural population in
the rural areas where such factories
are situated. The co-operative sugar
factories have revolutionised and
transformed the rural economy. The
economy in the area of operation of
these factories has completely cPang-
ed. The co-operative sugar factories
have succeeded in putting an end to
the age-old stagnation in agriculture,
in rural life. ‘The productivity of
agriculture has been raised in those
areas. The co-operative credit system
hag also become hroad-based in those
areas. Rural unemployment has
practically disappeared, rural demo-
cratic institutions have been streng-
thened and they are functioning with
vigour and strength. A new demo-
cratic leadership is emerging in those
areas. All these are very important
factors.

Shri Ranga: The directors are all
nominated.

Shri Shinde: I may quote Dr. D. R.
Gadgil in support of the statement 1
have made.

Shri Ranga: Who is he?

Shri Shinde: All of us know that
he ig no supporter of the ruling party;
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on the contrary, he is a very strong
critic of it.

Shri Ranga: Why is it that direc-
tors are being nominated by State
Governments?

Shri Shimde: In some cases, there
may be local factors.

Shri Ranga: Almost all.

Shri A. M. Thomas: You do not
want co-operative sugar factories?

Shri Ranga: Is nomination a demo-
cratic procedure? You go to Ayub
Khan for lessons.

Shri Shinde: Dr. Gadgil has made
two very important assertions. One
is, he says that the most significant
development after independence is
that co-operative sugar factories
have been established in India. Then
he makes an equally important asser-
tion that as far as the processing in-
dustries are concerned, they should be
established in the co-operative sector
on the basis of the experience we have
got in respect of the co-operative
sugar factories. I may quote him:

“Therefore, it would be no ex-
aggeration to claim that the co-
operative sugar factories repre-
sent the most significant deve-
lopment in India gince indepen-
dence in the progress towards a
co-operative commonwealth”,

He further adds—this is a very im-
portant statement—though it is a little
bit of a theoretical nature—

“However, in the long run and
in the wider context, the lessons
provided and Thopes infused
through the operations and results
of this experiment are even more
important . . .The success of the
co-operative sugar factories un-
derlines the importance of the
emergence of the surplus and of
the fertilisation effect of the
ploughing in of surplus within
the rural community. In the poor
insecure areas, the surplus is
drained away by the moneylen-
der, trader and by the urban sec-
tor of which he is agent and re-
presentative. Therefore, develop-
ment cannot proceed beyond a
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[Shri Shinde]

point. Security, favourable terms
of trade, a surplus and leaving
the surplus to fructify within the
rural community, all these are
necessary for a steady develop-
ment process which has cumula-
tive effects to get started. It is
this which the first decade of the
Pravara Co-operative Sugar fac-
tory illustrates. It is this which
points to the compelling necessity
of keeping, marketing and pro-
cessing of agricultural products
within the rural community”.

Shri Khadilkar: As he has stated
regarding sugar factories, Dr. D. R.
Gadgil has also welcomed the Bhuba-
neswar resolution regarding the rice-
mill processing industry, I would like
to know what steps are being taken
to give effect to the Bhubaneswar
proposal. Is it not a fact that when
the State Ministers’ Conference was
convened, an office note was prepared
against the Bhubaneswar resolution
regarding taking over the rice mills?

Shri Shinde: The hon. Member
is not correct. I know Dr. Gadgil’s
views. He has welcomed the Bhuba-
neswar resolution. But the hon.
Member’s contention that the Minis-
try prepared some note against the
establishment of processing industry
in the co-operative sector is not cor-
rect. On the contrary, I may inform
the hon. Member .

Shri Ranga: He is more socialistic
than the Congress itself,

Shri Shinde: . . . that recently a
conference was held under the chair-
manship of the Minister of Food and
Agriculture, and a specific decision
was arrived at in that conference that
henceforth all the mills should be
licensed in the co-operative sector,
and even in regard to the existing
ones, the Ministry is thinking of
taking active steps.

Shri Khadilkar:
steps are taken!

Shri Shinde: Then I wish to refer
to one more subject dealt with by
the Ministry of Food and Agriculture,

Let us watch what
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namely, sugarcane research. The
work of sugarcane research is carried
on at a number of stations in India,
but the main work of fundamental
research is carried on at Coimbatore.
The canes which have been evolved
at Coimbatore are some of the best
in the world. Coimbatore varieties
of cane have acquired reputation
throughout the world. Leading
sugarcane growing countries of the
world are always on the look out for
the best material in order to evolve
suitable  varieties for their own
countries. Australia, which has suc-
ceeded in evolving varieties of cane
having the highest sucrose content in
the world, has used materia] evolv-
ed by our scientists at Coimbatore,
and this is a matter of pride for all of
us.

T would like to refer to recent
achievements of the research activity
carried on at the Coimbatore
Research Institute. Planned hybridi-
zation adopting improved techniques
led to the evolution of many out-
standing varieties which replaced the
earlier strain released by the Coim-
batore Institute. Varieties such as
Co. 312, Co. 313, Co. 331, Co. 3356,
Co. 393, Co. 395, Co. 421, Co. 453 be-
came prominent canes in sub-tropical
India. In peninsular India Co. 418,
the variety that combined in it the
good qualities of the wonder cane of
Java POJ. 2878 and an outstanding
cane in India, Co. 2980, very soon re-
placed all the exotic varieties under
commercial cultivation, and s still
holding a dominant position, Other
varieties that showed promise were
Co. 449, Co. 527, Co. 658 etc.

Shri Ranga:
trol?

Shri Shinde: Some time back, a new
variety, viz., Co. 740, was released in
certain Deccan States. I think this
variety is likely to revolutionise cane
cultixation in India. In some paris of
the country it is giving very high
vields, both in respe:t of sucrose con-
tent and per acre yvield. Tt is likely

‘What about pest con-
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to prove to be the best not in India
alone, but all over the world.

Australia, as I have alreudy stuted,
is known to have succeeded in evolv-
ing sugarcane varietics having the
highest sucrose content in the world,
but the per acre yield In Australia is
25 to 30 tons. The vanety o9 which I
am referring is giving very high
vields, as high as 80 to 90 tons per
acre. Only last year, in my own farm
I had planted this varie'v on a plot
of six acres. I have got 92 tons per
acre average yield. Hundreds of far-
mers are getting even more. Only
vesterday I received a insurnal which
is conducted by Dr. D. R, Gadgil and
in that a statement appcars that four
agriculturists who haj planied this
variety of Co. 740 got yields as
tollows:

Shri E. M. Bhogale. Mslar, Bara-
mati Taluk, Poora Dt per
acre yield 238 tons.

Shri Shinkre (Ma:magoa): Maunds
or tons?

Shrl Shinde: Tons. Ncwhere in the
world has i‘ happened. That is why
I am praising all the valuable work
that is being done by our scientists.

8hrj Shinkre: Then, the Food Minis-
try should adopt it immediately.

Shri Swaran Singh: The farmerg are
adopting it.

Shri Shinde: It depends on environ-
mental factors also.

The others are:

Shri S. V. Rauth, Malinagar, Mala-
sirag Taluk, Sholapur Dt Per
acre yield 133 tons

Shri K. L. Shinde (not myself),
Rahata, Kopargaon Taluk,
Ahmednagar Dist. Per acre
yield 131 tons,

Shri V. D. Dhopate, Kahale, Bara-
mati Taluk, Poona Dt. Per
acre yleld 134 tons.
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This will show what a wonderful job
i{s being done by our scientists, and
they really deserve to be congratulated
by this House, and I feel that hon.
Members will share my sentiments in
this respect.

Shri Kamalnayan Bajaj (Wardha):
Can you give an idea about the sugar
content?

Shri Shinde: The recovery 1s any-
where between 12 and 13 per cent, but
the actual total sugar in cane may
come to about 15 to 16 per cent. It is
higher than the Pravara variety, and
the per acre yields are far higher than
Hawai. But the main problem of
sugarcane and other research activities
in India is how to carry successfuly
the results of research to the farm on
a large scale. The Ford Foundation
Team has expressed the view  and
pointed out that India's agricultural
research knowledge is already ade-
quate to permit a very large expansion
in production and productivity per
acre. The basic problem is to extend
the known and tested practices to
cultivators and ensure their adoption.

With these few remarks, I thank the
Chair for giving me an opportunity to
expresg myself,

Mr. Deputy-Speaker: Before I call
the mext Member, Shri Hathi will give
some information to the House.

17.36 hrs.

STATEMENT RE: REFERENCE OF
MATTER BY PRESIDENT TO

SUPREME COURT  UNDER
ARTICLE 143 OF CONSTI-
TUTION

The Minister of State in the Mimis-
try of Home Affairs (Shri Hathi): Sir,
I am sorry to take the time of the
House, but I thought that it would be
better if I show that courtesy to the
House and inform the House that the
President has been pleased to make
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[Shri Hathi.]

a reference to the Supreme Court
under article 143 of the Constitution
in regard to the conflict of powers and
jurisdiction between the Uttar Pradesh
State Legislature ang the High Court
of Uttar Pradesh which has recently
occurred. I thought I might give that
information to the House.

DEMANDS FOR GRANTS—contd.
MINISTRY OF FOOD AND AGRICULTURE—
contd.

ot it T T (weER) ;oS-
s WY, WAt s foR wT oW
T TER A W F s
qEAT w7 e g Foar AfE
# 3% FgN AEm 5 ag w9 me
TEAI(T AT WA X AW FAR
¥ art & &Y @A ATt & FiE fearl
7 ag TEA Ag1 Ty & 1 afy ag fprat
% qgar I a1 WA qg AT qF A
FFATE § YT TFFT FT JFATE & Ag
AFAE AL TN aren ff o s=far F
7g faxcw sem fF a8 I gark wfaat
T gerA &1 T & fa AT AR F wiwet
®) fear 77 9 7 F A F ARG
Fq A, IAF TH AW § Afo0 Jear
QX AT & | " N qE AR TR
g, AT 370 7w e forg & wraa v
qrEa 3, ¥ 78 & fr afz oo o
# Y Jom A gEdd ) Jow @
N a7 @ qwen w9 g @ aret
A &1 TE I WIFST FT A § 9 3T
aqr wATHT Y e § oga [\WE
faar & Afer Y fod vy AR
uré § 39 7y w5 forw Ry & fF fae
TR Y EEEIRY T FeqT 9 Y
2, T AT W\ AT AF W E AT FA
qr R S & R 37 Rt F F oA
forem A0 7§ W@T § AR & 4T o=
G T W ¥ TTHT FE) o A Y
wrer det 7 g Ty § i I s
forwr el & setma omaT & A AT A
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Qe ot §, o @g otiw WA & oy
™ o) I R F o A1 Ay ag
IqH ag TE Taer ar fr wgi e S
w9 @ & AR Fer SF A T @Y,
¥ 72 forar & fir Y, i 2 ¥ g@a
¢ Ao fre @dm wEEr A%
oTaT TG FET AwfgT 1 FW Y FH
ag T4 IIAY fF forqa awt ¥ gawT
Ao Frer fF qg ot gad T
forar & 1 gaferg & ag s wTRa §
fs oz oY us o= ¥ Pl 5@ &1
T A ¥ g9 {1 & I T &,
g TE ¥Ry § e gw w3 feaz
90 2 FT FT & WX A 93 € F
FTH

17.28 hrs.
[Surr THIRUMALA Rao in the Chair]

awfy agew, I ¥ o
garew ¥ foey qag a9t ¥ @@ a3
wifge sy § A wt W fraara &
AfFT Y Y AT IF q AT &
W AT QT GRET F1 AEAAEF
A A A g T A
weraa Ffcare &Y @ & fF wof agar v
o} Sl ZaT Y | "t TEAT &Y AT @I
¥ gifs qam F@ &1 i S FY
o T & e A @Y T A T
wMafigwm N W ! |EEFTW
t fF o £ I3 Y g A0 A Iy
21 Zard o Ay A gy arfed
/YT Y fF Ay FT ATE A9 wwfgd
g aTH A T FAE § oW
aret wt wow wE § P ogw a w E
a1 w27 @ § AT qErT argT & wias
FHATIIT AT Y | T AT F T
T aF wrE T Ag & B 3w
3 7 5g AR F §1F | ATA-FF gy
g § fir il ¥ gaAT wEATERR AT
=Y 50 @R far ™, @ §w e
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I, ATH-4AF HT gTary I fgama
wm w1 fow X § 5 agi o @
JET qF AT § | A & wa A
T IWMrgrHds FclFroma §
wafad @ w AR @ wawg & avwa
FT Y T I § TET AiwI w6,
X fiF ToT T & T ITAF 09 W
WA 1 T TR T &7 AT
Tk § 5 urft st Y ford
R o JETT g1, AN Jgi AT F 0
o1 a1d i gFr o THo-¥xo FT A
fear sy

wIF Uo7 I &7 g feafa &
Y€ 7t qea fiF qorer FY g FT g
FEATAT qT, qGT AT o THo-¥50
&1 4 W ®7 A7 qET T AE R
wr§ 7g & aqran e N ageE Ay
q2w § g ag T owE g oS g
gafey Jamew & a & § ag faa
& qgar § fF 9w a9 &
WTHTT §97 &T /T agi 7 fawy qfe-
feafradi &t 3@ w w™m aE
fear s ok s 9% fra w6t
ITFT IJAA FT g e AG fweem,
‘frad ag U &1 %, FI9T 98T I,
-qT TF GHTX I A ITMRT T qHEAT
A T & oA |

o A qFT F fraw & ooF
a3 § 9t fF qu Wy @dr § sy
g o uF § § ot wuT gHg @dr ¥
AT § | AfFT A @ QI wwE
IR FIA AT FT I GTET & WA A04r
AT FTH FY A9 F | T 15
anifas aW 43 FT @ FW a
o (69 #1 I &1 FAT AW AT
Tifge, @ 7 *7Y ¥ & 7g a9 gowT
T FI &, A qgT &Y 14l FT gHAE
&Y ST 1wt ave ag i ag dn
A1Y fF wqF qeT ¥ frare w1 QA
2680 (Ai) L.S.D—9.
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faadt & ar 4t | fomy Swwr T
frt &%, ag g 9wt fear s
R T8 w7 o fF 9w e WA
¥ T FHfEl #1 I TRy
¥ ¥z waar § A 7, A ag W gud
XrE faar oy | AT By e famw o
W ¥g X § daar s foar sy
Tl IF T AAY WY ATHFA @A
¥ &1 7 =™

AT g Fel ovar g f5 A
N wrqifer fad gt a3 v €
frsy ¥ ®t wiwr N feaf &, afe ag
feafe ==, 1 W a8 WY 7 g
gt o f AT faeli #r AT W@l
foom | i AT O FT® d
oW 7 F fag it & suw fimdx
o =fgd 1

IR F AR F A owr Ay ?
AT I T AA | T TF HAT WAT AT
AT FYAT AT MFT F9qT T4, AfwT
gaa faredt ff € ¥ Tomm §
gIag "I a9 F N & § e
afgy fr g faar g faard &
oq§ ¥ 1 guRr qar oan & fie i 9
At fgarg faadt agrd oy arfee @,
I A IF WA § | AT FHTA BTH
¥ §r g faand wE agr = @,
ar AT 3w 7 faard gy ¥ a7 8 96
gradm ? ot e i gare ¥
9 AFEH A HE A g S
fram wa-fem oodifes fa=re-
ATURT & 9% § fow T &, fora frarr
#( qumfrar 9 a<E ¥ 9t 3¢ &
TR g9 a8 9T &R fF Iqar aFerst
Fr 3T frg famr ag dea @97 &+,
a1 ag aafsT aig & 1 5@ fAg gy
FIATEISr Ga7 FAT e, fa 7 fRarT
FT IARA TGIT A & gV

oo Tl § TEg qE@ AT B
#F A ad § AR g ag § ) eEd
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[ et T )

o 37 & M ¥ S g7 FaT HI TIAT
I WATAT g A AT arar fF owmre
9¥E A" AT A § I5 FT E
o7 7Y & 1 I 7 AU €T FAT 42
9 AT 3 | FAAC FISAT FATT AHT
§7 @F Fal F oA gH & @A
g |

gAR FY WYY AT AR FEd
g o qamer o ¥ agt 9% A
anfyn 1 ey & ag s argan g
IrRA A faaea £ N JrIAE §,
MAE R IIT G G F o
gaaamAam s g v e feea &
T F7-HEqT 93 WY, 99 fgea &
qA ¥ FATA G A qg W
gafaq @t 4 93 WY §, 398 @A
27 WX a8 FeuAr F1 a17 5 @i )
QAT FT AT SN 9 AW AT
wgmé T qiM, v @y avEte
T g 1 AfFT 7T ag WY Feww A
oy fr aft gTFT) 39 =TT AT g
gra ¥ ¥ 3o, @ fagrer g Ry, A
gg Wt ArpwfEa q@ g

xafqu @ wwer £ GARTY &7
gt airer ag & v g w7 29 A
& OF QAT JAAT A, IT Y FH
wafag &7 GISAT FAY § HK w9 ASL
R, WIS uG AXFR HT AHA §Y
ara ¥ fi wa gamy §ranT @ SR feat
FHY & 1wl WY qEt g &7 a9
T fiF 35 ATM T TH FT AET Y
HATAT 7T A A 7gT AT @A, IFH Y
3c @@ 24 ¥ FO7 & wwAd F fon
formr | ¥9 ¥ ag T9ez gy o § fE
fRT uF-Tw ¥ AT AT PAT AR F
L i g i

qeFIT ¥ Y woAr wafaar g
37 %1 29 3z TNl O T
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qrEdr & ) sETrr @ HAEr FHAT
qear g afsw gw 99 #1 F1F areedy
gl A E fF 37w 1 qEm af
grrm 1 xafau faaewr o F3 wR
# azfa & arX § daifas v & aram
9B | I 7 WAF &1 v v gw ay
T AT qET F A AT 9z A
oE qF TEIT 90, AT g2 WY yEd §

o @z ¥ gqr T 9 v fre a0%

& 38 F) frar smm ) AR R R
UF I ¥ 39 A ARy ], AR A
qIgeq A I F g AT AR FAY 0y
I 7 g, Frat W1 9w # @), @®
fafuga, g3 @4 o8 a%, «Wi &
g8 ag faammr @m

Q¥ qAAT qI ;. qutar feqr
i

ot wrait o e - wtE A e
AT qE & 1wk fesY § T oA
FETC AT 2 gy @, 7€ wraw ¥
|t w1 e @Y, 37 7 wrf e
AT &, A g7 uF AT § 39T FY HrATEY
# g g & & AE AR AY 36
T A FTHRT A I, A A B AW
¥ faq 2 far 9

R 2w ¥ gg wAdwIfTE Iwr
a7 FY & o A7 7 ave & o Frerraay
A FUT & W AT W JIqI
¥ 97T TIY HA T B A, Y Iq
AT F F 15 AG) AT A a7 297 wAqrSr
® & &7 ¢ o 73 HIE@r e, Ay
IHIT KT PEAT 9% 7g faavgdy oy
TG R WX AL To FY JAT AT ¥
afay AT F weEiT IW w9
T WY AfaEr @ S 1 HY
qaE F) A @Y T faa-fre r—
W 91T TN, 7 I oA, wrr F v
fem X s= ¥ fa— @ &
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sfafoaqar § za 3w ¥ d3m A3
g3t 1 gafaw o wftfiamar 1 53
F74 % fou a9 a9 €Y Frear & A
97, IeTRA WY, faAwr A 1RT @1 AT
FTAT qT &Y AvfaAy & 1 wa gwa w;w
an ¢ f g #1w oF dqifa e v & fran
Ty |

9% fau ag W I&Q grm f5
qEHIT &1 gA GO ¥ [T 37 w741
AT AAM | WA FH HAFERT ¥
99T ATEQ &, =1 qg Wy zr wvan &
17 faa=o #1 sqaear #( ST F
gu TR, IT & FATA L L, I9 AT
EFA—TATI 71 e a7 oy 741 3,
FfFT Ig 7T A T FTRICH ;| AT
3% w4, ;i 98 93w fr 7R vl
§ qF & qamwr favy

FTHIT FY Tk F TSI AT STIA
tfagm A mrRaRT q@ T &
SIS AN FHC-T13T FT 967 T 727 3
W a4 ar 9w g § fF T2 ey
TS £F TF | WX AR IT T4
w7 wgme qud £ q1q w740, av a@
9 § T a9 Qe | wq Prena &
AT SR 6T @7 8, AT IW 7 I
T faaer arfedY § 1 99 & g faay
W A WM § | MR 3 3T IR
TRt qT ot SHT FT F2190 FH ¥
Fifaw &Y ST, &Y TE ¥ qE HHAT
T g1 W 1 AfE ag A fafiaa
¢ 5 ag s & qrg Wy O fee ¥
qF STA, T7 FTRIAT AT & | I TOA
wfgw zararfigt 3 7§ & 9F 67
aT ¥ Ifd 99 owfgt & wm,
fag ax wxae w1 fagawm @
T W FIT AT EF @ S
aifge | dfew & fox &t w5m fF
TF AW § FH WG qreT ShEl 9%
I IR T AT TEY W =Ry )
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Q% A §I€q 0 T FHT & ?

=Y et TR g - F ond ag fraz
FT 7@ 91 5 37 T I F FES
qra 41y fraa & foo @ame
Brse T maa ¥ & fr oo g aw
A g, a1 e @ gy e &
st frde a7 w1 9t fF s faaray
TF AT gEIR AF A A0 9T wOd AT
%% YEdT §, A1 @M E I 4g &1
gORAT @ 7 34 § | qY qg WIT &2
T ey fF wre o faama w1 dg
Y ¥ F9 FmI & JET T, 47 q€
FIUIT H FATH 7 TEY AOEM |

ug At gwear §, 39 H faavw Y
T GE AT T AHIHE 2 ww W
faaon & & § TqEm &7 @ gR
T qATRr 9T TN 7 Ay A
vt @t sqrardr 1 oY, ag FEer
A7 FIfgEr g T @ 1 WK gn
g9 F sqrafE) a7 AWM 779 §
Q% I 1 F7E T T AEY A E,
@ e gw wodr Aifg ¥ favg ¥ §
F B B ST AT §, 37 +) it gHwTT
¥ 399 § sy @ 9ifg |

LIEEE B B SR L e
Y @A | I § | AfwT g
fradmd s E? T oot ERA @
fauy =7 ¥ ag g swm wgar

£ % i Todifa gk wteaifess &

w € ¢, I FT A FAT F@T
oy & 7 7g am WY § FF 9T 9O
U Flwfesy F1 gafau w4 g
fear smar & SwEiA Fww o=t Y
Licak o |

T AT &Y I WX TG Ay |
ag faor g 5\ a9 geT e
T3 1 W fadrY wr §, gy w5
gt fex ondy § Iy wraT ¥ ele-
ARG T &F ALY foear & | 57 THICHT
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FAATETT T M, T THL FT AT
I I A Y AW FT IARA 4G
grar § | wifgF & ¥ @1 W a@
w qd g QA wfgd 1 frar ) W
WY JqT FT F AT e &, TF IFX
s F qwdfy § 77 FE W IARA
]I F FAF T G qwAT | AT
ea w8 ww &0, Afage w-fea
w1 AR | AT A A Ry
) 8, g Afa-fedr 7 wr
Aifr fadla = Y aarex FCX F7 W
oo g L.

qaATfy W@A@ : AT W9 @
¥

ot wrslt o & g v
affr | 9 T Y OF W Y qEIw
T g |

TF AT g3 A FFY AR A
@ AT PN T fF v F weE W
wiY & 1 & I qaenn e § R
ot 9 BT F wA Ay T @ A
o wEAr @ FTE o ¥ AfeT fAay
qET FH AX A | AAE4TH AT GO A
ogt OF IR AT AT F oy
T N Afera ¥ g Y fay S ¥
ST T FTT AAT F) F00rq &7 7%
M GF AT AT FTOT I WA | UF
FTIUT Jg TATAT 74T % Hi@T 7 Sy
foast fowrar wza & oW & 47
T A1 776 Aradt § P g e
F fraral & ag Sy aga wfgs &
€ &1 TAF O AT § ami A
& § 7 forqr aram 1 ag dhny agf
AT & TR AW N A § 0 Ag
i 14T § o @it &) g3 g uF AgY
faardY & 1 g6 a® ¥ WIT o forqwy
aimfat .. ..
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aft w@e@ o w9 W9 A
Ladl|

oY w0 TR @ W @) aWT T
fear ar &, arer AT AWy AT e

qafr W - o) & Ad
frer wwar & @@ ¥ WA wEE
T 9=y &

Y et T @ wfaw a@ §
ag FgAT Argan g fr garR arwanAt sy
9500 HARY &Y faerely § R gAY 7
FART ¥ GG & 9T FT § FTH 7Y FC
oy & 4% w10 A A Ry § @
BN F F T IT HIWT @S §
qg FE Heq § AT T TN ATAAT A |
g9 ! WYY AW &Y AR EW I X
gt Tifed f e & Amy #r fa
qraT ¥ 5 QU WT & @ F1 fax s
Fog Sl ST N @ A F L AR
F2arx §, g Al aa d 1 ag s
g ¥ I a1 AGY &, T AT A FrOET
T FT AW F AT GAA, T 5S
FeqTO AW FT 1 qHAT & |

gaTaf wET ;A THe 0Fo WX |

nRA sfEaad aw (TR)
TZ g1 9z WY a1 9F § | g7 &7 WY
saa< fear st =fey

gymfa s Em - sowr N faw
AT |

st wedtard  (fawraang)
agal ®1 WY AT w1 owIgw fwA
arfed

Shri S. 8. More: Mr. Chairman, the
problem of the peasant in this coun-
try has many fascinating facets. I do
not propose to play the role of a child
which is trying to chase too many
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butterflies simultaneously. I propose
to confine my remarks to one or two

relevant points.

My first submission to Government
will be: what is your agricultural
policy? According to my study, the
present government is doing nothing
else but continuing the British policy.
And what was the British policy?
Britain was an imperial power, It
wanted to keep India as a colonial
country, with its economy in a very
bad plight, rather a stagnant economy.
That is why the peasant becama the
first object of its adverse policy. This
Government is doing nothing else than
toeing that very line. But, unfortu.
nately, we have adopted a different
set of objectives. Our Constitution in
its preamble and directive principles
chapter has laid down certain very
beneficial principles. At Avadi and
other places also we have emphasised
that we want to march towards Socfa-
lism.

Now, can Socjlism be an economy
of scarcity? 1 believe from the ex-
perience of other countries, wherever
Socialism has been adopteq as a part
of their philosophy, Socialism has al-
ways been a philosophy of plenty. In
this country, unfortunately, we are
suffering to a very large extent from
shortages and scarcities. So, in the
light of our objectives, it is high time
that our Government enunciates its
policy towards agriculture.

Take industries, for instance. We
have come out with two Resolutions
delineating our policy regarding indus-
tries. I think, it is high time that this
Government issues a statement deli-
neating its policy regarding agricul-
ture in the context of our objectives.

Take, for instance, Japan. Japan
has framed a strategy of new agricul-
ture. You require a strategy not only
for fighting an enemy militarily
but you also require a strategy
for the purpose of taking agriculture
to a stage of prosperity. For that
purpose the Japanese Government
have passed a law, the Agriculture
Basic Law. I think, our Government
should also do the same thing. They
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should first see things clearly and then,
after defining their objective, they
should march towards that objective
with firm steps.

But, unfortunately, I find when }
study the documents of the Planning
Commission and of this Government
that there is grievous lack of clear
thinking and a sense of realism. We
are only muddling from one point to
another point and we are not march-
ing towards our objective. The agri-
cultural problem in thig country has
become a sharp rock on which the
ships of many Agriculture Ministers
have come to grief and I wish that
the same thing does not happen to our
hon. friend, Shri Swaran Singh, be-
cause the people are growing impa-
tient and in their impatience we are
only playing with our destiny. We
are passing through very critical stag-
es and therefore I feel that unless our
Agriculture Ministers define positively
their line indicating the different steps
by which they want to proceed to create
a sort of an economy of plenty and
prosperity in this country, we shall
come to grief and that will not be
very palatable to us.

Another point that I want to sug-
gest is, as I have stated, that we must
frame a policy in the light of our
changed objectives given in the Pre-
amble and the Chapter on Directive
Principles. The objective is revolu-
tionary and therefore the approach to
the agricultural problems must also
be dynamic and revolutionary. A
socialist economy is an economy of
plenty and not of scarcity. There
should be a changed approach to
foodgrains policy. This change of
approach must be based not on some
individual pragmatic principles but on
some basic principles. The first prin-
ciple of this changed policy should be
the maximum utilisation of our avail-
able resources. We have abundant re-
sources. The rainfall is there though
it is dispersed in the different parts ot
the country. The rainfall is abundant
to speak on the whole and most of the
water goes to the seas. Therefore we
should at least undertake irrigation
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and other schemes so that every drop
of water shall be conserved and utilis-
ed for the purpose of supplying an
assured water supply to the peasant.

Another factor that I would insist
on is in regard to extending the area
of cultivation because one of the hon.
Members said that if we try to extend
our foodgrains production, we will
have to extend the area. My relevant
question will be: Where is the area
which could be available for exten-
sion? We are, therefore, forced to
take intensive cultivation. If intensiva
cultivation has to be taken—and that
should be the main plank of our pro-
gramme—the peasant must be sup-
plied with an assured water supply.
He must be supplied with manure,
with scheme of soil conservation so
that the moisture in the land may be
preserved and also with fixed prices.

Shrimati Renuka Ray spoke about
the price support policy. I feel that
this price support policy is nothing
but a device to cheat the peasant
They talk about reasonable prices but
do they talk about remunerative
prices? 1 want to submit that the
Food Prices Sub-Committee in its re-
port has come to this conclusion that
if the present economy has to be made
a surplus economy then the peasant
has to be rescued from the dire pover-
ty in this country. What is the pre-
sent price? They say that our ferti-
liser factory should work on the basis
of ‘“No profit no loss”.

18.00 hrs.

But if we look to the peasant, we
find that he is already working for
ages on the basis of ‘no profit and all
loss’. So, that policy should be dis-
continued. We should assure him a
reasonable return. Everybody wants
incentive. The traders want incen-
tive. You as the Director of one of
the biggest shipping companies want
incentive. I am not talking in a per-
sonal sense. But my submission is
that everybody wants a carrot, but the
peasant does not get a carrot and he
gets only a stick. That policy should
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be deprecated. It should not be tak-
en as the privilege of the Opposition
to point out the defects: of the Gov-
ernment. 1 have been watching the
lists of speakers who have been speak-
ing here. The result is that the Op-
position Members are shouting at this
Government and they can very well
go at the time of the nexf election to
the peasantry and say, “It is we who
were espousing your cause while the
Congress Members were sitting like
dumb dolls.” I feel that our policy
of arranging debates should be mate-
rially revised. Unless the Ministers
are very allergic to the criticism, they
can eliminate most of the persons who
have a soft tongue.

Mr. Chairman: I would suggest that
you should devote your short time to
the subject matter at hand.

Shri S, S, More: I accept your cor-
rection. During the last 15 or 10
years. various Committees have re-
commended that the peasant should
be given remunerative prices. Take,
for instance. the Grow More Food
Committee. The Food Prices Com-
mittee which was appointed under the
Chairmanship of Shri Purushottemdas
Thakurdas and particularly the Food
Prices Sub-Committee had said that
the fair prices should be given to the
peasants and in one of the paragraphs
they have stated:

“The fair prices should not only
cover the cost of production but
the fair prices should also cover
the cost of living because a pes-
sant has to live....”

He makes his investment on land for
the purpose of improvement; he
makes an investment on land for se-
curing water supply; he makes his in-
vestment on land for purchasing fer-
tilisers and if all these investments
are to be taken into account....

Shri Kashi Ram Gupta: There is
no difference of opinion between you
and the Opposition on this point,
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Shri S, S. More: I do not think the
QOpposition Members are so wise to
agree with me.

My submission is that if we take
this recommendation of the Food
Prices Sub-Committee which was a
very responsible Committes fu.l} of
learned people who knew agrzcultural
problems, then it is high time that
this Government shoulq accept it. It
was also recommended by this Com-
mittee that the Government should
devise a machinery for collecting
necessary data. Has this Government
appointed any machinery during the
last 16 years for collecting such data?
Not only they should collect the data,
but they should indicate the different
points which enter into the cost of
production. The other day, I asked
Dr. Ram Subhag 'Singh whether the
cost of production also includes the
cost of personal labour put in by the
agricultural labourer. He works in
drenching showers ang blazing sun
with all his family. What is the basis
on which his personal labour is coun-
ted? I feel that the average of an in-
dustrial labourer should be treated as
a minimum wage for calculation of
the cost of his personal labour.

My next point is that the agricul-
trist should be made the focal point
of our schemes. At present, agricul-
trist has become a sort of a poor re-
lation who has to be slighted and
insulted and it is the talkative, vocal,
industrialist whose interests we are
looking Into. My submission is that
unless we learnt to respect agriculturis
as a man who is fighting very valiant-
ly an the food front and we respect
‘him as much as we réspect our jawan
fighting on the Himalayan front, we
cannot improve his lot. I# we have
to enthuse the peasant—in fact, one of
‘the committees has stated that it is
the duty of the welfare State to en-
‘thuse the peasant—and if we have to
1lift him from the present quagmire of
poverty that he has sunk into, then he
will have to be convinced that the
country means well for him; it is only
{f we can do that and we can satisfy
‘him that he has also a niche in the
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country's economy, that he will put
his heart into the work and he will
try to produce more.

In conclusion, I would submit that
we should frame a programme for ten
years for achieving self-sufficiency.
The Russian leaders are planning to
double or terble the production in
their country and for that purpose
they are spending something like 6000
million roubles on fertilisers. Ip this
country we are producing fertilisers,
but I would like to know whether
Government have assessed the total
quantity of fertilisers required in the
context of the area under cultivation.
Unless we give abundant quantity of
fertilisers, there is no chance of our
increasing our output. So, we should
make up our mind that within ten
years, we shall treble or at least double
our food production and that we shall
also eliminate, by stages, our importa.

f we read the report, we find that
every vear, our bill for imports is
going up. If ours is an agricultural
country, if agriculture is our primary
industry, why should we not aspire
to produce enough foodgrains to feed
our population? If that is to be
done, then we should eliminate our.
dependence on imports. One  of the
committees, namely the Grow More
Food Committee has indicated the
dangers of continued imports. They
have stated that we shall be required
to pay higher prices, and they have
given the necessary data to show that
Burma angd other countries are charg-
ing a higher price for the produce
that they supply; then, they have
further stated that we are required to
pay higher prices for the supplies tnat
we indent and we are also required
to pay subsidy, because we sell all
these foodgrains which are imported,
to the people at a lower cost; then,
we are also causing a great drain on
our foreign exchange because of these
imports. If we take into consideration
all these things, I feel that our Gov-
ernment must in grim and determined
mood pass a resolution and at least
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decide that we sghall eliminate the
imports of foodgrains over g period
of ten years.

I have no faith in the building up
of a reserve or a buffer stock, because
that will be a charter of our slavery
to America br to other foreign coun-
tries from which we are importing our
Coodgrains. Let us suffer. If we have
to suffer, let all of us suffer. When the
Chinese proceeded against us, we all
were prepared to suffer in order to
throw them but. So, if we decide to
eliminate imports in slow gradual
stages, a planned effort ought to be
made for that purpose.

I feel that such a thing is essertial,
[ feel that we should come out with
a resolution just as we have come out
with the Industrial Policy Resolution,
and pass a law also, if necessary, as
Japan has passed its basic law so that
all the issues may be clarified, and
continued confusion may be avoided.

1 find that the policy of this Depart-
ment for the last sixsteen years is 8
policy of dismal failure and nothing
but failure.

Once, again, I thank you for giving
me a chance to speak, because I was
also in the grip of despair and frustra-
tion.

Shri M. S. Murti (Anakapalle):
Last year while replying to the debate
on the Demands for Food and Agri-
culture, the then hon. Minister hLad
gaid that agricultural production
should not be viewed from year tc
year but it must be viewed frcm a
long-range point bf view. What he
meant by that statement is that during
the last five years, the production has
not been stagnant but it has been i -
creasing year after year, although it
is true that it may have come down
in one year and it may have gone up
in the next year. Viewing it from that
point of view, from 1958 onwards, up
till 1963 the production has beer in-
creasing to the extent of 1'6 milliun
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tons. But if we take only the last two
years and viewy it during that periud,

it has come down by 2°3 million tuns

But the graph is going up and down
and it is not continuously increasing..
But it is going down day by day. year

after year. We are putting whatever:
resources we have got into irrigation

tertilisers, better seeds and better im-

plements, but these things do not count*
in the production potential.

Looking at the figureg given to us
in the Mid-term Appraisal of Third'
Five Year Plan, we find that excepting.
cash crops, all the food croos have
come down, and there is no possibility
of reaching the Third Plan targets:
even, not to speak of self-sufficiency
in the near future.

We will have to think what will
happen to our country if we go on
Importing foodgrains year aftcr year
from other countries. In spite of our
best efforts, spending thousands of’
crores of rupees on irrigation projects,
starting fertiliser factories and facto-
ries for producing better implements
etc., we are not able to prod-ce what-
ever we want for our countr;. Whers
are we going? That is a pertinent
question.

The farmers are turning from Jood-
crops to cash crops because they need*
money, because their cost of Jiving is
going up, and to meet that they have
to turn to cash crops. If we assess
the requirements of bur industries of’
these cash crops, we can have a crop.
plan, and the rest of the land can be
turned into food crops. Then, we can
induce the farmers, by paying them-
higher prices, to produce foodcrops.
Shri S. K. Patil said last year that our
policy would be farmer-oriented, but
now we are consumer-oriented. We-
are looking at 30 per cent of the popu-
lation and not at 70 per cent who are
farmers, who are producing these
things. If we have a plan for crop-
pattern, ‘I think by giving a subsidy
to the consumers who are only 30 per-
cent, we can very well mect the situa-
tion and gradually reduce cur imports..
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In 1961 the import figure was Rs.
129 crores, and in 1963 it has coms
to Rs. 186 crores. In 1964 it may be
Rs. 200 crores. If we go on increasing
our imports and spending much-need-:
ed foreign exchange on these imports,
we will be nowhere in the future, and
in times of emergency, we will be put
to a lot of difficulty.

Coming to the improved tcchniques
and improved appliances, tiey have
not reached the farmer as yet. They
are shown in exhibitions, but I have
not seen these being given to the far-
mers and used by them enywhere.
There is a firm in Hyderabad called
Krishi Engineering Co., producing
tractors useful to the farmers for all
agricultura] operations. Such firms
must be encouraged, so that these may
become available to the farmers at a
cheap rate.

However much our techniquee may
have improved, we have not ccme to
the stage of using radio isotopes. They
are still in experimental stage in our
country.

Then I come to the important point
of production of sugar. We have
targeted to produce 383 lakh tons this
year, but present indications are that
we can produce only 25 to 26 lakh
tons, of which two lakhs wil' be raw
sugar, meant for export. Tne ccun-
try’s internal consumption is about 23
lakh tons. The carry-over from last
year wag only 1:76 lakh tons, so that
we will be only able to nieet our
internal consumption requirements. If
we have to export 5 lakh tonz, our in-
ternal consumption will have to be
reduced by about 3} lakh tons. The
Minister has said recently that we
have to reduce the quotas ailccated
to the various States.

There is failure of the policy on the
sugar front. Even during the debate
on the sugar policy last time, I said
that incentives given to the farmers
were not enough. (Interruption).
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Some Hon. Members rose—

Mr. Chairman: Order, order. Why
should so many Members rise at a
time? The bell is being rung, and
we will find out.

mm:%mwfau@w,ng
T W faw w8 ek
T qHT &1 T8 2

Mr, Chairman: You need not argue-
about it. I will see. Shri Murti will
Please sit down. He will resume his-
speech when there is quorum,

ol Wt TR (wR) A
TE @ ¥ ) 9 W # gy fig
g R fF A < A aw 45 4t wrew
F 9 T oA Wiy

Mr. Chairman: That is an under-
standing which will not bind the pro-
cedure in this House.—Now, there is
quorum. Shri Murti may resume his
speech.

Shri M, S. Murti: This year, we
cannot say that the weather conditions.
and the crop conditions are bad, but
in spite of it, the production is coming
down. That means there ig something
wrong in our policy. This must be
ll;ol;ed into by the Minister, In

60 . . .

wt v ow S qo oA
U

Mr. Chairman: The hon, Member
will please resume his seat.—There is
no quorum. The hon. Member will
continue his speech on the next work-
ing day. The House stands adjourned
till 11 o’clock on Saturday.

Some Hon. Members:
quorum.

There is
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Mr, Chairman: I have taken a de-
,ctsion. There Is no quorurmn. There
15 no point . . .(Interruption).
Shri Radhelal Vyas (Ujjain): Sir,
there is quorum now.

Shri Kashi Ram Gupta: There is
.quorum,

Shrimati Renuka Ray: There is
quorum.
Mr. Chairman: Let me verify.—

Yes. Shri Murti may continue his
speech. It ig a matter of one this way
.or that way.

Shri M. S. Murti: In 1960....

o gmare fag - wwfA wEEg,
@ATET AE AET | AT AT ETTH KT
TEAT FL A7 T & I AT A FX
BT | Az 237 AT E P &
wWET FT FT TAA F

Mr. Chairman: I have given a deci-
sion: There is no point of order.
(Interruption). There must be a
little accommodation to the wishes of
Members of the House.

Shri M, S, Murti: In 1960, the total
production of cane was 33 lakh tons.
With the same licensing capacity of
the sugar mills, although the price
incentive given to the farmers is
higher than in 1960, we are unable to
produce more. That means there is
something wrong with the factories
only but not with the farmers, and so,
it must be looked into, namely, whe-
ther the factories are willingly cutting
down the production for want of in-
.centives or the farmers are not sup-
plying the cane. That must be gone
into and the matter must be set right
as early as possible so that the coun-
try should not be faced with the crisis
.of sugar again.

Sir, coming to the incentives and
subsisidies to farmers, I want to say
one thing. Last time, during the de-
bate, Shri S. K. Patil, the then Food
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Minister, said that he was ready to
give subsidies to the farmers, but that
the other Ministries were coming in
the way. The present Ministey of
Food and Agriculture, Shri Swaran
Singh, is bold enough, and I think he
will do well to introduce the.farmer-
oriented policy by giving subsidies to
the farmers and inducing them to turn
their production to foodgrains than
to concentrate on the cash crop. If
we give sufficient money for the food
crops which is equal to the produc-
tion value of the cash crop, then, the
farmers will come round. and
produce more  foodcrops which
will solve the problem ultimately.

The Minister of Food and Agricul-
ture (Shri Swaran Singh): But you
also require cash crops.

Shri M. S. Murti: Yes, sufficient
to meet our industrial requirement
but not for export. This year it has
so happeneq that tobacco growers have
come down to meet the Minister here.
We have to go from country to coun-
try to purchase our tobacco. So also for
other commodities we are going, beg-
ging from country to country to pur-
chase our cash crops, which are in
abundance in our country. Instead of
that, we can curtail the production of
cash crops. We can produce whatever
you need for the country and you
can convert the rest into food crops
by giving proper incentives like pay-
ing a better price for the food crops
and asking the farmer to produce food
crops.

I will now come to an important
point which is disturbing many agri-
cultrists. Due to indiscriminate use
of chemical manures, soil fertility is
going down. In some places, soil is
becoming saline. In this connection,
I would read out a passage from Mr.
J. C. Kumarappa’s article in Harijan
in 1947:

“Just as medicines can only be
administered by a qualified doctor
after a careful diagnosis with a
prescription suited to the parti-
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cular condition of the patient, that is, the demonstrators, the soil
similarly this method of adding chemists and the other agricuitural
chemical fertilisers to the soil workers must be improved. TUnless

should only be adopted after a
careful analysis of the soil and the
requirements of plant life to be
raised on that soil. Without such
proper prescription given by a soil
chemist, to freely use chemical
fertilizers would be as foolish as
a layman administering medicine
to a patient, and it may be equal-
ly tragic in results.”

So, I request that soil chemists should
be employed in all these areas from
the base, i.e., from the block develop-
ment office up to the central level, so
that soil testing can be carrieq on and
the dosage and type of fertilisers to be
used for a particular soil can be de-
termined.

Another aspect of the chemical fer-
tilisers is that the nutritional value is
going down. In this connection, I
wish to point out another passage trom
the same article that in New Zealand
these chemical fertilisers are used libe-
rally in the fields and it was found
that the people in New Zealand were
subject to all sorts of diseases. Dr.
‘Chapman of the Physical and Mental
Welfare Society of New Zealand car-
ried on cxperiments on the nutrition
values of foodstuffs raised by using
<chemical fertilizers and found that
these are less nutritious than the
crops raised with farmyard manure.
It was found that the people were
subject to disease like catarrh, influ-
enza, septic tonsils and dental caries
by eating the vegetables raised by
chemical manures. This was confirm-
ed by our agricultural reesarch people
working in Mussoorie. So, this may
be taken note of by the Ministry.
‘While using these chemical fertili-
sers, measures may be taken to avoid
these things, so that such diseases may
not occur in our country in future.

Lastly, I am glad a decision has been
taken to form an All-India Agricul-
tural Service. But the department at
the block level needs to be streng-
thened by improving the stafY there;

the base is strengthened, the agricul-
tura] output cannot be improved in
any measure in our country.

With these words, I support tne

Demands.
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IR WT IF FT FAE F GEL
gt faw g, g7 orfy @ ofex
05T 0 & | IT A oA Fg S
waTS AT 3T @ § ef Aw g A,
Ta mfs 3 § a5t a7 g4 a7 N
JIF FN g | M 77ex sfq & fog
TGA ATHIEF § | TRAT N @F Fq
FemeA # fag aga s g & 1
A [ THEAF @i A oA ag
AT N @E I3 A AfaF wEEw
R & 1 e A @e ]| A AT T aw
¥T § w9 T § FIiE Tata @
q IS TF AL &Y T & | TR gATAT
o Wt g & & S oA Ifea
gaa ) T Ay @t ag 37 A 1 @
gar AN § safs 7T A @ ¥ R
&rE a1 & ¥ )

TS &1 Afgar § R ¥ w1 wrew
1 frafg §7 F Fow /WY, ] A
g = Y —

“grgs W gfaan qu:

¥ g Ay wrerew i T

o wfweaTaTq T @ 1

MARCH 26, 1964

for Grants 73041'

& W, T TS T 9 & @ Q0 WY
FT AT T | G IF HAT G AL,
7% g walq = g AR T waig
TS ¥ I g, T g w1 aw v
T T WY W AT HT

aTafa AgreY, AT LAty wy
g A faea & gated g e ot
oY F A AL F TS | gH 8
Araafadt w1 wgH Fo g e ogw
WO TR FY W T IAfT w1 fadw
T forg aoFTC & g9 ¥ ot 3w &
TEA FT ANEIT F IFFT A AR
woeT 1T & fF ag wraw # Iwfq w2
IS HETAT N 21 F4T & i v
F1 qILAT § 97 WA fF ag qF@ W
1 T A7 Ao faeE A wAy av
f s@ 2 H A AqfaA g ST,
g9 A g1 I A FAR K TF AR
¥ o 37 o AT ATHTT a3 AT ATEW A
@ g St AgTS Fed 9 fF
W OF Fi9 T4 3T § W a7 W}
T RIATA AN AT I W KT
o IgFT T AT AR g1 SET |
ZIAT T TATTT &1 IR | T8 TTHIL
AT A SIS F ATH 9T AT AW ATAT
FOFC | AT TS Al AT H1 A0
I HTAT ¥ YT A AT Sy & Y
¢ A M & 7gF & Wy v sEg)
@& ? AF F I T IAQAA
& T 9T fagw war g

fre a9 wat wEET AT ar b
STt SIS & 9 § 39 W 9 FOT oL
T AT T 97 I fTes a9 Q 4%
&} ATE AEW AT AT | HAT AGRA
& ag W gEEmar fRogera q FS
&R AT Gl § FTH TE o § WK
T R FT IR ATH QTN KT HTTCEFAT
& 1 & ool wEew a e ¥ fraee wAT



7805 Demands

wigm fF s v aF @ s
¢ f5 ey wfas aret £ ArEwE
& 3fw Mg ga% fag 7@ a afed
o ag @ a1 A0feq | IT 9
T TT ITHT @1 AT et &Y Sy o
IT qF TURT F ¥\ AN w71 Afgw
agt & ? I Y N frar 7w @I
g waaqr 3% fay af arf § ?

wfas Ffy Imms ¥ fag dv=
¥ Ira & A A gEAwsa gy
CF QO q3arg ot 1§ dwdd
T &Y & w0 A g Afew &
X Y @ waw g 5 g i
AWM A qudwr A A R &
|Y FIIT AILE FT AROF AT TS
WA AAFTT H Y AT 7@ fF
araem uF fagrd & ...

anfa A@Ew . T A, 6
arg 8 IF W ¢ ¥RET o Y
Fea wara wifaare £ weAr w9 Fy
e

Y TRAAAR ¥ fAdeT oy
2 5 & witare w1 gzt g 74 gafag
T FO T W qF WG &Y wwA
T AT F T G@T L A7)
# qiq, g7 faqz § =wfus a97 A%
gt qm ) T F fae ar fawemn
fargr war & 5 ag a-war #31 TR
¥ 93 "qa ¥ faar § : “agdaama
agi wifg” wate aewra ¥ quui
®T T F ) M F g7 AT 9 e
& | g uaEfts ) 9 faaar
377 FIA &, af 37T qg MYAT 9T
Y F, A FA AT XY FAEA FT
FREFA G RN E |

& Y wgizx wr faet 78 £
/Y T ET F1 0T | AT FT A T FY
wmraersrar § | & wmgar g 5 ogeiR

CHAITRA 6, 18868 (SAKA)

for Grants 7306

2w ¥ dar oW Iaw §), ¥ @w qerd
Iaw gl, fo & gart o A @)

AT LY § 5w € gy o
T wmaT v ¥ Het W A A
¥ T w7 qgar WifF IT Frd
& gra ¥ go 7 € 1| T 37w w7 fomy
& it & 1 W) gAY [T
T, AT A PTG THAT § W WA
HTET F1 [T AT, AN qG FIH TEY
FT qFAT § | T A W w4, "o
IR A FA I R T @
@ & 37 N g8 7@ TN @
£ T o o gaed § ) few
& w § fRagT s @ g 5
wfmor s for fam fey safe
*! et ot faamr & 7 T Oy
g 79 fawrr # fait safa &1 oY
e, @ 3§ & wiwge 2

wre aaqr pfa s (o i fag ) -
& ity o & foey @Y ¥ w7 F, AR
L2 S vl S

(Y ARAAAA ;. JAAT  HET
ST F1 gemarz & 1 & I wEEwr Y
W g .

G AT FA-GHET T GHTHA ¥
faq orsr N JR1 FES & fF AW e
g afeg | ¥ aww ! 99 qF
QrI-9g14 Q17§ AraerFar ¥ wfaw
gl g, q7 % § 4% Ty g ?
a1 A LT AT § W wfaF 97
2 AT a1 &R ITFY AT T FI ) TR
wfed WAT # AA A FR, q W
g owar g 7

TTHT TF AT E—AE AT I
T8 g Fwar & —wT A ag o W
FIFISAT T Y T FAH & IJeqET
® g ¥ fau ger & fge |
# wfy sfaal ¥ fAqew Fo0 TI”AT



7807 Demands

[+ TReETaR)
£ 5 83 wow &, faava o, § v
2 f& T Y Wk § Nfegt 5 faar
9T $HT IFIT IRV R | A F TR
& QTR qgT 9rEY Q1T IHA § | HHAHT
Fgom i At @ 7 99 99
FE-E g —ewR [ ¥
g g § W) IERy A
Ny er frgi g1 FmET §
AN 4§ WX IgST 4IST A7 WY
g fawe g3, @ ag A9 A aw
a7 gr 1 fF s @ ¥ aat
%7 g9 ST A7} 7 OF O qT
oY 37 §, - W FRQ , A A
FTET T ST HF IQF R | gafag
AWET 9 I &1 2 fE gwm
A faarY 1 ST Y I A1

& frag w31 wRar g aw
¥ A TR et g€ & ST A o
TAATET AT | A 9N &F F gwel
g | ATRT UFT FH IF HY dAT
& g g I 7 | W TG T T
§ q1, & o Wn ogw 91y W
g W YHIT AT qHAT | KT A H
& wf a1y, fragw v ¥ § 1 qEfag
¥ HIT JalT WEIT FY &7 37 few )

g7 ¥ wraws o & qg w3
wrgan g f frelt arr o3 gwra See-
afeer T & 1 @y T § wgw W)
foer w1 wfgwx v 41, afag 1
TSI &1, WT§A qag ¥ wigwre gy
o1 WX &w & fa @ gt or )
wre ¥ ez foar @ fv 4w G WY
W | WX I Y g qReEr
T GHgT S0 & A 39 9ifge
fe g ag oF § W o= fawmr §
WY, WTg A WAINT AT A
% &8 ¥ wrf wofa 7 ¢, 0y A
37 @R ®Y @ F1q 97 T, foT w7
AT @ | TR 1@ wawem F

MARCH 26, 1964

| for Grants 7808

qifest agw 4 1 & wwaa g v ag v
sfaa 4, 1% QU T G | ;T qQIL
ST &1 o fear wr ) & IFE WY
3% TE FEAT | qg WY JG § wod
ar § | 9% 3@ AT gal g a1
MEfFgEIN@Ima s, aa @
R/ ST /AT 9% W@ § ) qar qgy
I S F IZAW T34 F fag quv
wmaT T @ ) W qwer 1 awae
B & A AT § | wwWgTT g ogaar
¥, frmy aomTe 1 FST AT FIT A@fT
AT QA | JEY FTH TG TFAT )

qAAET 1 qF TR W F A
g1 @ qar 7 g fr ag wroet gfee
¥ omar @ av A 1 ag e ag &
afz o9 w7 ¥ &7 OF qTT IgHT WY
A T QT A, g WY F 9@ T
fs gat  2w-arfagi #1 dar ag fawr
@ & | w1 Ag Jone § faamar
o7 T § WK AT &7 A 7T TG vt
¥ omar o @y ¥ A T A &
3 w2 g W 9T q|r § ) qone
w7 qE A AgT o7 W § WK o
& @t &1 s w1 g fasmar o
w ¢

sror ¥fy arw qfw wwe 2K w9
wToET T & fog | 9 @y ¥
¥q fragw ¢ 5 qORTT X wE-FTTET
ya § Ot ag ww I9g @rEt 9%
ITH AT | @Y A FY oar Y
W §TW EPT | OF |1 ar I qRIT
W ¥ W FT GUHTT FTAT AL
# W% gEdr WK ag gfy-ang qfy @
g weq AR & W g 1 & AF
9T AT waredt & 39 waAl §1 I
T g, wet e met qf § W% wrw I
o W & 1 fraar soer wiEw g,
afe @t & o oR w0 ¥ w-



7809 Demands

TF F13 ¥ FL ddT @ THY §—HWK
forqar aTgT &1 & §, W WA T
g ot @Y g, qe fRar oo @

W g & a1 @ g agt < Frk

FET-ATST AT & S|y |

gl @AY qa @ g §
R FE ®F TG QAT | ITET wlew
8 WA | #W § FW gL qT uAE
% 43 o o ST ) SR AW FY gwear
FT GEIGIT F7AT 8, 7 T H1 AT
wfaai &) Atear o S FT AT
& wArg qaY At w1 $1§ 4 we TEY
FgU ATEAT | & IT F1 gAA [
gt § oo fag omrg 9 W
ImE 9 WY ¢, qIE T[T AT @Y g WK

CHAITRA 6, 1886 (SAKA)

for Grants 7810

qrY fear @ @r o, a8t 9% WY -
geul W w9« &7 9, av
AT FT gEE F aFAT € |

g ¥ 77 fqagw ¢ & meEw
TEr S A-TET WY AIAT ®T GH
419 § [IT g &1 qFET I | ;T
ux 39 yqfn o aag el § T o9y
T &Y 91T | g0 ITET GA AT 3T Wgd
g 1 g9 T1ed € fv g W g gwT
¥ gyg &1, T Frg W sg——mfeat
A FEEEr @A |

18.37 hrs.
The Lok Sabha then adjourned tiil

Eleven of the Clock on Saturday,.
March 28, 1964/Chaitra 3, 1886 (Saku)..
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